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LEGISLATIVE ASSEMBLY 
Pl.r", 1211a--4t&g'U1t, 1943 

. The Assembly met in the Assembly Chamber of the Council ~uae at 
ElenD of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the 
Chair. 

TRANSFERRED STARRED QtTESTIONB AND ANSWERSt. 

(a) ORAL ANSWBRS •. 

DBSIRABILITY OF APPOINTING A MUSLIM AS DIRlilCTOR GBNERAL OF 
A.CH.BOLOGY. . 

281. ·.aulaDa, zatar Ali DaD: Will the Secretary for Education, Health 
and Lands kindly state when the pi'ese.nt incumbent of the post of the Directo.r 
General of Archmology is due to retire, and if it is proposed to appoint a Muslim 
to succeed him. ill view of the fact that this post has never gone to a Muslim 
officer ever since the creation of the Department? 

Mr. 3. D. TySOD: The present Director General of Archlllology in India is 
due to retire 011 the 1~t October, 1044. The post of Director General is filled 
by selection and commullIil considerations rannotbetaken into account. 

Seth Yuuf Abdoola Haroon: Muv I know who are the members of the 
Selection Board? . . 

Mr. 3. D. Tyson: There is no Selertion Board. 
DESIR,ABILITY OF APPOINTING A MUSLIM AS DEPUTY DIRECTOR GENERAL OF 

ARCHA!:OLOO Y. 
HS. ·"ulaua Zalar All lDw1: (8) Will the Secretary for Edu(,ation, 

Health and I~a d  kindly state if it is a fnct that the tenure of Lbe present 
incumbent of the post of Deputy Direc~or General of Archreology is due to expire 
in or ahout September 1943? 

(b) Is it now proposed to appoint a M;uslim officer to this post, in view of 
the fact that this post has been held by lIindus for about 3 decade? If not, 
why not? 

Mr. 3. D. Tyson: (a) Yes. On the 2nd September, 1943. 
(b) The post of Doputy Director General of Archtllology is filled by selection. 

The claims of all officers, including Muslims, will be considered before a final 
:;,election is made. . 

DESIRABILITY OF APPOINTING A MUSLIM AS CoNSBRVATION ASSISTANT, 

ABCHAllO-LOGIOAL DEPARTMENT AT ·DELHI. 

264. ·lIaulana Zafar Ali nan: (a) Is the Secretary for Education, HeAlth 
and Land!1 aware that the post of Conservation Assistaent, Archlllological Dflpart-
ment at Delhi, fallen vacant' by the demise of the .permanent incumbent, haa 
now been temporarily filled by a sub-overseer transferred from the office of the 
Archreological Superintendent, Agra'l 

(-b). Is the sub.overseer temporarily appointed 11 qualified hand from any 
l"i!::logDlsed Engineering Colle-ge'l 

(c) Is he aware: 
(i) that the work of the con!1ervation of ancient monuments requires engi-

neering training, skill and experience; and . 
(ii) that almost all the protected monuments in Delhi are Muslim oneCl 

including a large number of mosques and tombs. and owing to this fact does h'l 
propose to consider the desirability of appointing a Muslim subordinate to look 
after them? 

tThe quest.ion ~our of the ~Ot  August, 1943, having been dispensed with, these questions 
were transferred: till to-day, VIde page 575 of these Debates.-Ed. 01 D. . . 

(6iJ6) .. 
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Mr. I. D. TyIon: (Ii) Ys!;. " 
(b) The' 8ub·oversepr wh.) bas been appointeel to officiate in the vacancy is 

a permanent, hand with 15 ~'e8r  service. 
(c) (i) Yes. 
(ii) The attimtion of the' o oura~le Member is invited to the replies given 

~  the 25th March, 1941. to starred question No. 486 and the uppleme ~8ry 
questions. 

'B. .~ A.  OF GLASS SHEETS FIUD FOR PROTECTION OJ' :HUBAL 'P A.INTlNGI!I 4'1' THB ' 
, ,CENTRAL ASIAN ANTIQUITIES MUSEUJI. 

266. ·Kr. B. X. Abdullah: (a) Is the Stlcretary for Education, Health and 
I.ands aware: ' 

(i) that the plate glass e~t  fixed for the protection of Mural paintings at 
the Centr!ll Asian Antiquities Museum were removed by t4e Archreological 
Devartment and buried underground; and ' " 

(ii) that almost all these glass sheets were broken to pieces du~ to t.he un· , 
scientific burial of them? 

(h) Who are r~ po ible for this treatment of the glass sheets, and what 
was the original price of these and their present market value? 

(c) Are the glasses required for the protection of the paintings in future, and 
Is it 'now possible to replace the broken glasses by new ones? 

Xr. I. D. Tyson: (a) (i). Yes; the glass sheets were buried on the advice 
of the A. It P. authorities to avoid danger to the public from glass splinters. 

(ii) Most of the glast.! sheets were broken, probl'bly owing to..seismic tremors, 
(h) The Assistant Archreological Superintendent in charge of A. R. P. measures 

was primartly responsible. The original cost was Rs. 35,000, The present 
market value is not known, 

(c) The glass is not eSE'E:l1tinl for the protection of the paintings It cannot 
be .replaced at present as the gl86s is not available in the market. 

REPAIRS OF PROTECTED MONUMENTS AT BIJ'APUR. 

261. ·.r. B. A. Sathar B. :l1sak Salt: Will the Secretary for Edlleation. 
'Health and Lands be pleased to state: 

(11) which of the monuments at Bijapur are protected under the Pr()tect.ed 
MOlluments Act; 

(b) the expenditure incurred last year on their repairs; 
(c) whether he is aware: 
(i) that the Gol Gumbaz, the Ibrahim Bauza and the other monuments au 

in a most ,neglected condition today, that bits of plaster are fa-lling down from 
t.he ceiling of the Gol Gumbaz, even endangering the lives of visit,ors, for whose 
protection the central portiollof the floor of the Gumbaz has been fenced off, 
while nothing.is dope to repair or preserve the ceiling; and 

(ii) that in the Ibrahim Rausa the unique perforated, stone window panel. 
of interlaced Arabic wri.il;1g8 haTe been seriously damaged and some of them 
are miMing; and.' ' 

(d) if he proposes to ilsue orders immediately to et!ect necessary repMira for 
the better care of these monuinents before further damage is done? 

Mr. J. D. "'1Ol1: (a) There are 109 monuments in Bijapur and its suburbs 
whioh are protected under the Ancient Monuments Preservation Act, 1904. ' 

(b) The allotment made last year for maintenance of and special repairs to 
the monuments in Bijapur was Re. 9,308. The Ilmount of expenditure actually 
i curre~ is not available at p'resent. 

(c) (i). It is true that small bits of plaster have fallen from certain portions 
of the ceiling of the Gol Gumbaz and that the central portion of the floor of the 
Gumbaz has been fenced for the safety of the public as tnese small fragments 
fall from a great height. The menuments of special importance mentioned in 
the question have not been e~lected but have been receiving special attent.ion 
during recent years. In particular~ the structure of the dome of the Gol 
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Gurnbaz is reported to be' safe. Estimates and plans for rep~ir  to thl; ceiling 
of 1!ha dome were prepared but the work had to be p 8tpo~ed on account of the 
difDculty of obtaining the necessary materials in 'war co ait~~ .. ' 

(ii) The Honourable Member apparently refers· to the ceIling panels of the 
verandah which, standing without support over a "span of some 12 feet, were 
ellc1angel"Od by the deterioration of the concrete terrace above. Here again work 
had t." be postponed as the materials required were not obtainable. No panels Ilr~ 
missing. 

(d) Does not arise . 
. IIr. B . .A. Sa.tha.r B. Eaaak Satt: With reference to the statement that repairs 

are postponf'1l for wunt of materials, will the Honourable Member make inquiries 
whethN this indefinit.e postponement is reRlly doing very great harm to these 
valunhle monuments? 

.. r. J. D. Tyson: Yes, Sir. We will do that . .'1 understand it is not,likel.v 
to do sO hut- I will make further inquiry. 

Mr. B. A. Sathar H. Euak Sait: Withrf'ferellce to the reply to part (c) (ii) 
t,hat no llnnels are missing, will the Honourable Member take it from me that one 
pallel is missing. Will he. make inquiries? 

:Mr. J. D. Tyson: I will make inquiries about it. 
:Mr. B. A. Sathar H. EI8&k Sut: With reference to the final part of the 

Rl1"WP1', will the Honourable Member see that further damage is not done to thes.e 
"allluhle lIIonuments and that something is done to get the necessary materials? 

:Mr. J. D. Tyson: If the immediate safety of the panels is involved, we will 
undouhtedl.v have to press for the necessary Bteel for these i~porta t monu-
ment!'.· . 

Mr. B. A. Sathar H. Eaaak Sait: They Bre stone panels, not steel. 
IIr. J. D. TyIon: Yes, but I understand,that the repairB w:ill involve the use 

of a cf'rtain amount of Bteel rods. 
Mr. Lalchand lfava.lrai: Can these materials be had in India? 
IIr. J. D. Tyson: It is very difficult to get steel at all except for war pur-

pol'el'l. ' 
Sir Muhammad Yamin Khan: He is referring to the panels in stone? 
lIr. J. D. TyIOl1: I think that the fixing of theBe things requires Bteel. 

PkOCEDURE OF PURCHASING INDIAN WOOL BY THE· UNITIID KINGDOM 
GOVIIBliMBNT. 

287. ·Seth Yuau! Abdoola Haroon: (a) Will the Honourable the Commer~e 
Membel' be pleased to state whether it is a fact that His Majesty's Government 
are the only overseas buyer of Indian wool? 

(b) Is the Honourable Member apprised of the unanimous opinion of the 
Indian wool producers and traders that the present system of shipment of 
IJldull1 woOl tc;> Liverpool on consignment basis.is prejudicial to t ~ IndiaD wool 
trade interests, mor.e so in the present emergent coaditions inasmuch as the 
Indian sellers have to bear heavy commission charges of the l()l!a] non-Inditl.ll 
commission house", and further they get full payment for their goods after an 
'Jllduly. long time, i.~., after the disposal of ·their goods in Liverpool? 

(c) Do Government prop08e, in consultation with the trade, to buy wool on 
behnl! of His Majesty's Government in India thel'Jiselves from the actual ship-
pers, and pay for;t at controlled prices fixed for Liverpool plll' the subsidy 
less expenRes up to destination" . 

(d) Wbat are the reasons for"not adopting the system of '1upplies to tht' 
United Kingdom mentioned in (c) above in place of the present system of 
lIhipment on consignment basis? 

(I:') Is it a fact that HiB Majesty's Government have agreed to pIrI'hase t ~ 
entire wooT eJiJ;!s plu8 one clip more of Australia, New Zealand and South Africa 
altllr the termmation of the wnr? 

. (f) Is it a fact that His MnjestY'B Government are not agreEl/il,le 'to accord 
" similar treatment to Indian wool even on the face of the pOBition in (e) above? 

A. 2 
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(I;) What steps have the Govemment of India takE!D so far in l)ersullding Hios 

Majesty's Government to accord equal treatment to I dia~ .wool on par with t ~ 
1rool of the Dominions mentioned above ill the matter of procedure uf purchasin, 
Indian wool? . 
. The Boaourable Sir II. Asinl Buque: (a) Broadly speaking, the Ul)ited' 

Kingdom is now the only regular export market for Indian wool. 
(b) Government are aware that some exporters are dissatisfied with the workinr 

of the present system of shipment of wool to l .. iverpool on a consignment ba i~ 
through Commission Houses in India. 

(c) and (d). The presumption that His Majesty's Govemment themselves: 
buy Indian wool is incorrect. The trade is still conducted through "private 
channels, and there can be no question therefore of the Goverpment of India 
buying wool on behalf of His Majesty's Government. 

(e) Yes. 
(f) and (g). Indian wool is of a quality..different from Au ~ralia . and South 

African wool aud His Majesty's Government do not require the '8ntire exportable 
lIurplus of Indian wool. . 

Seth Yuau! Abdoola BUooD: Does the Honourable Member' know tba t there· 
is great dissatisfaction among the sellers? 

The lIoDourable Sir K. Azizullluque: If the sellers send us a memorandum 
pointing out their grievances, I will certainly look into' the matter. . 

SA.FEGU4BDING OF INDIAN WOOL TRADE INTERESTS. 

268. ·Seth Yuauf AbdoOla llaroOD: (a) Will,the Honourable t.he Commerle 
Member be pleased to state whether he is aware of the deteriorlltcrl position ::>f 
the Indian wool interests due to the curtailment of the annual quota of shipmenl; 
of Indian wool too Liverpool to 36,000 bales, against the average :mnulll shipmeut 
of about 1,25,000 bales? . 

(b) What st€PS have Government taken to represent the matter to His 
Majesty's Government, with a view to substantially raising the quota to the 
l-umual average shipment. figure? . 

(c) Are Government aware that the present holdet·s of the rnolllll'oly of the 
e:-<port of the Afghan wool to the United States of America were not in *he 
trade prior to the war, and that thiH wool WllS hllndled by the established Indian 
wool exporters who have now been deprived of t.his trade? 

(d) If the answer to (e) is in the atJirmntiYe, what measures have they taken, 
to foafeguard the Indian wool trade interests? . 

The Honourable Sir K. Azlzul Buque: (a) Yes. 
(b) The m.atter was represented to His Majesty"s Government hut they have 

stated that d~.ma d  in t.he United Kingdom requiring the use of Indian wool do 
not, ntpresent justify uny increase in the quota of 35,000 bales for 1943, 
ltaving regard to the need for' conserving shipping space. -

(c) and (d). Govermnent have no information but are making enquiries. 
. Seth Yoauf Abdoola BarooD: Will the Honout'able Member lay a statement 

'on the table after making inquiries? 
'!'he Bonourable Sir II. Azilul Buque: At the e~t Session, -if a questioJll 

is put, I·will cet:tainly do so. 
S'&.FEGUABDING OF INDIA.N WOOL TRADE INTERESTS. 

289. ·Seth Yuau! Abdoola JIarooD: (a.) Will the Honourable the Commerce 
Member be pleased to. state whether Government are apprised of tllo fact that 
in the absence of the high priority of shipmeflt of IndiuII wool to the United' 
Kingdom even the sJTJaUquota of Indian wool to Liverpool is fuiding serious 
diftillulty in regard to shipping spnee'? 

(b) Are Government awa.re that the loss of the Liverpool market for Indiaa . 
. wool ;;ince the entry of the United StateR of America into the WRr hus seriou!>].,;, 
aggravated the posit.ion of the Indian wool taking into QODsideration the fact 
that tJae Ul~ited Kingdom who is now the only buyer of Indian woql hBve failed' 
to tnke IndIan wool even to the extent of its normal average annual off-take? 
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(0) Il&ve Government represented to His Majesty's Government to safegu8rd. 

the Illdian wool trade interests against the precipitate fell in prices that generally 
result after the end of hostilities by calling upon the Wool Con.trol Board in 
Liverpool to maintain the control rates plus thp. subsidy for Indiaq wbol for at 
le,abb . two vears after' the termination of the war, and to apply thc!"e control 
rates and the subsidy also to the quotlls in India which have not been shipped 
to liverpool before the end of the war, and also to the quotas in transit to 
l~ivf'l~pool before the end of the wilr? ' 

(d) Are Government aware that, in view of the heavy stocks of Indian wool 
accumulated in the country, the importation of foreign wool (Australiari, Irlll.lian 
and Afgli&n) into India goes to worsen the situation and should be forthwith 
stopped? . 

The BonourableSir J[. Aslaul Buque: (a) and (b). Government are aware. 
that actual shipments during the past few months have fallen short of expecta-
1;ions. ' , 

(c) His Majesty's (fovernment's Wool Control do not themselves buy Indian 
wool but have merely fixed maximum prices. The maintenance of these prices 
will be dep{mdC'llr on the genend policy of His Mlljesty's Government, in regard 
to the measure of ('ontrol which, they may cOllsirlcr desir.ble or possible lifter 
tbe wllr but it is obvious thut the continued ma.intenance of maxirn.'Ilm. prim's 
cannot afford Rny protection to Rliippers, should there> be> a precipitate fall in 
pr~e  idtcr the WRr. . 

(d) Imports of Australian wool nre of It qllalit.v not Rvailable in India and are 
reRt-rid-ed to the minimum J~qu red for Gov(,1'Ilrnellt purposes. Imports of Persinn 
and Afghan wools Rre very small. . 

lliDIAN W oot TRADE. 

270. ·Seth Yuau! A.bdoola Baroon: (a) Will the Honourable the Commerl',," 
Member please give figures of Indian wool of the following qu~litie  used .by 
(A) Indiall Mills, and (B) hand weaving looms, for (i) ma ufllcturil~  clot,h {o,· 
weRring purposes .. and (ii) for manufacturing blankets, etc. ' 

1. Black Imd grey, Itnd 2. Whitt) Rlld yellow? (The figlll'ps ma.v kindly be 
given of different typ~  and different uses, separately). I 

(b) Were prices realised for Indian wool in ,Liverpool at recent di"tributiow; 
mUl'h below the control prices, and have Government taken any 8,~tio  ur il\~ 
the authorities in the ellited Kingdom for a careful examination of the parcels 
of Indian wool before assessment, with [\ view t.o ensuring for such Indian . wool 
fuiJ control prices plus subsidy? 

(0) Is it a fact that Indian wool recently exported to Basra 'for being deli· 
vered to Russia and other foreign countries fetched higher prices thaI. the control 
prices plull subsidy for Indian wool in Liverpool? If 80, why have Government 
not f aken steps to distribute the excess over the controi price to ~ c dealers ill 
India, as was done in the past in case of supplies to France? 

fte Honourable 8tr JI. Alisul Buque: (n) and' (Al. The estimated quantity, 
of Indian wool used by the miUs for manufacture of blankets for the require-
ments ot the Defence SeMces is twenty million pounds per annum. 

(B) The estimnted quantity of wool utilised annually hy the Hund"loom 
Industry is: (i) two million five hundred thousand pounds for the manufacture 
of cloth for the usc of the Defence Services; and (ii) eight million pounds for the 
manu£a('ture of blankets for the Defence Services. 

It is not possible to give the figures asked for regarding the quantities of (i) 
black and grey and (ii) white and yellow wools used in the manufacture of the 
aboye, without making detailed enquiries from the manufacturers. 

(~)_ No wools have been sold at other than scheduhid prices plu. appropriate 
lubsuiies. 

(c) The reference is presumably to certain qURntitiE'R of wool recentlv exported 
by 1\1e91!1'8. Cox & Kings Limited, but the position is not analogolls to the 8ales 
to French buyers in the early stages of war. In the present instance. the wool 
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.W&S oftered by shippers as R direct sale to the pqrchasers in India ti. d ''''t~ 
diverted from the Liverpool auctions under t ~ authority of the U. K. WOott~, 
trol. The Government of India are therefore unable to interfere in tbeq~~. 
of profits, if tiny, l~ulde by resale of t~e wool in question. . r ~ •. 

DAMAGE TO GliULAM MOHIUDDIN KHAN'S GARDEN. 

271. ·Maulvi Muhammad Abdul GhaD1: (a) Will the Secretary for Educa.; 
tion, Health and Lauds please state iI it is or it is not a fact that there ~ 
several complaints of excesses by the Land Acquisition Collector of the Improve-
ment Trust, Delhi in respect of the zamiMars' properties? 

(b) Is it or is it not a fact that an old historical Mughn.l garden known as 
Ghulam Mohiuddin Khall's Garden has been destroyed by t.he authorities of 
the Trust? 
. (c) Is it not a fact that the destruction of the said garden is }>Ilrtly due t.o 
the letter of the Superintendent 'of the Trust who has on behR.lf of the Chair-
man asked the poiice not to intervene, and to let the ~ollt.ra.etor  rut down 
the valuable fruit-bearing trees? .  _ 
(d) Was the Superintendent properly authorised by the Chairman to write 

such a letter? If so, why did he not first enquire about the facts stated hy 
the owner of the -garden? 

:Mr. J. D. Tyson: (a) No. 
(b) A portion of .the gal'den, which is 11 fl'uit garden of 110 special historical 

in.portance, was acquiried lawfully for public purposes. Apart from the cutting 
down of trees there has been no destruction of any property. 
(c) lIud (d). The letter, for whi('h the Chairman of .t ~ Trust accepts respon-

sibility, was quite properly written to the Poliee to inform them that certain 
people who had lawfull;\" purchased in auction the right to cut Rnd remove t"ees 
from the land acquired by the Trust should not be interfered with when they 
went to cut the trees. It \\"Its necessary to inform tlte Police of the facts because 
the previoul; owners had asked the Police to prevent the auction purchasers from 
l'emoving t,he trees. 

Kaulvi Kuhammad Abdul GhaDi: Is it not Ii fll~t that at the first stage the 
co ~rllcto  had the possession of about 2 bighall and later on he took over the 
possession of 11 higha8 and removed the trees from the acquired land? 

Mr. 1. D. Tyson: I think if n;y Honourable friend will wait that questim· wilt 
('orne up automati('ally under question No. 279. 

DAMAGE TO GHULAM MOHIUDDlN KHAN's GARDEN. 

. m. ·Maulvi Sytd Kunllla Sablb Bahaclur: (a) Will tbe Secretary for 
Education, Health and Lands De pleased to e li ~ the House rpgarding 
the result of his enquiry about Ghulam Mohiuddin Khan's Garden as promised 
during the last session of the Assembly? 
(b) Is it a fact that four months have elapsed but the Iluthoritie"s of the 

Delhi Improvement Trust and the Land A'cquisition Collector have not so fur 
redressed the grievunces of the owner of the .garden? If not,. why· not? 
(c) Is it not unconstitutional that the Collector was authorised· to Drquire 

only two bighas and sixteen hiswa_B of land according t.o the copy of the award 
while' he has actu~ Iy taken possession of more land than authorised? If so. 
nnder what law of the Land Acquisition Act has the Collect.oJ' done !1O, and why 
did he order the cutting down of trees beyond the acquired area without any 
information of the oWlier? 
(d) Who is responsible for it? . 
(e) What action do Government propose .to take against those "'ho are 

responsible for t.he 10sI'\ and destruction of the garden in queRtion9 
(f) Is it not H faet that the Delhi Improvement Trust is not functioning well •. 

I - ~ that there are several complaints of the zamindars amd landlords against 
t;he LaJJd Ar.Quillition Collector as stated in the Watan, local Daily Vernacular 
P.aper, .of the 30th April, 1948? 
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(g) Do Government propose to make an impartial enquiry into' tho public 
grievances against the Land Acquisition Collector and the Delhi Improvemen' 
Trust, and to enlighten the House? ' 

. Mr. J. D. Tyson: (a) to (e) .. I ullflerstand that no land has ~( e  acquired, i~ 
excess of the area whieh was from the beginning i ~e ded und notIfied for acquU!l-
titlll. and no .trees wert: ellt down from land not actually acquired. In the 
acquisition proceedings the area of 4 bighas was by mistake computed BS 2 
highas 16 bi8was and compensation was calculated on t i~ iDcorrect figure. The 
owner of ~ e land had ample' opportnnities to get the mistake rectified during 
t,he course of the enquiry, but he failed to attend in spite, of notices issued by 
the lai1d acquisition officer. He also failed to 'apply -for the reference of the 
award to the court under section 18 of the Land Acquisition Act. When t,he error' 
was discovered. the land acquisition officer made a supplementary award allow-
ing oompensation' for the whole of the 4 bighQII. In addition to this area of" 
4 bighaiJ the owner claims an additional area • ,bigha. 10 biswas which accord. 
ing to the revenue records is Go,'emment property. In order that a decision 
on thiR dispute may be obtained, land acquisition 'proceedings have been instituted 
in respect of this additional aren. 

(f) and (j;(). 'Government have no reason to think that the Delhi Improve-
ment Trust is not functioning well. Tbev see no grounds for instituting any 
"pet'ial enquiry. If specific complaints are made. to the authoritiel! 
'roncerned they will be fully investigated and -necessary action 'will be taken. 
As l'egards the allegations made in the Wa.tan of the 30th April. it is understood 
t.hat the Trust is submitting a report on the subject Rnd the action to be tnken 
will be considered when the report is reEeived. 

Maulvl Syed Mutua Sahib ~abadui  May I know if it is not a fact that 
the owner of this garden has been in possession thereof for the lost so many 
veal's? - Jlr: 1. D. TylOn: I do not think there is any dispute 8S to the ownership of 
the main bulk of the garden. 

Maulvl Syed Kutua Sahib Bahadur: Inc:Juding the portion in dispute? 
Mr. J. D. Tyson: The portion in dispute consists of a long strip including 8 

_ water COllrse. Part of that strip is recorded in the reyenue records as "under 
Government" and ptll't of it if' recorded as "under the eo-shllol'ers of the garden". 

Maulvi Syed Kutua Sahib Baha4ur: Is it not a fact that this wuter eourse 
itself is included in the said garden? ' 

Mr. President (The HOIiourable Sir Abdur Rahim): Is there any litigation 
going on about it? ' ' 
, Mr. 1. D. Ty8Oll: There is a d~ pute aR to the ownership of 4 j,¥gha. and 
10 lliRUlflS and in order to clear that up, the Trustt, though \hey believe it to be 
Government property, have i ~titlltt'cl land 8squiRition proceedings und the 
matter of title will. thE'refore, be settled automaticallv. 

Mr. B. A. Sa.thar B. BSIak Sait: Is it not a f8ct that the acquisition pro-
('e~di  were started on 1." recelltl.v and for the last 300 years the propert,y was 
t,aken t.o be the property of the owner of the garden ? 

IIr. J. D. Tyson: :rhe revenne records show it as the property of Government. 
Mr. President (The Honourable Sir Abdur Rahim): The moUer is being 

investigated in court? 
Sir Muhammad Yamin Khan: Is it shown HS Nazool pl'operty . 
Mr. President (The HonoUl'able Sir Abdul' RahinJ): Order, order: It. ill a 

. matter for the rourt to deeide .. 

PROVISION FOR EXElIIPTING FINE ON IMPRISONMENt SERVED IN LIEU THEREOF. 

2'13. -Mr. T. T. ][rhtbnamMlwt (on behalf of Mr. K. B.. tJupta): (8) Will t,he 
Honourable the Law Member be pleased to state if h& has in view anv amend-
.Jllpnt of the relevant provision uf the Criminal Procedure Code 130 that when a 
criminal has served " sentel1('e of imprisonment in lieu of fine he mav bE' let oil 
the fine? . 

(b) If he does not contemplate any such amendment, why not? 
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The Honourable Sir Asoka Boy: (Ii) No. 
(b) The Honourable Member's att~ tio  is invited tv the proviso to Bub-

section (1) of sect.ion 386 of the Code of Criminal Procedure from which he will 
observe thut under the existing hny the offender not only may be let off, the 
fine if he hils undergone the whole imprisonment awarded in default of payment 
of fine but that the Court 1S required not to issue al warrant for the recovery 
of the fine ill such .circumstances, unless for sp€cilll reasons to be recorded in 
writing it considers it necessary to do so. No CUlestion therefore arises of pro-
moting an amendment in. the sense suggested by· tne Honourable Member. 

Mr. Lalch&Dd'llavalrai: Mav I know if the Honourable Member is aware that 
there have been certain questions and Resolutions with regard to this amendment 
of the Criminal Proeedure Code, namely, with regard to the fine after the 
imprisonmenj; is suffered, and is the Hoiiourable Member prepared to have 
this section amended? 

TJle Honourable Sir .AIoka Roy! I am not prepared t.o have the :'I1:l('tion 
.amended. 

lIr. Lalcha.nd Kava.lr&i: What are the reasons for saying so ? 
Th@ Honourable Sir Asoka Boy: Because I consider the RllIcnrhllent of 

tl)e section is wholly unnecessary. I think the Inw as it exists is working quilt-
8ati factoril~ and is not operating harshl.". 

IIr .. Lalchand Kavalrai: Does the Honouru ble Member know that the public 
opinion it> agamst it 7 

Mr .. President (The Honourable Sir Ahdul' !{!\him): The Honourable Member 
is argumg. 

lIIr. Lalchand Navalrai: I am Rsking for the reasons . 
Mr. PreiPdent (The Honourable Sir Abdur Rahim): Next question. 

SURVEY OF HYDRO-ELEOTlUC POSSIBILITIES IN INDIA. 

274. ·Mr. T. T· Krishnamachari (on behalf of Mr. B. B. ~pta)  (11) Will th .. 
Honourable Mcmber for Labour be pleas('(l to stute if Govermnent have directed 
8 survey of Hydro-electric possibilities in this country? If so, when was the 
survey last carried out, and by whom? 

(b) Do not Government consider that, in view of the generaily accepted 
policy of conservation of India's better cl.ass coal resources, hydl'O-electrie 
developments should be actively . encouraged, particularly in the Unitud I'ro-
vinces, the Punjab and the Central Indtan States, which are ;:ituated away 
from the sources of India's coal supply? If 80, in what form do over me ~ 
propose to encourage such de'Velopment? 

(c) What is the insta.lled generating papacity of the State Hydro-electric 
schemes 'developed by the United Provinces and the Punjab Governments, 
Native States Uke Mysore and Trllvancore, and the Tatas in Bombay, and what 
is the unabsorbed load available from these schelTles at present? 

(d) Does the Honourable Member propose to lavon the table a statement 
showing from their latest data the possible head works site of the nl:lw hydro-
electric sehemes in India, together with the power likely to be obtained 'from 
each of the generation schemes? 

(e) Have Government thought out any possibility of ~o verti  Railwa.ys to 
be driven electrically in those localities where cheap power can be obtained? 

The Honourable Dr. B. B . .A.mbedkar: (a) A brief survey of major hydro-
eIe(·tric possibilities throughout India WflS made about the end of 1941 by the 
Electrical Commissioner with' the Government of India. 

(b) Promotion of hydro-electric schemes is primarily the concern of Provin-
cial Governments and States. The Central Government is, however, fully alive 
to the desirability of hydro-electric development and the post-war organisation 
of the electricity supply industry including hydro-electric developtnent is engaging 
the attention of the Reconstruction Committee of Council. . 

(c)' and (d). During war-time it is not in the public interest to publillh tht? 
information asked for. In any case, as already stated, the promotion of hydl'd-
electric schemes is primarily the concern of the Provincial Governmentli and 
States. 
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(e) Yes, the question has beel! considered from tit:ne to time-nnd is al ~y  

·kept in view, out the availability of cheap power is only one of the fuctors which 
would determine the conversion of II part.iCl,llur section to electric trac·tioll. 

TEA WAITINO SHIPMENT VNDER CONTRACTUAL OBLIGATIONS AFTER THE ·BAN 
ON PRIVATE EXPORTs'. 

275. '!'Sir Abdul BlUm Ghumavi: Will . the HOilourable the Commerce 
Member please state: 

(a) the amount I;>f tea waiting shipment under the contractual obligstions 
entered into by Indian traders at the time 'of the imposition of ban 011 the 
private exports of tea in December 1942; . 

(b) whether special licences were given to such exporters whose contractual 
obligations, were perl ding at the time of the imposition of restrictions on the 
private exports' of tea; if so, what the amount of tea is which was thus allowed 
to be exported, and what the time given to them was to effect such exports; 

(c) whether Government are aware that in case of those merchants. 'who 
wet'e not allowed to effect shipments under their. contracts they have entered, 
into for exports, :;hey have suffered enormous losses; 

(d) the amount of tea which was loa.ded on ships before the imposition of 
ban on exports of tea under the contractual obligations, out WIIS c'lmpelled to 
be unloaded by O"el~me t  

(e) what has happened to these quantities of frustrated shipment.s; 
(f) whether the Government of India ave~ takeri B115' steps to give any 

relief to such exporters ,,·hose shipments are frustrated and who have thereby 
suffered losses; and 

(g) whether Government propose to assure that private' exportt> of tea to 
countries other than the UDited Kingdom will be allowed with b "iew to ful-
filling the pending contractual obligations entered into. by the Indian <lXportel'A 
of tea before the imposition of the ban on the private f,xports of teR? 

The BonoQl'&ble Sir K. Aslsul Huque: (a) Government have no i forma~,io . 
{b) Hestrictions on exports to Irllq were imposed In April, 1942, to Persia in 

July, 1942 and -to other countries on the 15th September, 1942. Concessj.,ns 
were granted to enl\ble shipment of stocks held by shippers against pre-restric-
tion COl1trBcts, and time for shipmt'nt was allowed until the 15th December,· 
1942. I am not in a position to diselose the -actual quantities exported: as the 
information is treated as confidential, but for certairC destinations, notably Iraq 
and Persia, the shipments permitted under the concessions were considerably ill 
excess of the average annual exports to the respective countries. 

(c) Government have received some representations 011 the subject. 
(d) Information is not readily available. I should like to make it clear how-

ever, that the teas ordered to be unloaded were tells found 'on countrv l'raft in 
the Bombay harbour more than a mon*h after tbe last date on which exports on 
private account could legally have been made. 

(e) Government have no information. 
(f) and (g). III view of the notice given to the trade of Government's inten-

tion to impose a prohibition on exports on private account and of the time given 
to.,!omplete shipments against pre-existing contrnctsand ill view alsl? of the 
very htrge quantJties cxported before the 15th December, ]942, Government con-
sider there is little justification for a general concession of the nllture suggested. 

Mr, LalchaDd .avalrat: Why was the private expol;; of tea prohibited at all? • . 

c The Honourable ~1r K. Asllul Buque: That ill 8: question which I am not 
prepared to .a~ er III reply to a supplementary question. That is a question 
of general pollcy. , 

8~ A~ B&lim ~ umavi  M:l.v I nsk, Sir, that when the tea is exported. 
.nd loaded III the ShIp, the ~ipper ,hos 110 re.sponsibility fur the goodA leaving 
the port,? Wh.en he has obtamed bills of ladmg, that completes the shipmlmt 
whether the ship leaves tbe por* or net. That is Dot·-bis codcern . . . . . 
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r~ President. (The Honourllble Sir Abdur Rahim): What is the Honourable 

Member's ques.tion? .. 
Sir Abdul 1I.alim Gbunavi: The question is under what rule!;l of la.w . 
~. President. (The· Hon.-mrable ·Sir .\.bdur Rahim): Next question. 

PROYISION OF STEAMERS FOR EJ-'ABLING THE SCINDIA SlEAM NAVIGATION COMPANY 
TO CARRY ITS COASTAL TRADE CARGO Ql'OTA. 

278. *JIr. K. O .• 8Ogy: (II) Will the Honourable the Commerce Member be 
pleased to state whether one of the objects \"hich the Government had in view 
in appointing the Indian Shipping Adviser was to ensure that each company is 
able to carry its allotted quotn of the coastal trade according to the existing. 
Tripartite Agreement? If so, did each of the three Lines, namely the BritiAh 
India, the Asiatic and the Scindia, forming the Conferenoe I .. ines, carry cargo· 
according to their respective quota~ in the coastal t,rade in 1941' and 1942? If 
. not, why not? 

(b) Is it a fact that both the British India and the AsiatieS\eam Navigation 
Companies wl:!re able to carry cargo in the coastal trade, according to their 
quota, in the years 1941 ond 1942, because ·the British· Ministry of. War· 
Transport placed a number of steamers at their disposal to enable '-them to do 
so, whUe neither ,the Government of India, nor the British Ministry of War 
~ra port supplied a single Bteamer to the Scindia Company to help . that 
Company in carrying cargo, according to its quota in the coastal trade? 

(0) Is it a fact thAt the l3.ritish Ministry of War Transport supplied 158 
steamers to the British India Steam Navigation Company since the outbreak 
of the war till-the 18th September, _i941, to enable that Company to carry 
cargo, according to it-s quota,· from Burma ports to India, while not a single 
steamer was given to the Scindia Compan.v for that purpose? 

(d) Is it a fact that the British Ministry of War Transport supplied 92· 
tlteameni to the British India, and 25 steamers to the Asiatic, during the .'{ear 
1942, to enable those· companies to carry cargo, ac('ording to their quotas in 
t.he coastal trade of India, while not a single steamer was given to the Be·india 
CopIpany during that period? . . • 

~e) If the answer to (c) and (d) be in the affirmative, what steps do Govern-
ment propose to take to. provide the 8cindia Company with I!uch number 01 
steamers as might. enable that Company to carry 08rgo, ac('ording to its quoia., 
in the ·coastal trade? 

'!'be Honourable Sir II. Alfsul Buque: (a) and (b). The reply tc the 
. firsb portion of part (a) is in the affirmative. In 1941, the quota carry-
ings of the British India and Scindia Steam Navigation Companies were short 
of their respective shares b.v 28,480 tons and 916 tons, respectively, while 
t.hose of the Asiatic Steam Navigation Company were in excess of their shllre 
by 29,800 tons. In 1942, however, the Asiatic Steam Navigation Company 
carried 16,814 tons and, the British Indta Steam Navigation Company 30,2M 
tons in excess of their respective share of c:tUota carryings. While the two 
British Companies were allocated steamers' by the Ministry of War Transport, 
the shortage of carryings by the Scindia Steam Navigation Co. was chiefly due 
to the requisitioning of a large number of tbeir vessels by Government and 
also partly to the foct that Scindias did not after about Muy, 1942 insure their 
ships against war risks in the Bay. of Bengal and preferred to employ their 
free ships exclusively on .the West Coast. . 

(c) and (d). Government have . no· precise information regarding tbe 
number of ships allocated to the Brit.ish India and Asir.tiC' Steam NavigaH"n 
Companies by the Ministry ,of War TranRport for the purpose for whieh they 
were allocated .. So far as they are aWIUQ, no sftip has been allocated to t,he 
Scindia Steam Navigation Company. 

(e) In view of the acute shortage of shipping, Govemment, have not bp.en 
able tc secure any additional shipping for the Scindia Steam Navigation Com .. 
pany and in present circumstances it does not seem possible to .enaUl'!!, 'he 
carrying of cargo by the- Company in accordance with the quota. ,.' 
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Mr. T. T. Er18lmamachari: May I know if any attellJpt hils been made by 
Government to see that this disparity which the Honqurable Member revealed 
is in any circumstances mitigated? 

The Honourable Sir M. Alizul Buque: So far as I am aware the question 
was taken up.' . 

Mr. K. C. Beogy: \Yhat. steps have the Gowrnment taken for the purpose of 
securing the necessl.lry additional shipping for this company? 

The Honourable Sir K. AziJ:ul Huque: That is too general u question. Aig. 
I have already explllined, in one ~' Ar they (·ltrried below quota, in another 
:year they c8lTied over the quota. There is the other factor 'that t,here was· 
no insurance against ~ay of Bengal risks. 

Xr. E. '0. Beagy:, With reference ,to part (b), I merely want, to know ~ e 
kind of action that the Government have so far taken for the purpose ofasBlst-
ing this company? 

T.be Honourable Sir II. Alilul Jluque: I will not be in a position to answer 
this question off-hand. I know that the qUe'stion was taken up. 

Mr. T. T. ][r11hD&D1&charl: In view of the fact that, Government hue 
uequired quite a lot of ships belonging to this compllny. may I ask whE'thpr 
it is not an obligation on the part of the. Government to see tbat the com-
pany's rights are really looked after? 

The llonourable Sir M. Alilul Huque: We llre looking to the rights of the 
company quite well. 

Mr. T. T •. Erlshnamacharl:ls it merely a categorical a~~flrtio  in this. 
House or is it backed up by actual facts? The House would like to hllTe 
information on this point? 

The Honourable Sir K. Asizul Haque: We lue doing something more than; 
llIere statBl11ent in the House. 

STEPS FOR DEVELOPING INDIAN MERCHANT NAVY AND SHIPBUILDINO INDUSTRY •. 

217. *Mr. K. C. Beogy: (a) Will the Honourable the Commerce Member be 
pleased to state if Government have taken note of the following statement made 
by Mr. N. R. Barker, when he presidea as the Commerce Member of the Gov-
tl~Dme t of India !it the Prize Day Function of the I. M. M. T. S. "Dutlet"i ,~' 
in December last, namely: 

"But one cannot help feeling that had adequate steps been taken in 
t.ime to promote the development of an Indisn merl'antile marine and 8n Indian 
K r.vy, our country "'ould have bcen in It position to play a much llll"ger and a 
more effective part in overcoming Axis aggression, \Vhn-teyer may have been the 
difficulties in the past, I hope the lessons of this war will not be lost upon us· 
and tbat every effort will be made to help the development of. Indian shipping 
and Indian ,shipbuilding industry"? 

(b) If the answer, to (a)-be in the uffirmative, what ,;tpps have been taken, or 
are proposed to be taken by Government to develop a merehnnt v~  owned., 
eontrolled and managed by Indians, worthy of hJ(lia's large maritime t.rade. in 
pursuance of Government'R past pJ'omip.eR and aSRIJrRll('eS in t'hi.s eonnection? 

(c) What ateps have Government taken, or propose_ to take, to develop 
Indian shipbuilding industry for building o('enn-going ships, and what help have 
Government given, or propose to give, 'to enable any Indian Company to build 
ocean-going ships in Ipdia, particularly in view of the admitt,ed fact that there 
is a great dearth of shipping in India and InQia needs ships immediately for· 
ca.rrying on efficiently ,its war efforts in aU direct.ions? 
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fteE.DUrable Sir •• .&111111 Kuque: (a) Yes. 
(b) The attention of the Honoura'ble Member is invited to the reply' given 

to starred question No. 545 by Maulana Zafar Ali Khan on the 28th' March, 
1940, and to part (b) of starred question No. 239 by M:r. Akhil Chandra Datta 
>on the ard March; 1941.' . 

. (e) Existing shipyards in India are given full assistance needed to roainttLin 
a full output of·small naval craft etc. It is not possible.in war conditions to 

·develop the building of large merchant ships. The shipbuilding industl'Y will 
'be included in Government's consideration of plnns for Post-War Industrial 
Reconstruction. 

FAILURE TO INVITE FOOD CoMMITTEE MEMBERS TO THE FOOD CoNFERENCE. 
t178. ·lIr. lIuhammad lIauma'D.: (a) Will the HonoUrable the Food Member 

be pleased to place on the table the names of the individuals together with their 
designations who were invited to the Food Conferenee held in the month of 
July at Delhi? \ 

. (b) Is it a fact that Members of thE' Centrfll A embl~' on the Coromercp. 
Department Committee, who are 0.1110 memhers of thE' Food Committee, were 

. not invited to this Conference? , 
(c) What is tl;le reasonfol' this elimination? 
The Honourable Sir II. Alizul Haque: (8) A stAtement is laid on the table. 
(b) Yes. • 
(e) The Conference was restricted t.o official representotives of the Central 

'Government, the provinces Rnd t,he States . 
•. 

Third .4l[.l7ldin Food 007lttTtnCt heiTd in Ntw Delhi, on 5th, IWI, Uli and 8tll luI-V, ,,~~. 

LIBT OF REPRESENTATIVES. 
Gover"ment of /Julia. 

~I) The liun'ble Sir Azizul Buque, C.I.E., ,D.Litt., Chairman. 
(2) The Hon'bl. Sir Jeremy Railm.a'n, K.C.S.I., C.I.E., I.C.S. 
(3) The Hon'ble Sir ildward Benthall. 
(4) The HOD'ble Sir JOliDder Singh.. 
(5) Major Gf:llarai E. Wood, C. 1.1£. , M.C., Secretary to Go't'8rnment. of India, D'!part. 

ment of J!·ood. 
(6) Mr. M. B. A. Hydari, C.S.I., C.I.E., I.C.S.,. Secretary to Government of l'ldia, 

.Departmf'nt of Illooitriee and Civil Supplies. 
(7) Mr. J. D. TYBOn, C.B.E., I.C.S., Secretary to Government of India, Department of 

.Jlducation, Health and Landi. 
(8) Mr. H. D. Vigor, O.B.E., Food Adviler, Department of Food. 
(9) Sir Theodore Gregory, D.Sc., Economic Adviller to Government of India. 
(10) U.·Genl. T. J. Hutton, C.B., M.C., Secretary War RelOurcel Committeo. 
(11) IIr. N. C. Meht&, I.C.S., Sugar Controller for India, Department of Food. 
(12) Mr. J. V. Jo.hi, O.B.E., Deputy Economic Adviser to Government of India. 
(Ia) Lt.·CoI. R. R. Burnett, d.B.E.; Deputy Becretary, Political Department. 
(14) Col. R. H. Stubbs, Deputy Director, Supplies (Quarter Master General's Branch). 
(15) :Mr. A. A: PhillipI, V.D., . Controller of Railway Priorities, War Tran.port 

,Department . 
. (15) Mr. W. B .. J'. Chri8tie, O.B.E., I.C.S., Deputy Secretary, Government. of India, 

Department of Fooo. . '. 
(17) Mr. N. T .. MODt', I.C.S., Deputy 'Secretary, Govarnment of. India, Department of 

Food. . 
(18) Mr. R. I.. up~, I.C.8., Joint. Financial Adviaer (Food). 
(19) Mr. N. G. Abh),ankar, M.Sc., Under Secretary, Government of Iadia, Department 

Clf Food. 
(m) Mr. A. Hilal)', I:C.B.,· UDder Secretary, Govt. of India, D~partme ~ of J'ood. 
(In) Mr. A. R V,. .. , I~formatio~ OIic:er, Government 1)f lDdia. 

t .Au.ar to 'hil .... 'iOD .. id OD the table, t.haqulltioller beiq abHllt.. 
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RegHniat OOtrlJnil,wner, (I',,"d). 

(1) lIajor GIDlral O. d.la P. Beretford, C.B., M,C. 
(I) Rai Uabadllr Col. DiDana"; C. I .• , 
(3) The Hon'ble MI'. JUltice H. B. t.., Braund, Bar.·at·Law. 
(4) Mr. J. B. Bola. . . • 
(6) Khan Bah.du .. Sir Abdul Hamid, C.I.E., O.B.E. 

Pr"vincell and. AtlfM·ni.iraiio7l •. 
0(1) Tile Hou'blll Mr. H. N, Chakrabarty, MiDi,ttlr (Auam). 
(2) liT. K. W. P. Marar, I.C.S., Dil'ector of Food Sappliel ( .. bum). 
(i) The Hon'ble Ilr; H. S. Buhraward)". MiDislMr, Civil SlIppliel (Ban,al). 
(4) Mr. N. M. Aiyar, C.I.E:, I:C.S., Director of Civil 8uppliel (Bea,.I). 
(5) Mr. E. C. ADmrag_, C.S.I., C.I.E., I.C.S., Advil8r (Bihar). 
(6) lIIr. R. A. E. Williams, I.C.S., Secretary (Bihal'). 
(7) Mr. H, ]<'. Knight, C.S.I., C.l.E., I.C.S., :Adviaer (Bombay).. 
(8) Mr. A D. Gorw&la, I.C.S., Supply Commissioner (Bombay). 
(9) Sir Geoffrey Burton, K.C.I.E., I.C.S., Advi8er (,Cent?al Provincea). 
(lOr Mr. H. S. Kam.th, I.C,S., Direct.er of Food Suppliea (Central ProviDcu). 
(11) Sir Hugh Hood, X.C.S.I., C.l.E., I.C.S., Advisel' (Madl'aB). 
(12) Mr. W. Scott·Brown, C.S.I., C.LE., I:C.S., Cjvil Supplies CommisaioDer (Macb'u). 
(13) Mr. J. H. ThomplOn, I.e.s., Secretary to GO'i'ernment, Revenue Dcpa~tme t, anti: 

Director of lfood Supplies (N. W. F. P.). 
(14) Mr. G. H. EmerlOD, I.C.S., Deputy Secretary (N. W. F; P.). 
(15) 'The Hon'bie Raja of' Parlakimedi, Premier (Ori.sa). 
(16) M.r. C. S. Jha, ·I.C.S., Secretal'Y, Supply Department (OriaBa). 
(17) The Hon'ble Sir Chhotu Ram, Minister (Punjab)., 
(18) The Hon'ble Sarda!' Bllldev Singh, Minister (Punjab). 
(19) Sir William Roberts, C.i.E., M.L.A., Pl'ice Controller (Punjab). 
(20) MI'. N. M. Bueh, O.B,E., l.e.S., Dil'l'ctol' of Food Supplies (Punjab).. 

.(21) Mr. E. N. Hengat Rai, I.C.S., Asaistant Price Controller (Punjab). 
1221 Mr. J. C. BoltoD, I.C.S., Secrl'tary, }<'inance and. Director of 'Civjl SupplieB (Sind). 
(23) Mr. R. F. Mudie, C.S.I., C.I.E" O.B.E., I.C.S., Chief Secretary (United Pl·ovinces) •. 
(24) M.r. I.. 1'. Hancox, O.B.E., I.C.S., Secl'etary, Civil Supplies (United Provinces). 
'(25) Mr. S, Khill'shid, I.C. .~ Chief CommislJioner (Ajmer-Merwara). 
(26) Rai Sahib Mr. Jawahar Lal Rawat, Director, Food Supplies' (Ajmer·Merwal'a). 
(27) Capt. I. S. Chopl'a, I.P.S., Assistant Political Agent (Baluchistan). 
(28) MI'. K. Chilngappa, B.A., 'Chief Commissioner (Coorg). 

Indian State.. . , 
(.1) Sir O. P. Ramaawami Iyer, X.C.S.I., K.C.I.E" C.I.E.,. Dewan (Tl'avancore). 
(2) Mr. Narayana lyeI', Director, Food Supplies (Travancore). 
(3) Capt. H. C. Dbanda, Commerce MiniBter (Indore). 
(4) Rai Bahadur S. V", Kanungo, Aalistant. Director, Foad Supplies (Indore) .. 
(5) Sir Joseph Bhol'tl, K·.C.S.!., K.C.I:E., C.B.'E., C.I.E., Econoo.ic Ad\:iser (Bhopal). 
'(6) Ml'. H. Dayal, I.C.S., Codel' Stlcretary to the ~ide t (Xathiawal'). 
(7) Lt.-Col. C. p, Hancock, C.LE., O.B.E., M.e., Reaidt>u,t (Eaatern Statea). 
(8) Capt. A, C. K. Maunsell, Assistant Resident, Eastern States (Eastern States). 
(9) Mr. W. V. Grieglon, Revenue Minister (Hyder.bad). 
(10) Mr. G. M, QU1'eishi, S8C1'l'tary, Planning Department (Hyderabad). 
(11) Rajyaratna S. V. Mukerjea, Revenue Minister and Director of Food Suppli8f. 

(Cutch). 
(12) Mr. A, V, Mehta, Pt-ice Controller (Cutch): 
(13) Mr. A. F. W. Dixon, C.I.E., I.e.S.,· Dewan (<lOchin). 
(14) Mr. M. A. Sreenivaaan, Minister, IndustriAls and Civil Supplies (MYlOre). 
(16) Mr. R. S. Mane ~ati1, Revenue Member (Baroda\ 
(16) Sir FredE:ric AnderlOD, Revenue Miniatel' (Bahawilpur). 
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117) Khan Babadur Mian Abdul Aziz, C.B.E., Chief Mini,tel' (Kapurt-hala). 
118) MI'. R. G. Rajwade, Director of Food Supplies (GwtJior). 
(IP) Khan Bahadnr H. A. Hurum, Deputy Reienue Mint.ter (Rampilr). 
(20) MI'. Meredith Worth, I.e S., Secretary to Resident, Rajputana Statea (Rajpntaoa 

"'itat.!). ' 
(21) 1Ir A. V. Ramanathan, Dewan (Bharatpur). 
(22) Kunwllol' Oajendl'a Singhji, Secretary (Kotah). 
(23) Dr. M. S. Mehta, Revenue Minister (Marwar) .. 
(24) Major Gt'nual Amar Singh, Army and Defence Minister (Jaipul'). 
(25) Khan Bahib A. A. Kheri, Director of Supplies (Jaipur). 
(ali) Mr. K. B. L. Seth, I.C.S., Chief Minister (Alwar). 
(27) Kunwar R&ghubir Singh, Home i~ter (Alwal'). 
(28) Sir Donald Field Kt., C.I.E., ~ ief Minister (Jod p~). 

(29) Mr. Ldairaj. Price Controller (Jdhpul'). 
(30) Kunwar Pl"em SlIlihfi, Revenue Minister (Bikaner). '\ 

:31) Mir Ma'loool Mahmood, Secretary to H. H. The Chancellor (Chamber of Princea). 

DAMAGE TO GHULAM MOHlUbDIN KHAN'S GARDEN. 
, 

279. *1Ir. H . .A.. Sathar H. E88&k Salt: (a) Will the Secretary for Education, 
-Health and Lands be pleased tg state whether he made enquir,Y promised in 
l'eply to the supplementary questions under starred question No. 384, asked 
in the Assembly on the 25th March, 1943, on the subject of the Ghulam 
Mohiuddin Khan Garden, Delhi? If so, what was the result of that enquiry? 

(b) Is the Honoprable Member aware (i) that in the first instance the owner 
was paid compensation only for 2 bighas and 16 biswa8 even though the owner 

,complained that trees were cut from more than 11 bighaB, (ii) that subsequent 
to the question in the last Assembly the error was admitted to the extent of an 
ndditiollal area of 3 bighaB and some biswas; (iii) that later in July this year a 
fu~ er error was admitted, the area. now admitted to have been aC'luired being 
-4 blghas and 10 biBwas over and above the original 2 bigha8 and 16 bi8wa8 for 
which compensation was paid; and (iv) that ,the complajnJ; of the owner still 
continues that very valuable trees have been allowed to be cut by the contractor 
very much beyond the area which is now admitted to have been actually 
acquired? , 

(c) Does the Honourable Member propose to order a thorough enquiry into 
thili whole matter by a competent independent officer not eonnected with the 
Delhi Improvement Trust? . 

Kr. I. D: TyIOn: (a) to (c). The uttention of the Honourable Member is 
invited to DIy answer to question No. 272 just now given iby me. 

Kr. H • .A.. SaU1&r B. K.alE Salt: Will the Government place the report 
,of the enquiry, whatever enquiry was held; on the'table of the House? 

JIr. I. D. TyIOD: No enquiry is being held. 
JIr. H • .A..8atb&r E. :III&k Salt! The Honoura.ble "Member said in answer 

·to a previous quest,ion that some enquiry is oi ~ on. He said that Born .. 
,enquiry was going on with regard to land acquisition. 

JIr. '"" D. TJIon: I will report the decision of the Tribunal to the House. 
ALLliGATIONS A.GA.1NST ADMINISTRATION OF THE DELHI IMPROVlDKENT TRoUST. 

280. *Kr. H • .A.. Bathar H. KIIak Salt: (a) Will the Secretary for Education, 
Health and Lands be pleased to state whether he has seen the artiole in the 
Watan, an Urdu Newspaper of Delhi, dated the 30th April and the Dawn, dated 
the ~ d July, dea.ling with the administration of the Delhi Improvement Trust 
and making grave allegatioQ8 against certain officials of the Trust? 
. (b) In view of the detailed information given in support of the grave allega" 

tKins of corruption and favouritism, etc., made in the artioie in the Watan, "does 
the Honourable Member propose to order a thorough enquiry in this matter bv 
some impartial judicial officer, and to lay the report on the t~ble of the House?' 
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Kr. I. D. 'ry1lDll: (a) Government have !leen the press reports r~ferred to 

b \' the Honourable Member. -
. (b) Government do not propose to institute an enquiry. If there Bre griev-

ances specific complaints can be made to the .(luthorities concerned who will 
take such action as may be necessary. 

lIr. Pruidet (The Honourable Sir -Abdur Rahim) e~e matters ought 
to be investigated by the Court and not by the House. 

lIr. II. A. S.thar ll. 1l88&k Salt: 'l'his is with regard to Press article. I 
heard my Honourable friend saying that an enquiry was being held with 
regard to what appeared in Watan. 

Kr. I. D. Tyson: We unden;t.and thatu report on the Rliegationfl made 
in: the puper Watan is being forwarded through the Ilsual channels by ·the 
Trust. 

Kaulvi Muhammad. Abdul Ghani: Sir, I do not propose to ask Questions 
Nos. 281 aQd 282. 

Mr. President (The Honourable Sir Abdur Rahim). If the Honoumb\a 
Mem1ber's intention is, by withdrawing thl'se two questions, he should be 
·allowed to put questions Nos. 285 and 288, thnt cannot be allowed. 1~ hu", 
been ruled that if an Honourable Member has more than fivt' questions,· he 
CRn only ask the first five questions and not the others. 

B ~  ~ L  TO THE NULITARY AT CALCUTTA AND ][UZAFFARPORE. 
281. *M:aulvi Muhammad. Abdul Ghani: Will the Educlltion Secretary be 

pleased to state: . 
(a) the numbsr of cnttle slaughtered fol' the supply of beef for mil,itary pur-

poses at Calcutta and ut Muzaffarpore (Bihar), separately, daily or monthly as 
the case may be; and 

(b) whether Hindu" grmtlelnen are talting cont,racts for the supply of beef. 
to tile Military Department? 

Mr. 1. D. Tyson: The question should have been addressed to the War 
Departmen t. ' 

BEEF SUPPLY TO THE . ~ A  AT CALCUTTA AND N.[UZAFFARPORE. 
282. *lIaulvt Muhammad Abdul Ghani: Will the Honourable the Food 

Member be pleased to &tate: 
(a) the names of contractors to whom contracts have been given for the 

supply of beef to the military at Calcutta and at Muzaffarpore (Bihar); 
(b) the quantilly' of beef supplied by such contractors at Calcutta and at 

Muzllffarpore; 
. (c) the number of cattle slaughtered for such supply at each of the said 

<lE?ntres; and . 
(d) wnether such contracts have been given to Hindu gentlemen iIll other 

parts of India? 
The Jlouourab1e Sir 'X. Aliaul Haque: The question . should have ~ee  

addressed to the War Department. 
UNIVBBSITY GRANTING CoNOlIISSIONS. TO STUDBNTS JOINING W AB BBRVIO •• 
•• ·X.ulvi Xuhammad Abdul Gh&Dl: Will the Secretary for EClucation, 

Health and Lands be pleased to state: " . 
(a) the namell of Universities. in India which have consented to give certi-

ficates, degrees and diplomas to their students of final year classes to encourage 
suitable youths to join war service and thE' conditions of such certificntclI and 
degrees; 

(b) whether the Aligarh and Be are~ Universities have done anything to-
wards giving such encouragement to thei!' youths; and . 

(c) the steps taken by Government rejlarding the introduction of the com· 
PArtmental system of ~ ami atio  and the I vi~  of permisAion to B;A. or 
B. Bc. plucked students to appear as non-oollegtate students after theIr first 
failure as promised during the discussion of ~ e last Supplementary DemlUlda 



tIC) LJ!GISLATIVa AI.DaLY 1~  AUG., UNS 
OR the 20th March. J943, together with the results and progress hitherto made 
in that direction? 

Mr. I . .J). '1'JIOD: (a) So far as the Government of India are aware, tbe 
Punjab University only have framed .. special regulations" to permit the awar.d 
of "War degrees" Rnd these regulations are printed on pages 42'2.428 of Par. 
I of the Punjab University Calendar for 1941-42. It is understood that the 
Nagpur University also' are considering a similar question. Most Universitie. 
have' 8 r~ed to relax their regulations in favour of students whose COU1'.BeS ha'ge 
been interrupted by war service. 

(b) The Aligarh Mus1im University have under consideration the quest\oa 
of granting special facilit.ies to candidates taking up war work; but the neces-
nry ordinances have not yet been framed.' The Government of India have 
no information regarding the action taken by the Benares Hindu Universit, 
in the matter. 

(c) As promised by me in Mal'Ch 18st, relevant extracts from the Debat8l' 
of the Legislative Assembly dated the 20th March, 1948, \ relating to the 
system of ('ompartmental examinations were forwarded to the',Aligarh Muslim 
and the Benares Hindu Universities in May 1943. The system of com pan-
mental examinations will also be referred" for coilsideration and opinion, to 
the Examination" Committee of the Central Advisory Board of Education whea 
it next meets. 

JIr. t.lcbaDd lfavalra1: Is the Honourable Member aware that the U.T.C. 
of the Benares Hindu University wus stopped some months ago? If so, has 
it been restored 01' will it be restored? 

Mr. J. D. Tyaon: I submit that ,has nothing to do with this question. 
Kaulvt J[uhammad Abdul CJbaD1: May I know how long the Aligarh Muslim 

University will take to frame thes£, ordinances? 
JIr. I. D. Tyson: That question could be hetter IlddreRsed to the learned 

Vice-Chancellor of the University who, I see. is just entering the House. 
TRANSPORT OF OOD ~I  TO BENGAL FROM BIHAR, ORISSA ANI> ASSAM. 

284. *J[aulvi J[uha.mmad Abdul CJham: Will the Honourable the o~ood 
Member be pleased to state: 

(a) the quantity ot different food gruint'l transported to Bengal from Bihar, 
Orissa and ~ am and the component parts of the North and East Regio!lS 
during the period since the food embargv has been removed; 

(b) the prices of difierent foodgrains transported before the removal of t,he 
ban from every such part and the pricer,; of different foodgrains before the 17th 
.July. 1943; 

(c) whether any protest or objectioll waR made against the removal of the 
provincial ban on foodgrains, by Provincial Governments; if so, by which 
Government and the contents thereof; and 

(d) whether Govemment nre prepared- to compensate the losses in paymc ~ 
of prices by the people of every such' part? If not, why not? 

fte Honourable Sir, II. AIln1 Huque: (a) The iniormatnon' required is not 
available. 

(b) A statement is laid on the table. 
(c) Yes, by some Provincial Governments but as it has now been d_ecided 

to restore control, it is not considered desirable to furnish deta,iIs-. 
(d) The question of compensation b:v Government for variation in prices' 

under free' trade conditions does not arise. 

Statement a/,Qu,ing the wh,olp.aale fPTiCC8 01 ric, (whir-I" 1/)aa t.lIe principal lontlgTlIin 1IIlI1l"d 
fTfJtlt thp. Ea,tern ,Region into Benga!) pH·ailmg in certain cent"", in Bihar. OriBla anti 
AS8am, ''''ftlr.~ Nu introdllr.tion nl ITP-p- ,mdp in tl,e EaMtf.rn Area and durinQ tAt _cot 
tlldillq t1,,~ 14th July, 191,3. 

Week 'ending 12th of May, 1943. 
Bihar . • • RB. 8·12 to 9·4 
Orissa " ' .. 6·8 to 13·5 
Aaam' II 10-0 

(In rupee!! per maund). 
Week-ending 14th of July, 1943. 

R8. 28·0 to 25.8 -
.. '11·0 to 26·12 
.. 30·8 ' 
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1M . LB0l8LATIVB A88BIlBLY (-12TH Auo., 1948 
Ka1l191llahammld AbdlIl GIwd: May I know whether the Govemment of 

Bihar made a protest?: ' " 
ft. lIoJlouaM:e Sir II. AIiIvl,lluque: It is not usual, Sir, for correspo,n-

dence with the Provincial Governments to be disclosed. 
Jlaulvi KubammlClAbdul' GIwd: I want to know whether it is a fact t.hat 

they pr:otested. ' 
.The JIoD.ounble Sir II. AIlsul Huque: I have absolutely steered clear of "U 

such questions and I will do so even now. 
LIOBIISBBS FOR SUGAR SALB III DBLHI AIID NBW DBLHI. 

t286. ·Kaulvi llubammad AbdUl GhaDl: Will the Honourable Member for 
Industries and Civil Supplies be pleased to state:-

(8) the Dumber of persons grantefi wholesale licenses for the sale of iugllr 
jn :Qelhi and New Delhi and the Dumber of Muslim licensees; 

(b) the conditions on which such licenses are issued; 
(c) the penulties for brellch of ('onditions by such licensees i 
«d) the number of licensees punished for breach of terms- of licenses and the 

'!lumber of such Mu(;lim licensees involved; and 
(e) the number or Ward shops licensed to sell sugar in Delhi and Na", 

Delhi, and the number of sl1ch shops run by Muslims? 
ft. llOnOurab1e Sir 1I • .Al:ilul Haque: (a) Nine; none is 8 MU8lim. 
(b) A copy of the licence foml ("Form A ") is laid on the table which gives 

tbe infonnation. 
(c) Any contravention of the term8 of the licence oon8titutes a contravention 

af the Belhi Sugar Dealers Licensing Order. 1942. and is an offence under lIub-
role (4) of rule 81 of the Defence' of India Rules. 

(d) No wholesale licensee has been punished for breach of the terms of hiM 
licence; doe8 not arisa. 

(1!') 

.:oe1bi Urban Area. ezoluding New Delhi 
N_Da1hi 

Total number of lioeDl8d 
",ard Ihop •. 

.00 
lit 

SCHEDULE. 
FORM A. 

Muelima. 

15'7 
S 

[888 Claule iv (a).] No.-------
Licenoe. for purcbue. Ale Of' ltorage for 1.le ill ",hoi_Ie or retail qaantit.i. of allgal'. 

(Free of aU Fee.) 
Buhj4!.lt to the proviaionl of the Sug.r Control Order, 1942, and to the teftll8 and eondl-

tionl of thia liceDlB .......................................................... ie'.re hereby .authorieed to 
purch..... aeU. or store for lale, in whole.ale, quentit.i. .11 or any of tbe undCl1'lD8Ilt.ioned 
sagan :-

2. The licensee .han carry on the aforeaaid buainel. at the following place(a) :-

3. The licenae., shall maintain a register of daUy aceounte for each of the IUlarl men-
tioned in paragraph 1 Ibowing eorrectly-

(.) The openin, stock .on each day;. . . 
(b) the quantitJel received on eacb d.r IIhoWing the place of onglD;. 
(c) the quantities delivered or ot ~",l e r~ov~d on each 'day IboWlnj( the place. of 

deatination If c(lnsigned to placell outelde the. dJ trl~t ; and 
(d) the closing stock on each day, . . . 
4. Th(' li('('nlee .hall, in r88l!ect of each of. the q~a ty or fonn of e~ ar mentlon4!d 1D 

paragraph 1 aubmit to the Pnce Controller 1D Deihl 110 as to reach him not later than 
the fifteenth' day of ('ach month, a true return in. Fonn C Itf t~e Schedule to thia Order, of 
1Itocks receipts and deliveries of the sugan durmg the preceding month.. ' 

5. The retail Hcenaee ahall not in anyone transaction, 8ell any of the sugara me ~Jo ed 
in paragraph 1, in quantities exceeding. one roaund to a!lY perBOn who. doel n!lt hold a ltce ~ 
und.,. t,ha Bugar Control Order; 1942. 188ued by the PrIce Controller 1n DeIhl. 

tAnlW',r to tbil qU88tion laid on the table', the quest.ioner having exhausted hia quota. 



,,:'.' DAHSrBJUUID S'1'ABBaD (lUBSTIONS AND AN8W'" 68a 
Cr', ~ e li,aeulee Ihtlll illlM ·to ."ery cultomer a comIC' NOli." or iDYOiae .. ~ CII8 --7 

b:e IIYlnl hll own nllDe, addr8lle and licence number, the name, addre ... and licence namber 
(If any) of the cuet()ml'r, tho date of traDlACwon, the quantity IOld, the price per maulld ad 
the total amount charged, aDd ahall keep • duplicate' of the lalDe .., be anilable for iosl'lKl' 
tion 00 demand by afJt1 authorileeS oftlcer of Qo"U'IIIIIeJlt. 

7. The lieenlee sltan prominently dilplay at each of ihe plac811 Mentioned in l)Juagraph 
2 a correct list written in the language of the locality, of the price, of an augara in whic!a 
he deala. 

B, The licensee shall give all facilitiea at all reasonable timel to any authorised offict'r 
ef lIbe Oovemment for the inapection of hi. ltook. and account. at any ,hop, godown or 
other place uaed by him for. the atorage or lINe of any of the augara mentioned in paragraph 
1 and for the takinl! of lamplea of auch lugara for examination.' • 

9. The licenlee .hlill com:rly with any directions that may be given to him b'l the Prire 
Controller in Delhi in regar to the purchase, tale, or storage for .. Ie, of aDy 0 the augara 
mentionaci in F"ragraph 1. 

Dated the ................................. 1942. 
8~ture of t.he Price 'Controller in Delhi 

~Oft.-(l) Both the whole .. ler and reWler muat. ob~  licencel. 
(2) The retailera .hall be exempt from lubmit.t..ingthe ret.urn in Form 'C. They .ha11 

.lao hI.! exempt from tho oonimion laid down in paragrapb 6. II 

(3) (For ia.giug department only). Write aCrOll ~  licence the word-wilole.ale or 
retail-&. the ca.e may be in Bed bold lettera aDd lip underneath. 

EXTENSION OJ' TIME :rOB EXHAUSTING BOABDED CoTTON TEXTILES STOCKS, 

t288. • ... ulvl Muhammad Abdul GlwIl: Will the Honourable Member for 
Industries and Civil Supplies be pleased to state: 

(a) whether th.e Government of India a~ a ar~ of the agitation o! i ~ere t
eod. dealers in textlle cotton goods for extenslon of time to exhaust thelr hoarded 
$tocks of textile goods beyond 31st October, 1948; and 

-(b) whether Government hBve conr-ulted the representatives of co um~r  

l"t~ ardi  such extension:' 

'!'he BoDD1U'&ble Sir ... AItIaJ. Huque: (a) Yes. 
(b) Yes. 

CONTBMPL&TBD RB'l'UBN o:r OlIBTAIN LAND NEAR SBABDAILA RAILWAY STATION 
BRIDGB TO FORMER OwNEBs. 

281. *JIr_ Muhammad Ashar Ali: (8.) Will the Honourable Member for 
Edll(!Ution, Health and Lands please state the date on which the Director, 
\lbli(~ Health Department, visited last the building known as Harsaran .Niwas, 
oppoSite the Terminal Tax Office, near Shahdara-Saharanpur Railway Goods 
Office. Shahdara, and with what result regarding its drainage? 
(b) Who (Municipality or Central Public Works Department) is responsible 

fot the healthy condition duripg rains of the land ly~  on both sides of the road 
connecting the Town of Shahdara with the Grand Trunk Road and leading to 
buildings? ' 
(c) Is it a fact that the land  lying west of the road from the Grand Trunk 

Hoad to the Railway Bridge, Shahdara is in the possession of the Central PublilJ 
W orkR Department, who has planted and maintain trees on both sides of t ~ 
11ft i d rt'>8d? 
{d) If. t~e reply to part (c) is in the affirmative, will he please further date 

whether It lS proposed to return the said land to the former owners and ",ith 
tiIis view some trees are cut down and uprooted? If so, why? 
(e) Do Government intend to finally acquire the land or retain its possession 

till the end of the war? If not, why not? 

lIlr. J. D. Tyson: With your permission, Sir, I shall answer q\Je~ti 1~1~ 
NOR. 287 and 288 together. 
The information is being collected and will "be laid on the table of t.he 

House in due course. 

tAn.wer to this question laid on the table,the queetiolt8l' ba~ l exhausted hi. qUilt •. 
, B 2 



._ LEGISLATIVE AS8B)lBLY [12m AUG., 1948 
CoB''.I'&IIPLi.'l'JII) IOTumf OF OJ:R'l'AIN LAND NBAR SHAJlDAU RAILWAY STATION 

, BRIDGB TO FoRMER OWNERS. . I, 

-~_. * •. Muhammad Albar Ali: (a) Will the Honourable Member for 
Labour please state the reasons for the :uprooting of trees p ~ ted by the Cen-
tral Public Works Dep&rtment along the west !'Iide of the road connecting the 
Town of Shahdara wit.h the Grand Trunk Road? 

, (b) Is it contemplated to return the land on the West side of the !!aid rood 
lying between the junction of the Grand Trunk Road and the boundary of the 
Shahdara Railway Station Bridge? , 

, (c) What ia the nature of the benefit the Government will derive from the 
said return of that land? 

INOLUSION OF CERTAIN DETAILS IN THE REPORT ON THE WORKING OF THB 
PAYMENT OF WAGES ACT. 

ta9. *Kr. Jlubammad. AIh&r All: (a) Will the Honourable M;ember for 
Labour please state if it is' a fact that the Report on the Working of the 'Pay-
ment of Wages Act on Railways' does not indicate the particulars "f the appli-
cations presented to and disposed of by the authorities appoln;ted under" the 
Paymento{ Wages Act? 

(b) If the reply to part (a) be in the affirmative, does he propose to takt-. 
Itteps for the inclusion of the particulars of the spplications with a review there-
on in the next reports? If not, why not?'_ ' 

ft. Jlcmoarabl. Dr. B. B. Ambedlrar: (a) At present. what the Honourable 
Member suggests is a fact. 

(b) I shan consider the suggestion. 
StTLPHUB !\lINBD IN BALUCHISTAN AND FmMs SUPPLIED WITH SULPHURIC ACID 

MANUFACTURING PLANTS. 

290,. *Kr. "1'. T. Krtabn&mach&ri (on behalf of Mr. B.. B.. Gupta): (a) Will 
t.he Honourable thl" Labour Member be pleased to state the quantity of sulphur 
mined in Baluchistan by the Utilisation Branch of the Geological Survey of 
India, and the total amount so far spent in such mining operations? 

(b) Is it 8 fact. that the deposit of sulphur in the present site of mining in 
'tJaluchistan, available for further exploration, is small? In any case, what is 
the estimated tonnage of the unworked deposit at the moment? 

(e) Is it a. fact that the Department of Supply has notified thE\' sugaJ" mill 
concerns in India that no supply of sulphur can be arranged for the mills in 
connection with the next crushing season? If so, what is the reason for sudl 
8. notice being given to the sugar mills? If no such notice has been Si ven, how 
were supplies of sulphur secured for the sugar mills in the last two crul'lhing 
a~a o , and how is it proposed to arrange the supply during the e t~. 

(d) Is it a fact that a large quantity of sulphur dioxide (SO. gIllS is vtasted 
~  a by-product in connection with the operation of coppor smelting furn8C'e 
m India? If so, is it a fact that such gaseouEl waste can be easily converted 
into sulphuric acid? Did Government examine the possibility of such a sour('(\ 
o{ supply of sulphuric acid, and, if so, with what result? 
. (e) Is it a fact that since the outbreak of the war, the Department ~f Sup pI;, 
lDlported a m,.mber of sulphuric acid manufacturing plants? If so, what iEl the 
number of such plants, and how have t ~ been disposed of? Do Government 
propose to lay on the table a statement showing the firms to whom such plantR,. 
1f BUY, have been made available, and the snecial reason for which the plantr. 
were supplied to them in each case? •. . 

The HOD01II'&ble. Dr. B. B. Am~  (a) It is not in the public interest 
to tat~ the quantity of ~p ur IDlned. The total amount so far !1opent on 
Baluchl'!.tan Sulphur OperatIOns is Rs. 11,85,000.' . 
. (b) No. It is not in the public 'interest to d§aelose the estimated tonn. 
Of unworked deposits. . 

tFor I/oDawer to ·thie !pI __ • ,e. auww to q...tioa He .•. 
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(c) No. Supplies of sulphur for the sugar industry during the last ~u~ 
ing season were met partly from Amerioan imports and partly by depletion of 
~e erve slooks. Sugar mills are being supplied with Baluch'istan sulphur ore 
which they will refine individually or alternativelY have refined at a c~ tr I 

plant set' up with Government sanction and, the rC!'Illltant pure sulphur will' be 
used in the sugar mills during the oruslring season. Any deficit on ebtimated 
requirements will be met from American impc.rts arranged by the 8uppl.v 
Department. ' 

(d) SulphUr dioxide is produced as a by-product' during the smelting 6f 
(lOpp.lr in India. It occurs in the fiue gases in a Mghly diluted form with 
other gases and its efficient convenrion into sulphuric acid is difficult. '!'he 
possibility of using tMs source of supply for production of sulphuric acid and 
ilulphur was examined very early in the wlJ.r but was not proceeded with ,3o!i 
the processes oalled for the import of complicated and expensive machinery 
with technical personnel nnd even then successful' recovery was problematic. 
(e) No. ,Full information regarding the proposed import of plants from 

Amel'ica was given by the Honourable the Supply Member in answer to un· 
starred question' No. 47 on 4th August, 1948. 

, , 

LEA.l> MINE IN J ... WAB IN UDAIPUR STATB. 

291. *1I:r. '1".  '1". Krislmamacllari (on behalf of Mr ....... Gupta): (a) Will the 
Honourable the Lnbour Member please stat,e if it is a f~ct tha,t B lead mine is 
heing worked in Jawar in the Udflipl11' State by the Utilisation Branch of the 
Geological Survey of India? If !'IO, what is the amount of money spent FlO far 
in the working of this mine, and what is the average percentage of lead and 
zinc occurring in the ores extracted from this mine? 

(b) Have Government, any infonnation of lead depostt .. occurring in any 
other part of India, and, if not, what fraction of India's lead requirements is 
likely to pe met from Jawar source alone? 

Tho Bcm.oa.rable Dr. B.L Ambedkar: (a) Yes. A sum of Rs. 61 lakhs 
has been spent up to the end of June 1943. The average percentage found in 
explor.ation up to date is 2 per cent. lead liDd 8 per cent zinc. 

(b) Yes, the most likely occurrences known at present are at Chauth-ktl-
Ba.r~,arll in J aipur State .. 

WOLFRAM DEPOSITS DISOOVERED IN A BENGAL DISTRICl'. 

292. *JIr. '1".  '1". Kr1ahnama.ch&ri' (on behalf of IIr. lI.. lI.. Gupta): Will· 
the Honourable the Lnbour Member be pleased to state if it is a fact that. 
some wolfram deposits have he en discovered by the Geological Survey of India 
in .. Bengal District? If ~O, what is the quantity of wolfram so far won from 
this Bburce, and how has it been disposed of·? 

The Honourable Dr. B .... AmbedkM: Yes. 'During war-time it ~  !lot in 
the public interests to disclose the quantity of wolfram won. The ore is dis-
pol'led of through the Supply Department (Direotorate-General. Munitions 
Production). ' 

DESIRABILITY OF INSTALLING A SYNTHBTIO OIL PLANT IN INDIA. 

~- a. *Mr ....... Gupta: (a) Will the Secretary for Education, Health and 
Lands be ple8Red to state if, in view of the suspension of supply of minerol 
oil, specially motor spirit, from Burma, Government have. 'Considered the uclvi!J-
ability of ensuring some supply of India's mineral oil Jrom an Indian flynthetic 
source? If 80, what is the result of their examination? 

(b) Are Government prepared to assist a private enterprise to install a liyn-
thetic oil plant in this country? If not" why not? 

JIr. I. D. 'J.'yIcm: (a) and (b). The question should have heen addressed 
to the Honourable ihe Supply Member. . 

tAlllwer to thi' qaeet.ion laid on the table, the queltioner haviDl, uhauated hia q~ •. 
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. ',"" SILK. '. -~~ .. "",~~.~ ' '~ i' "~  .~~ .  . 
tIM. -llr .... B. Gupta: "Wil~ ~ e Honourable Member for h ..... J..a 

Civil Supplies be pleo.st'.d t6-state what the present po$ition, i. ,:' of",lI8IUCb 
undertaken by flhe relevant official agencies in regard ,to: '" ", ':,' , 
(i) the suitability 01 an Indian forest product as the baaiiJ of ' D~a ical 

paper pulp; , ,.' ,  ' 
(ii) the suitability o~ a cellulose material of Indian origin to aerveu the 

basis for the manufacture of pla!ltics in this country; and,' ' 
(iii) the' suitability 01 material of Indian origin to serve a8 the bam. for the 

manufacture of artificiu,l 'silk in this country? 

The BoDourable Sir •• .A.ItIul Haque: The information is bemg cOlleoted 
and will be laid on the table in due course. '  ' . 
PRoDUCTS MANUFACTURED BY LICENCBBS FOR EXPLOJU.TIO:R OJ' PKOOB88B8 

PATENTED BY DmBcrQRA.TIC 011' ScIBNTlFIC AND I DU ~L ~. 

ta. -Mr. :a.  :a. Gupta: Will the Honouruble Member for Industries and 
Civil Supplies be pleasbd to lay on the table a stat,amant o i~ the quantity 
and, value of various products manufactured by various firms holding licence!! 
from Government for the exploration of  proces!les patent,ed by the Directorate 
of Scient,ific and Industril\l Rese"rch? 
The HOIlOU1'Ihle Sir M. AIlIul Huque: Sir. I la.y a statement tJn t,he 

table. giving the information available. J may add for the information :Jf tht! 
Honourable Member that several other processes, in addition to those men-
tioned in the statement have been leased out to firms, but no mention is 
made of them in it because production not having commenced, or just (,·OID-
menced, no figures are available at this stage, 

BlGtetMnI .howi."fI 1M quotUUy and value oj tICIriow produeUt manufactured by firm. lIolding licencu 
lor eM e:J:PlotIaIiora oj procullell Jlatenled by "" DVeelol'ak of8cienhJic and I ndllillrial Rellearc1a. 

8eri&1 No. Proceu. Quantity marketted. Estimated vloiue. 

1. Air Foam SolutiQJl 
2. Anti-gas cloth . 
3. Barium Chloride .  .  .  .  . 
•• Bhilawan Stoving Enamel and allied producta 
6. Glue aubatitute 
e. Identity diaoB. . 
'7. Potallllium Chlorate . 
8. Solid fuel .  .  .  . 
I. Vegetable Oil Blenda .. Lubrioanta: 

(a) Lubricating oil 
(b) Army Gear oil 
(c) Axle oil . 

·Eatimated total value of b~e ded oil. 

60,000 gallons. 
41,83.500 yarda. 

30 tons. 
1,800 gaUona, 

2,20,000 sq. yds. 
8,00,000 NOB. 

211 tons. 
3,000 IbB. 

25,000 tons. 
40,00,000 gallons. 
24,000 tons. 

BL 
4,110,000 
73,21,200 
5,000 
18,000 
8,0',400 
16,000 
2,79,600 
3,000 

2,24,00,000· 
1,20,00,000· 
43,20.000· 

4.76,17,100 

SUPPLY OF QUININB AND MANUFACTURE OF ()PlUM ALxOLOIDS. 

2M. -Sir Abdul Ha.llm Ghumav1: (a) Is the Secretary tor Education, 
Health and L&!l.ds aware that a higb,er percentage of mortality has beeu re-
corded owing to malaria in Bengal for want of quinine? 
(b) Are Government arranging for the import into India of Java quinine 

through some neutral country to cope with the present quinine shortage.?' If 
not, why not? 
(c) Do Governme.nt contemplate allotting quinine to the quinine 8111,l-II:lUle 

manufacturing concern!! to btl sold through public bodies and authorised dealera 
at a much lower rate? If so, when will the manufacturing concerns get the 
quinine from Government? If not, wby not? 

+ Alliwer to tbi. que.tion l.id tin the table, the l)ut!ltioDer having exhaUlted btl' quota 
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.. (d) Do Government al&O contemplate giving permission to the pri-.te· manu-
factw;ng concerns t.o manufacture opiumalkoloids undm:-the supervision at 
the Excise Department, In view of the inability of the Government factory ., 
"Ghuipur to supply even an insignificant percentage of the demands of such 
i concerns for medicinal purposes? If not, why not? 

(e) Are Government aware that private manufacturing concern. in the: 
'United Kingdom are lI110wed to manufacture opiulil alko}oids in spite of the' 
International convention? 

(f) Are Government making arrangement&for ·the import of codeine, mor-
phine etc., from either the United Kingdom or .the United .States of Americ. 
on behalf of the Inclian Chemical Manufacturers' A ociati~  for distributioD 
amongst its members for medicinal preparations? 
Mr. I. D. 'I'Jal: (a) No .. 
(b) As Java is under enemy occupation it itt not possible to arrange u,1t 

import of quinine from that country. , 
(<>.) Arrangements are being made with manufacturers for the manufacture 

01 quinine in injectable form from quinine supplies made available by the Gov-_ 
emment of Madras and for controlled distribution at controlled prices. 
(d) and (f). The subject matter concerns the Finance Department .and the 

question may be addressed to the Honourable the }t'inance Member. 
(e) Government have no i forma~o . 
Sir Abdul Halim CJhuma'f1: Is it a fact that Government have sufficient; 

quinillt. in reserve to meet India's requirements for the next ti'Ve years? 
Mr. I. D. 1'1100: No, Sir; not at'the normal rate of consumption. 
Mr. It. O. B.,.,.: Is it the policy of the Govenllnent of India to try and 

make India self-supporting in the matter of quinine, having regard to ex-
perience? ' 
Mr. I. D. 1'11011: T shaH require notice of such a queto"liion 8S regards lo ~

term policy. 

F'uNC·tIONS OF THB LABOlTR WBLFARB ADVISBRS AND LABOUR ADVISBRS. 

191. *1Ir . .A.m.a.iendIa Bath Obattopadhyaya: (a) Will the Honourable th, 
Labour Member pleasE' state the functions of the Labour Welfare Advisers and 
Labour Advisers appointed in the Labour Departmen'? 
(b) How m~ y such officers have been appointed 'so far? 
ThE' HOD01l1'able Dr. B. B . .A.mbeclk&r: (a) The function!! of the Labour 

Welfare Adviser and his Deputy and Assistants are to repori, to Government 
and ad"ise on all such matters relating to t.he welfare of industrial labour in 
Indin as Government mav direct. 
The, duties of the Labour Advtiser were to advise on alI important matters 

of labour legislation nnd administration, and in particular the manner III wllich 
labour problems that were under consideration or might arise had heen or were 
being dealt with in England. 
(b) 'l'here 'is one Labour Welfare Adviser, one Deputy 1~8bour Welfare Ad-

viser and 7 Assistant Labour Welfare Officers. 
One Labour Adviser was appointed from December 1942 to June 1943. 
There ill at present no Labour Adviser. 
1Ir. Amarendra Bath Ohattopadhyaya: WiJI they advise 00' dearna. 

allowance? 
The HODOUl'able Dr. B. B • .A.mbedkar: No, Sir. 
Mr. T.  T. ltriaImamacharl: Does the Labour Adviser, of the Honourable 

Member, as distinct from the Labour Welfare Adviser, represent, the employ-
ees' intereEts. 
The Honourable Dr. B. B. Ambedkar: Not at all, Sir. 
STl!lPS I'OR ELIMINATING IMMEDIATE CAUlUIlS 011' INDUSTBIAL DIsPUTBs. 

198. ·1Ir. Amarendra Bath Ohattopadhyay&: (a) Will the Honourable t.be 
Labour Member please o;tate what effective steps for eliminating the immediate 
. C8U1~e  of industrial disputes to ensure the unhampered war production have 
been ~ e  so far, both in t,he Governmedt's own war·factories and in priYste 
.factories engaged wholly or partly on war-orders? 
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(b) Rave Government decided to adopt, an all round policy of havWi aU 

.disputes referred to the adjudication before workers are compelled to'-go on: 'a 
.strike? ' 

(c) Do they propose to advise all Provincial Oovernments to do so? 
'l'he BODOUrable Dr. B. a. Ambedkar: (a) Government have attempted to 

:secure fair conditions for labour both in their own fuctories and in private enl-
ployment. Where dhwutes arise the methods of nonciliation Ilnd adjuclica-
tiCll are available. . 

(b) and (c). No. The general policy of Government is 1,1) resort to ad-
judication if and when the methpd of. conciliation has failed. The present 
machinery for the settlement of disputes has been evolved in ,!onsultatioll 
with Provincial Governments And general uniformity of practice has nlready 
been ac ie~d. ' , 

. SHORT NOTICE QUESTION AND ANSWER. 
HAVOC CAUSJID BY RECENT FLOODS IN A,yMER-MBaW,ABA. 

. lbll 'B&b.a4ur Setll Bhalch&D4 8oDl: (n) Will the 'Honourable the Hcnw 
Member please state whether Govemme.nt are aware of the great. 'havoc cllused 
b,- the recent ftoods in the district of Ajmer-MeTWara? 

(b) Are figures available of the loss of human life, property and cattle? 
(c) What relief measures have Governlllenttaken or propose to I,ake? 
"l'he BOD011I'&b1e Sir Reg1na.ld Kowell: (a) Yes. 
(b) The I08S of life in· Ajmer-Merwara is estimated to be about 3,000; no 

aCCill'ate £stimatt: of loss of property is yet, available but it til feared that the 
figure runs 'mto several lakhs. The area tdIected is about 150 sq. miles. In 
that area cultiva.tion has suffered severe damage, tanks have been breached, 
lIOil and cattle have in places been. washed away and the crops have been 
.dl.~troyed. The figures of loss of l'ottlc are not yet available. 

I.e) Food, clotbing and lighting requis'ites have . beel! provided tor the 
suffererS; a scheme has been put into force under' the direction of an officer on 
spe"ial duty to ensure regular supply to the affected areas. Depots equipped 
'With one month's supply of food and clothing have been estahlished in ellch 
·aft'ectf4 village. Emergency shelters are being made by the provision of 
.. i,'d buts. A Central Relief Committee has been constituted with necessary 
sub-committees to co-ordinate and conduct relief operations on an org&l1.ised 
1aasis and to collect funds. A second officer has been placed on special 'duty 
t.o investigate the extent of 10SR of 'life and property and t,o report what 
measuref; tlre necessary to enable the yufferers to rehabilitate themt.elves. 
Prompt steps were taken to remove dead bodies of men and animals and to 
elesn aDd disinfect W~ll . This work was prantically complet.ed within two 
da.ys Cof the occurrence of the floods. As rOtting grain in the shops was likel.v 

, to endanger public health, Bijainagar town with a pre-flood popllhJ.tion of 
about f::e.ven t ol1l~a d which suffered very heavy damage in life ,md property 
was completely eV'acllfl.ted aft·er arrange,ments lllid been madtl t.o provide Re-
c~mmodatio  for those who had no friends or relatives to go to, t,he Railway 
aut' oritie~ having kindly agreerl t.o permit, the evacuees to travf'l free of charge. 
The Public Health Commr.ssioner proceeded to the scene of floods t,o decide 
.hllt further measures were, necessAry.in 't,he interest of public health. 
A.rr,mgements are being made for the despatch of extra medical Rta.ff and drugs 
-and medicines. The Governrnent of 'India hav!:' authorised an expenditure of 
'One lakh of rupees for immediate relief and will determine further financial 
BSl'istancf" on receipt of full reports of' requirementB and detailed proposRis 
from thc· Chief Commissioner. • 

I am 8ure the House will appreciate that in face of R calamity of these 
dimensions t.he energies of the local administration should fi1'8t be Mncentrat-
ed ('II affording' immediate relief to the strickf'n population ratheT than (m 

tUl' ~ i  u detailed picture of the damage causp-d and it will thereforl'\ not bp-
possihle for me Rt this Rt,nge t.o enlighten the House further flither on the 

,extent-of damage or on the plans for relief. I may, however, assure the 
HOURE! 'that. both the Government of India and the ·loca.l admiriistra..tiOlL lIl'e 
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keenly alive to the requirements of the ~it\l8tio  and are ,:determined ~ do 
t.heir utmost to bring relief to the sufferers and to rest{)l'e normal conditions'. 
t also bAke this, opportunity of thanking on behalf of the Government of ] nlliB 
ann. I am sllra on behalf of thifl House, all those. both officinls IJ.nd fwn-offi-
cials, who C1ssisted in t.he prompt und effect.ive organisation and distribution of 
relief to thEl victims. In particular. I have it from authorities both official and 
non-official 'that the assistance rendered by the milita.ry Iluthorities' nt NnFlir-
~b d a ~ t ~ Staff and students of, t,he Mayo College has been invaluahle und 
IR deserving of the' highest praise. • 

Kr. L&1chaDd Navalra.i: May I know what W/l.fo: the cause of these 4Joods--
~  t.here a' breach in the nanal or the river? And what; stePR. did the Gov-

e~ 1J e t take to avert this calamity? 
'!'he Honourable Sir Reg1n&ld Jlaxwell: The floods were caused 6y rain. 
lIr. L&1ch&nd Navalrat: And whnt did the Government do? 

(No' answer was given.) 

l'40TION FOR ADJOURNMENT. 
F.ur.mtE OF GOVERNMENT TO SECURE ATTENDANCE OF GOVRBNImNT MallBas ,"0. 

CONSTITUTING A QUORUM TN THE ASSEMBLY. 
JIr. Preaident (The Honourable Sir Abdur Hahim): I have received from 

Mr. ,Siddique Ali Khan a notice of a mo~io  for the adjournment of ,the House 
in orddf to discuss lI. definite matter of urgellt public importance, vi •.• the failure 
of Government to secure the attendBncp of Government Members in time to 
help in constituting n quorum to hold the afternoon meeting of the Secret 
SeRsion on the 11th August. 194R. thereh;v depriving the HOlise of the most 
valua.ble privilege of eliciting full information about the war situation and dis-
cUBs,ing the same. 

r understand thai. 2'1 members were actually present, Is that oorrect?' 
Some JloIlOurable Jlembel'l: Yes. VCR. 
a Honourable Kember: Eighteen.' 
JIr. Pltuidint (The Honoura'ble Sir Abdur Rahim). I understand 21 mem-

bet'l-l were present, and contrllry to the usual praetice. no bell was rung. 
As regards thiR moiion, is it the cuse of the Honourable Member that it 

is t.he duty only of Government Members to attend the House in time, or is 
it not equally the duty of elected Members? 

Dr. P. N. Banerjea (Cilieutta Suburbs: Non-Muhammadan Urban): Elect-
ed .members were present. 

JIr. Pre&!!dent (The Honourable Sir Nbdur liahim).: Were all elected Mem-
bers present? : 

Kawab Siddique All Dan (Central Provinces IIdld Berar : MuhaQlmad&n) : 
Twenty of them were present ; that is to say al~, except one, were elected 
Members. ) S. Sir Jlnhammad Yamin KhaA (Agra Division: Muhammadan Rura,l: ~, 
may I point out that on 8 similar. o~ca io , ~. re ~de t Patel once. gavo .1118 
ruling that, on an occasion when It IS an offimal busmess before the House, 
iii is the dutv of the Official Benches to keep up the quorum. 

'. Mr. PreafdtDt (The Honourable 8ir Abdur Rahim): Was there any adjourn-
ment motion moved? 

Sir Muhammad Yamin lth&D.: No •. Sir,. When he was adjourning the Bouae 
because of inadequate quorum, the officin.\ Members said that it was the dut! 
of the non-official Members to be present Rnd Mr. ~tel then ruled that It 
'Was the duty of the Government Benches to keep up the quorum ,bO'eauBe the 
business before the House was official. 

JIr. PJjeaident (The Honourable Sir Abdur Rahim): 1 do not think tbe 
House would like me to hold that it is the duty of Government Members elld 
Members nominated by Government alone to attend the House regularly Bnd 
in proper time, and that un equal duty does not devolve on the - Member" 
who have' been elected by constituencies. If I were to lay down any such 
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ruling it would mean t a~ the constituencies need 
Members to attend the Asaembly and carry on the 
should be very loath to lay ~o  any sur.h ruling. 
Qut 01 order. 
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not look to theireUwted 
busine8s of the Bouse. I 
I hold t a~ the motion ia. 

The next motion is to the SAme effect. Therefore that is also out of order. 

Bardar XaDpl SlDgh ,East Punja.b: Sikh): Sir, I have to say .  . 
Kr. PreIld..u (The Honourable Sir Abdur Rahim): You are not required to, 

say a.nything in this connection. . I have given my ruling. 
Dr. P. If. B&Deriea: Without hearlDg. 
DI'. SIr Zia 'Uddin Ahmad (United Provinces Southern Divisions: Muhamr 

madan Rural): May I know if the House will have a chance to diacusil thi •. 
matter on aome other official day? , 
ft, HcIlourable Sir Sultan Ahmed (Leader of the House): Sir, if there is 

a general desire of the House that it should be done I will get into touch with· 
His Excellency the Commander-in-Chief. and if he is free. there will be no. 
difficult.y. 
Mr. J[. O. IfIOlJ (Dacca Division: Non-Muhammada.n Rural): When? 
The JJonourableStr SultaD Ahm_: I cannot answer that question without 

consulting the Commander-jn-Chief. 
(Several Honourable Members interrupt.ed.) 

Kr. President (The HonourlCble Sir AbdUl' Rahim): Order, order. Let the-
Honourable Member have hie 8ay. 
fte JJODDIU'&ble Sir Sultan Ahmed: Nobody rebrrets more than we do that 

the House was deprived of an opportunity of continuing the debate on the-
war situation. 
Mr. E. O. Reogy: Whose fault was it,? 
'l'Ile JJonourable Sir Sultan Ahmed: It is the fault of some one who did not· 

ask the bell to be rung. 
Several Konourable )[embers: No. no. 
Mr. Akhil Ohandra D&tta (Chittagong and Rajshahi Divisions: Non-Muham-

madan nural): There is no provision for the ringing of the bell'. 
Dr. P. N. Banerjea: That is not obligatory. 
The RoDourable Sir Sultan Ahmed: I was in the company of Sir Yamin· 

Khan, Sir Zia yddin Ahmad. Sir Henry Hichardson. Imd others. 

Kr. E. O. Neogy: You had no husiness to be away 8S the Leader of t,hp 
House. 
Mr. President (The HOllourable Sir Abdur Rahim): The only question-now 

is whether Government should provide another opportunity to the House to,· 
continue the discussion. 
'l'Ile JJonoura.ble Sir Sultan .Ahmed: If there is Il. general deSire of the House 

to do it I will get into touch with His Excellency the Commander-in-Chief. 
][r;. E. O. Heagy: We do not want any debate. We do not want an, 

further insult and indignity to the House. .  . 
'l'Ile B.oI1ourable Sir Sultan Ahmed.: If that IS so. then there is lIO need to· 

go any further. 
Sir Mubammad Yamin Ithan.: May I ask for your ruling on a point. U 

is the duty of the person who is in the Chair to see that the proce'fldings are 
properly conducted. and when it is said that o~ebody did not ask for' 
the bell to ring, is it not 11 reflection on the Chlm? 
Dr. P. H. Banerjea: Why should there be' any reflection on the Chair? 
Mr. Presldent (The Honourable Sir Abdur Rahim): It has always been the 

practice so far as I have been in this House and in the Chair to have the b~U 
rung. But it is not obligatory on the Chair. 

(Opposition Benches: Hear. hear.) 
But it is the practice. 

(Government Benches: Hear, hear.) 
1Ir. Akh1l OhaDdra Datta: I would have acted illegally if I had. not ~d

journed the meeting when Q counting was demanded by a Member. The' 
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Stauding Order is peremptory .. It does not give any discretiOD to the Ohair. 
Therefore. 'the '.Iuestion of ringing the bell does not arise at all. It was "D 
'official day. The motion was a Government motion. The Leader of the-
House was not present: the Mover was Dot prespnt: none of the Govemment 
MembeJ'l! were present. The whole thing is unfortunate. 

, 1Ir, E. O •• 1011: The Leader of the House owe .. an explanation to tbe' 
Bouse and he owes an apology to the. Chair. It was he who suggested thai 
the lunchf;On hour should' be extended. 

Dr. P ••• Bmll'l_: There was discourtesy on the pari of the omeia __ to· 
the House. 

',Ill. Prllid.lIlt (The HO,Dourable Sir Abdur Rahim): I am only concerned: 
with the "djournment motion. That I have held is not in order. 

Kr. B. A. Sathar B., KIRk Salt (West Coast and Nilgiris: Muhammadan): 
Sir, I was raising a point of order. When the Leader oi the, House was making 
,hit! statement he cast a redection on the man occupying the Chair. 

Mr. PreII4ent (The Honourable Sir Abdur Rahim): It is impossible for me 
to follow what the Honourable Member is sa;ying. 

1Ir. B. A. Sa.tbar B. KII&k Satt: Tn answering my friend here, the' Honour-
able the Leader of the House said that the fault was with the gentleman 1\'bo· 
occupied the Chair. (Govemment Benches: "No, No. ") He said that the 
fault was on the gentleman who did not ofder the ringing of the bell. 

Dr. P ••• Ba.nerjea: Will the Leader of the House make clear what he· 
did say? 

Mr. Pnaident (The Honourable Sir Abdur Rahim): He did not say thai 
it was the fault of the Chair. I heard what he said. 

The Honourable Sir Sultan .Ahmed: What I said \\'us this: That· if there-
is a general desire of the House to have a continuation of the debate on the 
war situation I will get into touch with His Excellency the Commander-in· 
Chief and if he is free that can be arranged. The, the question was put to·· 
me: Whose fault was it? I said that it was certainly not ours. It was due 
to the failure of the bell not having been rung. 

Ilr. It. O. lfaogy: He must withdraw it. Withdraw. 
Th. Honourable Sir Sultan Ahmed: I will not 
Mr. Akhil Ohandra Datta: The Leader of the House should know the Stand-

ing Orders on the subject. 
Mr. President (The Honourable Sir Abdur Uahim): 'rhe House will proctled 

with the hesolutions. 
Kr. It. O. Heagy: Unless the Leader of the House apologis6s for the 

language used by him, we are not going to be here. 
(Mr. K. C. Neogy and Pandit Lakshmi Kanta Maitra were then seell to· 

walk out of the Chamber.) 

Mr. Pnlident (The Honourable Sir Abdur Rahim): Resolution No. 1. Khan, 
Bahadur Shaikh Fazl.i-Haq Piracha. 

][hm Bahadur Shaoikh J'ul-II-JIaq Plracha (North. West Punjab: Muham-
madan): Sir, I do not want to move the Resolution. 

RESOL lJTlON RE PILGRIMAGE TO THE HEDJAZ. 
Hawab Siddique .Ali lthan (Central Provinces Ilnd Herar: Muhammadllll): 

Sir. J move: 
"That thi. A •• embl,. recommend. to the Gonmor General in Council that I&rrangJmlenta. 

for pilgrimage to the: Hedjaz may be made for the year 1943, in t.he .ame manner al i' 
was done in previous yearl, and that shipping Ihould not be the monopoly of one company. II 

Sir, I am sure that the Honourable Members of this Housp. know that the 
,performance of the Raj is a sacred religious duty incumbent upon those 
Muslim!: who are able 'to undertake the journey. Sir, there are two routes from 
India to Hedjaz: 'one is the sea route and the other is the land routt'. 'lhe' 

, .pilgrims from India prefer to go by S6a route as it is ~OBt. .,, ~ve ie ~ nn.d' 
• ',much· cheaper than the land route. The number of HaJis V1SltlDg HedJRz 18 
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.alway. fluctuating. ]'rom the ·sta.tistius which are in lIly possession 1 can s81, 

.tftr,that. the .a.verage number of Hajis per year comes to about 14,000, 3nd .t.he 
l'eOQrd number of Hajis visit\ng Hedjaz in the year 1927 was 26,500. AI> tbe 
House i& well aware, war broke out in the year 1939. In the years 19ij9, 1~ , 
J2 NOON. and 1941 ships were provided for the transport of Hajis to Hedjlll. 

·It must be remembered that during this period the allied natiolls were 
iacing disaster after disaster. Lust year the Government issued a communi-
-que saying that in v.iew ·of the danger from enemy action by sea 8nd land no 
·ships could be provided for the Hajis. In the previous years also the danger 
.existed, but facilities were given to Hajis to perform the Haj. Last yeur a 
'deputation of the All-l d~a Muslim League under the leadership of Mr. Abdul 
Hamid Khan, M.L.A. of Madrss wsited on the predecessor of the present 
Honourable Member in ftharge of Indians Overseas. rfhe H.onourable Member 
said thbt there were four difficulties which could not be ur~u ted. The first 
one ·wab :shippmg difficulty, the second one was transport diffibulty on the laud 
route, the third difficulty was the high cost, and the fourth one was the short-
ness o! Vime as the Haj was to be performed a!ter six weeks. So long liS the 
W1U' la&ts there is bound to be danger on seas and land, but due to the splendid 
vjctories gained in the Middle ERst" North Africa, Sicily, the South Pacifi., 
and other front!', the danger is not so much as it was in the previolls years. 
The four pleas which were·raised last year could not be raised this year, tlS hy 
the kindness of the United States of America under the Lease-LenrlBiIl 200 
ships have been given on loan· 8S th.e Premier of England stated the other doy 
in the House of Commons, and motor cars and motor accessories are also .mp-
plied in plenty under the same contract. 

. A communique which was issued yesterday by the Government of Indit\ 'is 
before me. I believe that some prominent Muslims and Members of the Haj 
Committee were invited by the Honourable Member to advise him with regard 
to the Haj question. The words of thE' communique which .y.r l~ 'issued 
yesteruay are: "The Government of India have again decided t.hiR year that 
they cannot pennit Haj sailings". Here I must say with due respect to m, 
Hon'lUfable friend, that the House was shabbily treated by issuing this com· 
mUll'iqile one day before the discussion of t.he same question in this House. 
Befote giving us a chance to express our views on this most important .mbject 
whinh directly concerns the Muslims of IndiR he issued t.his communique. I 
understand that the Honourable Mr. Guzdar, Minister of Sind, moved a reso-
lution wMch was unanimously adopted by the non-official Muslims present Rt 
the Conference, I understand that he moved that arrangements for at leas\ 
-4000 pilgrims should be made and that convoys be provided for the protection 
of t,hc pilgrim boats as is done in the ca!:le of" steamers cnrrying prisoners of 
war fo-.:' exchange and wounded persons in Red Cross steamers. He emphaKis-
ad that convoys should be provided as was done in the years 1939, ~U  and 
1941 for the protection of ¢lgrim ships. I have every reason to beheve that 
the Government have ml\de up their inind not, to permit the Hajis to perfonn 
pilgrimage this year. I must say tbat this decision is. most rlisappolllting. 
"hasty and regrettable. Sir, ~f it is feared thut t er~ are enemy ubmari~e  in 
the Arabian Sea, I will ask the Government to g'lVe adequate protectlOn to 
the pilgrim ships, as was done in the· past years. The Axis radio stations have 
repeatedly said year after year that the pilgrim ships can go to Hedjaz without 
any fem' of molestation from t.hem. The Dpctor may laugh hut that is :\ fact. 
I ~m quite sure that they dare not touch the pilgrim ships. If they do BO, the 
'e ti~e Muslim world will rise against. them and t.he Britlish Government !)r the 
Government of India will get an opportunity of canvassing Muslim opinion 
against the. Axis powe1'S. 

Before I conclude my speech I wish to ask over ~e t, (1) as to whether 
it is' prepared in view of the unanimous advice given day before yesterdny by 
the ~i ti ui ed Mus)ims of India who came from d~ffere t provine.es and the 
unamm0¥s demand of the Muslim Members of the Raj Committee Knd the 
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unanimouf> demand of the Muslim Members of this House-whether they are 
pn,pared to reconsider their decision. The· secodd question is as to when the 
Government will appdint a Special Raj Officer to look oner the interests of the 
HJljis. The third question is, as to when the Government will :lct 011 t ~ 
recommendation t)f Mr. Rahim with regard to tfle working of the Port Ha] 
COJrlmittees. Finally, I will ask the Government to r('(~o ider their decision 
and warn them not to play with the religious sentiment1! of 100 mill.ion Mussul-. 
man9 of India for whom we the Muslim Leaguers have every right to speak 
and that right has once a a~  been established beyond II shadow of· doubt very 
recent.ly by the smashing victories which We won in the stronghold of the 
Frontier Gandhi. 

Mr.· Pre8ldent (The Honourable Sir Abdur Rahim): Resolution moved: 
"That. thi. Allllernbly recommends to t.he Govemor General. in Council that arra f~me t. 

for pilgrimage to the Hedjaz may be made for the year 1943, in the same mannllr u i' 
was done in preYioUi year8, and that .hipping .hould not be the monopoly of one company.· .. 

There is.an amendment in the name of Mr. Enak Saito 
lIr. B • .A.. Sathar B. Ellak Sa.l.t (West, Coast anli NIilgiris: Muhummadan): 

I am not moving it. 
Syeci Ghulam Bhtk Ra.iraug (East Punjab: Muhammadan): I rise to sup-

port the Resolution moved by my Honourable friend Nawab Siddique Ali 
Khan. Ii is really lamentable that, being fully cognisant of the fact that this 
Resolution was cOJ ~  on before the House for consideration today, the Gov-
ernment of India acted, as it seems to me, in indecent haste in issuing t.he 
Pr'):ls Communique which appeared in the papers today, announcing not only 
their flp,prehension that they. may not be in a positlion to make the necessary 
arrangements for the ~  sailings this year but giving it out as a decision of 
the Government of India not to permit Raj sailings . .I do not know who 
drafted this most unhappily and unfortunately worded con.munique on behalf 
of the Government. One could understand an announcement by the Govern-
ment of India of the apprehensions which they entertain in view of c~rtai  
circumstances which were within their knowledge but not within the know· 
ledge of the public or in vtiew of certain unwelcome developments which they 
fear might exist later on. One could understand it. if they meant mtlrely'to-
prepare; the public mind for something unsavoury· but something which r.:-.uy 
be loolted upon as inevitable under t~e circumstances. Nothing of the sort. 
Th-3Y announced an autocratic decision and that too after there had ·heen a 
conference called by the Honourable Member for Indians Overseas day before 
ye ~er.day. He was informed definitely what MUolimsentimelltand M usJim 
desire OD the subject was. He was told in unmistakable terml:l that the :ltop.. 
pag" of the· Haj traffic last year hlld caused the deepest resentment throughout 
MusliIll India and that the thing should not be repeated this year. Htl was 
also told that., on the basis of eo Hlany items of news a,ppearing in the 1)re6s 
from day to day upder Government censorship, the public believed, unless, of 
course, reports in the Press ·to that effect were false, that the Allies were gain-
ing victory after victory in all theatres of Wllr, that Britain was regaining the 
telnporarily disturbed supremacy in the seas, that the submarine dang'3r was 
almost entirely a thing of the past. All these items of news appearing in the 
press from day to day have led the public to believe that the Government of 
India is most certainly in a position to make the necessary arrangements for 
the Haj traffic this yea.r and let me .say, Sir, that their bellief and contention i .. 
that it is one of the duties of t.he Government to make thQse arrang'.lments. 
They cannot 9hirk their duty. They cannot absolve themselves of liheir res-
pOllsibility by saying 'we have decided not to permit the Raj'. Standing in 
the way of the Raj traffic in that way is most unwarrantable and, I may say, 
most unwise ~d unstatesmarllike. It conveys a very bad impression to the 
entire Muslim public of the scanty regard tMs Government haa ~or the most 
dlllicate religious susceptibilities of the vast Muslim cOmmunity in India. n 
shows their neglect of the duty which they owe to all sectlions of the Indian 
community. What is it that stands in their way if they are asked to arrange 
for, 'Say. just" steamers to ply from the ports of ·Bombay and Karachi (Leave 
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alone Caloutta, for the Bay of 13engal is infested by Japanese submarines) to 
.~a e the pilgrims to Jeddah and bring them back, under proper convoy proteo-
.tion if necessary. We are told, and it is a iact, that thousands andthousanda 
.of troopE- are transported every day across the seas; that hundreds of thousooda 
.of tons of munitions and other essential war supplies are transported across the 
sea eV61Y day. Mishaps do occur now and then but they are rare and do not. 

-OCCllr every day. If all that can be arranged a.nd if the entire sea traffic IS not 
'held uv, where is the difficulty in arranging for four pilgrim steamers to cope 
with the very modest number of p\lgrims which was ,proposed in the Resoiu-
ti.ln of the non-official Members handed to the Honourable Member for Indians 
Over (,a~ day before yesterday? It was said in that Resolution· that at least 
4.000 pilgrims should be allowed to proceed for the Haj. This is a'very modest 
numher looking at the very large number of pilgrims who proceed to the Ht'ldjaz 
for their lIaj in normal times. If an arrangement could be made for them in 
the earlier years of this war-1989'. 1940 and 1941-. where is\the.difficulty in 
making arrangements now? Surely, in those yean the war conditions wElre 
very much worse than they are. now. Weare informed from all quartel'S t a~ 
the war situation is now definitely favourable to the AIMes and aurely the 
necessary arrangements can be made. 

On certain occasions in putting forward excull8s on behall of Government. 
we are told that it would be against the injunctions of' the Islamic law ibelf to 
embark On a pilgrimage to the Hedjaz under the eX'isting ~ircum' ta ce . We 
ar~ treated to quotations from the Holy Quran and told that the Holy Qur~  
'itself says: 

W II lei 'uit' bi cHdikuM NaeIa1llu1lo 
which standing' by it.self anel without reference to the context meaus: Do 
not throw yourself with your own hands towards destruction. That il\ the 
literal translation. But this text is tom from the context. The entire Ayat is: 

Wa a nfiq' fi 6ClbiZilldlK tDa U Iulq,; iii aidiAIuM 
il ~umei tDa aIlri,,,i. InndUciha fluhtb'*'MuArinIA. 

And it. will be interesting to know what it really·means. The most author-
itative commentaries on the Holy Quran which I had the advantage of copsult-
tng this mornqng give the meaning of that text which is very different from 
thut which is llssigned to it in discussions of this kind. Now, this is a text 
which enjoins on the Musahnans the necessity of mak!ing monetary contribu-
tiolls to the cause of Jehad. The meaning of the Ayat is: Spend your money 
in the way of Allah and do not throw yourself with your own hands· in the wny 
of destruction, and do good, for Allah loves those who do good. All the ancient; 
~ d modern commentators--the most ancient commentator is Ibni Abbas. 
who learnt the Holy Quran at the feet of the Holy Prophet himself; Rnd then 
we have Huzaifa, Ikrama and Hasan-agree that this means spending of 
money for purposes of J ehad and conveys a· warning that if money 
ii' withheld on auch occa9ions. it amounts to rushing with open eyes towards 
destruction because, unless the Muslim nation and Islam are protected by 
carrying on Jehad, the community will be destroyed and that is self-destruc-
tion. That §s the meaning of it. But now we are told that this means that :you. 
must not rush towardR destruction and you must not expose yourself to danger. 
If i'uch Q meaning were im.ported and read into this text. it would mean tha. 
we t;hould carry on, on the basis of this text, a propaganda against enlisting in 
the army. because that is also exposing oneself to death and danger. We can 
sny: Do not enter the army because the enemy is very fatally armed and you 
will expose yourself to the certa~ ty of being killed; avoid enlisting in the ermy. 
To quote such texts and read into them such meanings is really Ilbsurd. 'I.'he 
popition remains that this text does not apply to the case of Hajis; it applies 
to the case of Jehad. It really means, do riot grudge spending money On the 
el\\l!'lO of .TehBd, otherwise YOll will he gllilty of committiing national ,micid€', 
This· is e~Bct1y what we Rlly today, Make your monetary oontributions .. tG the 
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war effort because you have to save your country and your hearth and home. 
If. you do not do so, you will be rushing towards destruction and the enemy 
'WIll come ·upon you and destroy you. That is the meaning. 

. Anyhow, what I want to say is that there is no e'xcuse for the Government of 
'[ndiu which can be accepted for their decision not 00 permit the Raj in the light 
of. the iTjfonnation which the public is constantly rece'iving about the Allied 
:rictQries and their command of the seas. By standing in the way of the Raj 
in that way, the Government is exposing itself to the very serious charge that 
it iR interfering with the religion o~ Musalmans. I hope better sense will pre-
vail Bud wisdom will dawn on the Government of India and it will withdraw, 
!"a-consider and revise the so-called decision. which has been announced in the 
pre8r. communIque. I hope the Government will accept this Resolution and 
tr7 ~.  very best .to make all necessary arrangements for the Raj. 

Dan BaPdar 8.hllkh I'ul-i-Baq Plracha (North-West }'unjab: M'.lhnm-
UlI.Ulallj:- Sir, I rise to support the Resolution just moved by my Ronow'able 
fJi3nd Nawab Siddique Ali Khan.· The performance of Haj is one of the mORt 
essential obligations enjoined upon every Muslim capable of undertaking the 
journey and we would be failing 1n our duty to the Mussalrnans in general Rnd 
to the Mussalmans of India in particular if we do not give full and true expres-
sion to the ideas that are agitating their minds at thiS time. The Resolution 
under conB'idoration is a very simple one and in our view it'is ab901utely non-
controversial. We had entertained the hope that it would receive the unani-
mous support of all sections of the House, but the attitude of the Govemrneni 
leavelJ UL sadly disa.ppointed. 

Sir, I was astonished to see in yesterday's Btatuma.n a communique pur-
porting to have been issued on behalf of the GovemmeI.it of India expressing 
their inability to make arrangements for the Raj in the' CUlC"ent year. Sir, t.he 
isslle of this communique on the eve of today's debate is nothing but a dirAc~ 

insult to this Honourable House. Government had ample notice of this R8BO-
luticn, for it appeared on the Agenda paper as far back 6S the 6th of August . 
. The indecent haste which Government have shown in publishing their decision 
eRn only mean that. they were not anxious to hear the views of, or to be in-
fluenced by the wishes expressed by, this Legislative Assembly. In their 
Press communique the Government have been at pains to point out that they 
bad l'xplained their difficulties and had conveyed their decision to the Standing 
Raj Committee and other representatives of the Muslim commumty who were 
specially called into consultQ.tion on this problem. They have deliberately 
refrainea from telling the public the advice that they received from the Stand-
ing Raj Committee and the other Muslim repl'esentlltlives invited by them. I 
t.hink I am disclosing no state secret when I say that it was the unanimous 
opinion and keen desire of all non-official members present that Rmmgementa 
~ ould be m~de for the Raj in the current year at any cost. The membafs of 
the Committee were clearly given to understand that their rpcommendalJion 
would receive the most careful consideration. But it is quite obvious now 
thl\t Government had no such intention for their communique must have gone 
to the Press sometime before the Standing Haj Committee concluded its deli-

beratiot:.s at 6-80 P.M., on the 10th of August. 
As faI as arrangements for the Raj are ooncerned, this is not the til'st oc-

casion that Government have flouted Muslim public opinion and made a faroe 
of the disouBBions both in this House and in the Standing Raj Committoa. 1 
have ~ .e  a Member of this Honourable House and of the Standing Raj Com-
mittee for the last 18 years but I Can recollect no occasion on which Govern-' 
ment have implemented the Resolutions passed by this House or by the 
Standing Raj Committee ~t e1f in making arrangements for the Haj re \l18r~ 

comfortable and inexpensive. Even ,the recomme dati~  ma~e hy tih; IT!]l 
Enquiry Committee in the year 192? and by the SpeCial HaJ Officllr ID the 
yea.r 1942 re~ai  unfulfilled. To. give an. e ampl~, 8 Res?lutlOn WM lIIoved 
in' 1 ~O i .~l1i8 H:onourable House to nppomt n Hal officer III the Goverllm-3nt 
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SeCl'tltariat to attend to the complainta of Hajisllnd to supervise the urrange-
ments for the Raj. IUld was accepted by the Government. Two yt .. ars have 
elap~d but the Resolution has not been implemented so far, even ~  a 
strong recommendation was made by Mr. Rahim in his Special Haj . ~ quiry 
Report. So is the case with many other recommendations about. which 1 dealt 
with a.t length in my speech at the time of the consideration of the Special Hai 
Enqui.ry report on 12th of April last. There has been a repeated demand of 
the Muslim Members of this House against the unjustified Karurull dues 
charged from the Hajis every year and of an tmquiry into it, but that was 
never cared for. Soir, arrangement for the Haj is the only religious v'at.ter 
affecting t.l}.e Muslims of India for v,'hich Government has assumed respons-
ibility. 1 muSt. say t.hat. it has failed miserably in carrying it out. The lame 
excuses given in the Government Press communique yesterdB,y are in line 
with the excuses they have been making on previous occasl:Qns. .It is llublic 
knowledge that t.he war situation has shown a marked' improvement. during tbe 
last twelve mont.hs. The Allied Fleets are in complete control of the Medit.er-
ranean and t.he Red Sea route to India. We seldom hear these days of .. he 
appearance of Japanese or German submarines in the Western Indian ocean. 
In fact no sinkings of ships in t.his region av~ been announced in the Prt'BIJ 
during the last six- months or more. Large convoys of ships carrying tltores 
and men have been coming in and going out from the ports of India. In the 
face of these facts, it ill hard to believe that, the sailing of three or four ships 

. to the Red Sea for the Haj pilgrimage would be attended by 6xtraol'dioory 
dangers. But even if dangers existed, the Muslims who have died in 
thoussnds fight4ng for their King and country would not hesitate to risk their 
lives for performing their religioW! obligations to t.he Almighty God. If this 
is the only reason for the Government's decision, it is high time they d~ 8. u ed 
themselves of these ideas. If arrangements for the Haj are made in spite of 
any dangers and difficulties that exist, the Muslims of India would be too 
thsnkful to the Government rather than to blame them, and the Hajis would 
acc~pt all t.he consequences that a journey to the Hedjaz might entuil. The 
imvrovement in the war situation and the large ship buildingprogramnJe of 
the Allies should have relieved a good deal of shipping for the Indian ocean. 
Surely it is not beyond t.he resources of the Government of Indio. to rEoleaBe 
three or four small ships to carry the Haj pilgriyhs to .ledda. T underfoltand 
that the Scindia eteam Navigation company are prellared to make arrange-
ments for the Hlij if Government would only release some of their ships for this 
pUl'})Obe. Will the Honourable Member in charge please tell this House why 
this ~e erou  offer cannot and has not been accepted. If the sea route is not 
safe, cannoir arrangements be made for the pilgrims to travel overland through 
Iran and Iraq wMch countries are quite safe at present, as far' as the war is 
&>Dcerned. I have come to know from a reliable source that a large number 
of lorriee are available at Karachi, in Iraq and Iran which owing to the past 
BUCCE>&BeS of war in North Africa and elsewhere are there without any .trll.1lE;port 
business of the Government. These lorries can very well be used for the Raj 
traffic to carry Haj ~il rim  for some days at least. 

'I'he Government of India are in duty bound to make every effort to arrange 
for bhe Haj pilgrimage for the Muslims of India. They cannot fulfill this 
duty by keeping Saudi Arabia quiet by means of financial subsidies and e(',o-
nomic assistance, however justified these steps may be in themselves. War 
or :peooe can make no difference to the belief and the religious oMiga1.ions of 
a Muslim. In fact, the greater the danger the· more .meritorious is the 
performo.nce of the Haj pilgrimage. Let not the Muslims of India feel thst. 
their dearest wishes are ignored and their relljgious suscerrtibilities wounded by 
the callous indifference of Government towards their demand. for regul ... 
arrangements for the Raj. . 

sa, ij}e history of lslam shows that R jehad is permissible to enforce thiI 
right lind in fact the Crusades were fought to secure aoceflB to the Holy Plac6l. • • 



I 8m !:lUre. the Government will realise the seriousness of the situation' snd V'ilt 
ret.race their steps and avett the great ill feeling among the Muslims of India 
that theil' decision not to make arrangements for the Raj in the ,mrrent ~ f\ar 
is bound to arouse . 

.. Sir. L think I have said enough to convince'the House of the urgent net!ea· 
, sity, for maldng arrangements for the Raj pilgrimage. I would now crave their 
i duIW~Jlct  for 11.. minute or two regarding the other aspects of the 'Hesolut,jon, 
The step-motherly treatment shown by the Government towards Indian. l'wneci 
shipping companies working on. the Raj line is well lmown to this House and 
requires no repetition. Suffice ~t to' say that by encouraging cut t.hroat com· 
petition and by discriminatory treatment all the Indian owned .compallies 
except the. Scindia . Steam Navigation Company have been driven out of the 
trade and even in the case of the Sclndia Steam Navigation Company, they 
were placed at a disadvantage in being allowed to carry a smaller percentage 
of !pilgrims on the occasion of the last Haj in comparison with the British owned 
Mughal line in spite of the fact that their pilgrim ships are far better than 
those of' the Moghul line for the convenience and comforts of the pilgrimA. 
Sir, I would urge that in future Government will be pleased to allow anri en: 
courage the Indian shipping companies to come . forward and enter the HaJ 
pilgrim carrying business to the best interest and comfort of "he pilgrim.s, 
This matter has always heen the subject of discussion on the floor of tlus 
House and I do hope that the Honourable embe~ for Indians Over!!eas will 
take thi!! into consideration. 

Hefor<:' I sit down, Sir, I would once more commend to the House lind to 
Government 'the Resolution moved by my Honourable friend Nawab Siddiqu8 
Ali Khan and to revise their decision. 

Sir Abdul Hallm Ghumavi (Dacca cum Mymensingh: MuhammadAn Rural)! 
Sit', I am, the Chairman of the Port Haj Committee of Calcutta, 
I received a notice to attend a meeting oj the Haj Committee 
some time in the beginning of this month, and the meeting wall 
fixed by the Honourable Member in charge for the afternoon of the 10th instant. 
It was an urgent meeting and I was asked to be present. In t a~ meeting I 
foulld that similar invitations had been issued to the Chairmen of the Port Haj 
,Committees at Karachi and Bombay, who were also present. The membel!8 of 
the Central Port Haj Committee were also present and, in addition to theRe, 
several other influential Muslims were invited also and they. ware present. We 
had a long discussion and it was the unanimous view of aU M:uslims present 
that Govel'nment should auange for the Haj this year. The( Honoura.ble 
Member Dr. Khare in winding up the debate said that after getting the unani. 
mous ,views expressed in the Committee meeting, they would now decide 
what to do. This was on the evening of the 10th. In addition to that you 
have to remember. that this Resolution was tabled for the 6'th August hut could 
not be taken up on t.hat day. Still in spite of all this the Honourable Member 
issued. a c?mmmlique which was certainly prepared long before this meeting 
was held; It went to the press even before we have been sitting and diS'cussing 
t~e. po~itio . I consider t ~  an insult to the Committee,-calling them Bnd 
d~ eu m  a matter on. which, they had already made up their minds. We 
dJ cu~ ed the matt~r tIll 6 o.c1ock on the evening of the 10th; early next 
mornIng we read thIS commum.que in the papers. There was no mention. even 
of the conference; they only ~ald that they had decided to give up the Haj this 
year. Wh'at was the hann If the communique was issued on the 18th after 
hearing our views here, instead of on the 11th? Why could they not 88y to U8 
~e  't~U lt ov~~e t had already ma~e up 'their. mind? Did they c'oD'Sider our 
VIews In. th.e bnef time that they had after that meeting? 'Surely that is absurd: 
and R() It IS clear that. !,II these mee,tings and ou~ -yiews, etc., end only in a 
~rce. If they had. deCided not to gI,:e us the prmlege of the Haj this year 
It was no ulle sendmg for us and asking for our views. But 'if on the other 
hand flheyhad 'Mally a mInd to. listen to our views they should bave cODsulted 
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lbe departments concerned whether they could change their mind and give us 
the one or t.wo boats that we asked for. After all we only Rsked for four thou-
sand pilgrims being taken this yeaT. As the. Honourahle Member must be 
aware 80 far as Muslims are concerned,' death or no death they are prepared 
~ go to the Haj; it is incumbenb on them to perform it even once during their 
lifetime; 

'Phen, Sir, I will state what happened last year. Mr. Aney, the then Mem-
ber in charge Rent for us but most of us. could not come. I was here by mere 
accident and attended the meeting. He explained to us the difficulties and we 
all agreed thBt the Raj should be postponed. But when we went back to our ."D places, we were severely taken to task by the Muslims. They said: 
"'What right had you t.o SKY that there should be no Raj? Your duty was to 
vll C}overnment that there must be sailing "for Haj; it is for the pilgrims to 
10 or not, but that you should have told them that they must arrange for"'Haj 
sailing. If they decide that even death is preferable, they Will go and face it". 
Sir. a.fter agreeing not. to have the Raj last year we later found that there 
~ PO, trouble whatever i~ the Red ~a or in the Indian Ocean alt ~)U . Y'e 
~ gIVen such long stories that owmg to the Japanese menace the ShlPS 
could not go safely. Why cannot you take t.hese ships in convoys which you 
..-e doing in other cases every day? You must arrange anyhow to have the 
Haj; otherwise I give you a warning that the Muslim community will never 
forgive you for not allqwing it. 

Jl&1Ilaua Zafa.r AU Khan (R'lRt CHnt.rn.1 Puujab: Muhammadan): I am 
afraid the most deplorable decision of the Government to stop the Raj thi" 
~lt o  has. placed them in a very desparate predicament. All sorts of argu-

. ments ba,'c been put forwllrd by the Honourab}e Members who have spoken on 
this Resolution up to tho present moment showing th/\t the Government in 
stopping the Raj I.his season has disregarded the feelings of the Mussa.lmllllS of 
.India and ha!l done a very impolitic and unstatesmanlike thing. I 'should like 
~ 'ten them that the plea that the sea-route i!'l unsafe and the M ussalman 
pilgrims-men, women and children-might lose their lives is untenable. It 
is very kind of the Government to show so much solicitude for the lives of the 
pilgn;ns, but it does not lie in t.heir mouth to say so when hundreds of people 
are dying of st.arvation in Bengal and they have done nothing for them. Th(' 
(iJovemment ought to knoW, they must remember and they must realize that 
to stop the pilgrimage this season on the plea of danger leads definitely to the 
eoRciusion that they have made up their mind to stop the Haj so long a ~ e 
war lasts. A mORt l'esponflible person-the Commander-in-Chief of the Naval 
Forces of America-hRs reminded us that the war might' goon till 1949. So _8 the Government mean that all this time there will be no Raj. Evidently 
the,. are 80 inclined. In 1989, 1940 and 1941 the seas were considered safe 
enougb for pilgrimage while disaster upon disaster was rainmg. upon the Allies, 
'ut ItOW that the Pacific Sea according to the Government is comparatively 
safe, the Atlantic is safe from the attacks of U-Boats, and the editerra ea~ 
.&:6 ia no longer what it was in the early stages of the war, when the whole of 
l'oltbenl Africa is in the grip of the Alliell, when Sicily has been very ueo.rly 
oapturoo, you cannot allow even 4,000 pilgrims to go from Karachi to Jadda. 
"Woo» it is pos£ble for the Government to land safely hundreds of thousands 
of hoops on enemy territory, h?w cannot it be possible for four thousand men 
to ~e transported from here to the Hedjaz. It is possible. it is their duty to 
aM meanl. for the. transport of these Hajis. My Honourable friend Nawab 
8Jar:llque All ~ a  referre~ to an alternative route to the Hedjaz over land by 
.".,ns. of lomes. There IS another alternative: by air. You spend millionll 

. and mllitons of rupees on ~ar propaganda, and if in order to earn the goodwill 
~. the u alf 1a~~ of IndIa you spend a few lakhs of ruv.ees on tran1!lporting 
fb:Ur thousRnd HallS to Jadda, what will you lose? You Wlll 8arn the tratitute 
., the ;Mussalmans of. India. But I feel you don't mean to earn the goodwill 
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slid gratitude of the Mussalmans of India. You 8re~ irresponsible,. auto~ratic. 
You speak of freedom and freedom for all humanity and you act hke dns. I 
do not know what to think of you and by what terms to talk of your conduet,. 
Sir, Dr. KMre is laughing. 
.. Sir lIuh&mmad YamiD Khan (Agm Division:" Muhammadan Ruml): Why 
should not he laugh? 

lIaulana Zafa.r Ali lDl&n: But he laughs long who laughs last. Don't you 
interfere in the religion of the Mussalmans. They can heur evel'yLhillg but 
they. cannot bear this. Everybody tells us that there are two millions of 
soldiers fighting for the hOnour ot Great Britain in North Africa, in Sicily, in 
Middle East and of these two million nearly one million are Mussalmans' of 
India. What are they fighting for and shedding their rich blood? For British 

• Imperialism? 
Sir Iluhamm,ad YamiD 1DIaD: Arrangements have .been made to take them 

there. 
1laU1a.na Zaiar All Khan: If you have made arrangemt;lnts for them, how 

cannot it be possible for you to take four thousand people there. Where there 
is a will there is a way. You can do what you like if you really want to do. it. 
Evidently you don't mean to do it and you don't want to do it. But let me 
warn you that when ten crores of :Mussalmans-and 1 hope and trust that 30 
erorClS of other Indians will join them-will call upon IOU to have some respect 
for their feelings and if still you persist in refusing, to meet their wishes t ~ 
<consequences of that refusal will be tremendous. Sir, I end my speech with 
these words and I hope it is not yet too late for the .Government to withdraw 
from the decision that they have taken. 

IIr. N. II • .Joshi (Nominated Non-Official): I move that the question be now 
put. 

Mr. P1'8Iident (The Honourable Sir Abdur Rahim): Mr. ·Kazmi. 
Qui Muhammad Ahmad Xuml (Meerut DiviSIon: Muhammadan Rural): 

'Sir. 1 iun one of those who had the honour of attending that confidential Con-
ference the invitations for which wQe sent by the department under sealed 
covers and marked • confidential'. We thought probably the Government had 
got something very serious to tell us and they were going to take us into con-
fidence in the matter. Sir, I have been seeing the methods of this Government 
and I think that the methods of Governm8!1t cannot be improved even under 
the administration of Dr. Khare. Whoever is the gentleman put in charge, 
the old methods continue. What was the confidential informatitm which was 
communicated to us in that Conference? Probably I may have been charged 
with divulging t a~co fide tial communication, but I. am pleased to find that 
that confidential communication has been given out by the Government them-
selves in that comm",unique. There was nothing more than that. The matter 
bad been decided prior to the holding of the Conference and the poor president 
of the Conference appeared to be as helpless as ourselvea regarding the· decision. 
That meeting was not at all intended to asoertain our opinion or to get the 
benefit of our consultation on behalf of the MUl!Isalmans of India, but was only 
int.ended to communicate the decisions which the Government had arrived at 
and to persuade us to help the Government ~  supporting those decisions. 
This exactly was the position. What happened at the Conference was that. 
when we came to a unanimous decision that arrangements should be made for 
the l\Iu~ aJma  public for going to the pilgrimage, the Conference was t'cgBrded 

··as a failure and the President in a note of despair said: "We have heard you 
and o~ we will decide". . ~ did not want to be worried any more with the 
ob erv~tl  of the enthUSiastic members' who thought .that they were beim: 
taken Into confidence by the Government. This attitude of the Government. 
,reminds me ~f the story of a ~.~tlema  who was once stopping at my Ol1 ~. 
He had nothing to talk about WIth the owner of the house but he wanted to 
show that:h$ had something to q.lk. He told ·the oWner of the house: Sir, r 
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want to talk o~et i  very confidenti,,:l to you, ~ e owner of the house 

thought he may have  somethmg confidential. He was t~ e te  
1 P.II. paces from the gathering and ~ e  th:e ue~t brought ~l  mouth 

quite near the ears of the hbst and spoke m  a vOice 'c~ ,, a~ audIble;: to all 
the gathering. He said: "I am very thankful to you for mVltmg me t9 yo~r 
place. The latrine ill your house is a very ~tce one". After avi c~m llUDl
cated that he .said that that was the only thmg he wanted to say. ThiS IS the 
Bort of confidential information that is imparted to us and very often the 
public will find that the Governor General takes the trouble, of issuing o~di a ce  
to the effect that these bits of information, should not be commumcated to 
·anyone'. What haR l'eally happened is the same 8S occurred in the last, year 
when I happened to be ~ e of those gentlemen who attended that confidential. 
Conference, we were given exactly the,same information. We told ,the (jOVf.rll-, 
ment that we were not in the know of things 'and it is for the_Government-to 
decide. This time again the saIpe thing was repeated and ,to our utter astonish-
mentthe Government members appeared to be as, little aware of the real 
,situation as we er~. They only acted upon the adv;ice and information gi,:en 
to them .by somebody who could not be cross-exammed. They ha4 to abide 
'by the -decision of some I,erson not a party to the Conference. Isn't it l\ fact 
that even ,now me.-chant shipping is engaged in the transport of goods from this 
place to Arabia? lsn'f; it a fact that even today we are sending' goods other 
th:m :war materials to those countries? Have the Government really considered 
the situation? We asked whether they had enquired of the companies as to 
whether they would be able to give any boats to carry the pilgrims. The 
answer was that they had n,ot. ObviouRly they could not, because all the 
bo t~ that used to be employed for the conveyance of pilgrims have been taken 
over by the military. Now a,re the military prepared to relieve one or two or 
those boats for the pilgrimage for a short time? That was the concession that, 
ought to have been asked of the military authorities. Isn't it IA fact that all 
of them are in the custody and under the control of the military authorities? 
They are not being used on land but OD' sea which is said to be infested with 
submarines. I want to tell them that it is not by alleging t~t Government 
took BOme persons into confidence and then publishing a communique that 
. Muslim public opinion will be satisfied. 

In this connection, I would 'just ask the Honourable Membel! responsible for 
this communique as to the exact meaning of one of the words used. He said: 
"They have informed Muslim leaders and the Members of the Standing Raj 
Con:linittee of the circumstances and considerations wbich have weighed with 
them". Now, to whom does the word "them" refer ~to the Members of 
the Committee or to Government? . If to the Members of the Committe~, then 
it is incorreot. I say that the considerations and reasons given ,by Government 
did not weigh with the Committee Members at all. I say that that ConfereilCe 
'and the debate. in this Assembly becomes a simple farce if that is the fact 
that everyt~i  had been decided ,prior to that, and I think it is only in the 
fitness of thlDgs that the Government should even now reconsider their position 
and not abide by the communique and their decision alreadJ arrived at, but 
once more ~ to ~et some arrangements JIlsde for the pilgrims. . 

KaulvlSyed Mutua Sahib B&h&dur (South Madras: Muhammadan): 1 
happened to b~ o eo~ those Members who had the honour of being invited to 
the .Conference]llst made mention of. Not only this Sir 'but we had the 
occasion of having. been invited to another eonference held by Mr. Aney. We 
_ o~ very short notIce last year. Syed Ghulam Bhik Nairang and myself were 
a httle late. Some d~ci8io  bad already been taken by the conferenoe. When, 
,we got ~ .:we were pounced upon by the Muslim public as to ·how it ~a  
that, w.e ,~ ified,our-co e t,to ,8 miechievous deoision arrived at.bythe (lavern-
went. Sll', we were placed in a very awkward pOlllit,ioD, Then we had to 
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explain ,the circumstances under which. we were not in a position to reach the 
conference in ,time because of IiIhort notICe. 

Now, Sir, with regard to the Conference which was held under .the pt'e8id~ cy 
of the present Member, for Indians Overseas, much has been said by prevIous 
.speakers. There were also present Muslim repre8e tative~ of the 9"overnment. 
Their position we fully realize. I~ey are not really pea m~ as the representa-
tives of the Muslim community. They ar,e the repre e t~tJve  of the Govern-
ment. They had to echo the same view as the ~ember In charge. We were 
not convinced. Even now, Sir, we are of the strong opinion t ~t these 

- dang<lrfil are only sentimental. They are not real. Even granting tnat they 
llre relll, when i,he Muslim imblie, hel'ausc of their religiolls fervou!', are pl'e-
pA.redto risk their lives for this act, I do not see any justification on the p~rt 
of'the Govemment to stand in their way. Sir, Dr. Khare, !WI a non-OffiCial 
Member was on a previous occasion our colleague. He was then moving very 
closely with us. Even now we are friends, but the treatment meted out to us 
by' holding thnt Conference only the day before yesterday, and receiving the 
commu iqu~ to the effect thnt Muslims could not have the Haj this year ha.s 
been rightly stressed upon by my Honournble friend,' Mnulana Zafar Ali Rha.n. 
Arc we 'to be under the impression that because this war continues, as has heen 
llnticipated by some experts, Muslim!! should 10s,e their Raj which is incumbent 
011 those who are financially and physically able to perform the journey? ArEl 
the:y to be prevent£'d by the Government? Is it, not interference in religious 
duties of MusRnlman!l by the Government? Itcllnnot but be'resented from the 
bottom of our heart. In t,hese circuDlstances we are obliged to observe thnt 'the 
~ecomme datio  made by Mr. Rahim, I.e.s., in his splendid report has been 
I ~red by the ,Government. If such things which are incumbent on us are to 
be mterfered. Wlt~ and if our demands are to' be ignored in this way, can' thay 
expect anythmg hlce cont1'ntment or uffectioll from the Muslim comn,unity,?' , I 
wa,m them t~at they cannot and should not. So, the Government, particulaHy. 
the ~ember ill charge assisted by the ~u lim Members, should see their way to 
pte.vail upon o~ er' Members of the Government to revise their so-called decision 
whIch has been arrived 'at hastHyand iuncollstitutionally also, I may say. -With' 
these few words' I resume my seat. 

Mr. X,Duh Btharl'L.n (Bhagalpur, PUrn:ea' and 'the b t al' ~ a a8  Non-
Muhumma.dan): I rise to support this Resolution. In supporting it I do 'Ul'jl8 
upon the Government that it is an innocent one: It simply says that the MUBlitrtll' 
ahoulrl be allowed to go on Haj just liS they used 'to go in previous years. II have , 
heard that a communique has been issued' by the Government thai' this year' 
pe~ ap , tbere will 'be 110 Raj-performance by the Mussalmans. I do not know' 
Wli'8t the reasons are, because I have not seen the communique myself 

:b"JIeiIIOa1'&Me'.'.Wo It may he the war I 
Mr. ,X_Uub Blbari i:.a11:Yes, it may be the dangers of the war, or scarcity' 

in shipping arrangements dl~e to war. In either ease, when those .who are be ~, 
'Upon performing the Hllj think that it is a religious duty there ought to be no' 
objection -on the part of thA. Government., Besides, in advancing my reasons I 
beg to remind the Government that we have no other training except only in 
religious performances. You eannot expect from us :lny other standard of life' 
than we are habituated to., It comes very ill from your mouth ~o say, the, 
~ ole world is in the throes of a struggle, the whole world is engaged' iIi the '" 
faetories produeing war materials and thinking of war and engaging in war and' 
we are simply"thinking of performing the Haj. But what else have you taught 
U8 to do? Even those of us who are eager to take part in t.his war or tholle 
who have deClared their intention are rotting in jail. I may tell: you 
frOm mv own pprsonlll expcrielJ(·e. While I was in jail I wa,s simply cOllnting 
beads of Rama and readi ~ Ramuvana and Qita, and there cannot be ' 
-any other thought uppermost in our mind,S. So far as industries are concerned, 
'so far as any other i~d 'of nctivity is concerned there has been no scope ~ for. 
\JS excepting taking the name of God an4' thinking of: God; and scriptures,' ,or 



672 [12TH AUG., lQ48 .' -LJlGISl&TIVB A88BXBLY 

[Mr. Kailash Bihari Loll.] 
reading scriptures and thinking of performing this Haj or that pilgrimage. We 
are habituated to that. ' 

Mr. PreIldlllt (The Hon01llrable Sir Abdur Rahim): The Honourable Member 
IJB,n resume his speech after lunch. 

The Assembly then adjourned for _Lunch till Half Past Two of the Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the Clock. 
Mr. Deputy President (Mr. Akhit Chandra Datta) in the Chair. 

Mr. KaUasb Bihari Lall: Had I been given two minutes more, I would have 
finished my speaeh before Lunch but I shall now continue for 8 few minutes more 
and press my points further. As I waH saying, we in this "country think that; 
life is of no use unles,> we take to religious persuasion and lVe find the same 
idea in this Resolution, namely, carrying out the religious persuasion. There 
is nothing else besides that. The Government -objection, I1S I have already 
lltated, may be due to the dangers of war or ,the scarcity of shipping arrange-
ments of what use we have been left' t.c be? If it be the dangers of war, we 
llee that those who want to perform the Haj are prepared to face them and we 
do not know how far the shipping companies are prepared to take the risk. 

I am told by some of my friends that the second part of the Resolution 
which dea.ls W!th the point tha.t shipping should not be the monopoly. of one 
company is specially meant to give a hint that because some company 
has ben practically gctting the monopoly and they want to preserve 
their mouopoly lihllt this .device has been made ou~ by the Government 1 cannot 
vouch for this presumption but there may be some truth in it. I am infol'Jlled 
that there is an Indian shipping company which is prepared to take the respon-
sibility for carrying the pilgrims. Now, so far as scarcity of shipping is con-
cerned,' as I have already ssid, we cannot think in termd of what other people-

. in the worl4 are -thinking and so we can be excused if we think of asking for 
Qir ships even for the performance of the Haj. If there be some objection 
to that, then I may be reluctantly' obliged to observe th!lt there is interference-
with the religious performance of the communities in India. In this matter, 
I may console my Muslim brethren also. rhey have seen the fate of their 
I;Iindu brethren in regard to the Kumbh Mela and Sonepur fair. They must. 
also be prepared to take their fair percentage in this matter. In tha.t sense, 1 
a.m prepared to support this Resolution and tell the Government that their 
policy is not the right one on $he grounds! have suggested. 1 would also like 
to tell my Muslim brethren that,they should draw a lesson from such' incidents. 

The other day my friend Maulann Zafar Ali Kh!Ul was suggesting that the 
Government of India was composed of communal elements. There are -foUr 
Knighted Muslims on the Government Benches. The GoverI\meJ,lt consists:of a 
fair number of Muslim representativet-;o Now,- can they not draw a lesson that 
this point has been thoroughly discussed from the Muhammadan point of view. 
If not, are they prepared to revise their opinion that there is--9. communal element 
in the Government of India. However, I do not wish'to press this point-'fur-
ther. It is only by way of pointing out to my Muslim brethren what the pOlii. 
tion is, It may be ill the interest of human life that Government have been 
obliged to take t.his step. We have yet to hear from the Government repre-
sEmtative what their motIve is' in stopping the Haj. If it is due only -to the-
d&ngers of war, it does not stand to reason. If the pilgrims Bre prepared. to faee 
the dangers of war, they should be given the opti.on because after all people-
who go lor religious performances think of God and God al<'Qe. They do not 
think of the safety of their lives. If they think of performing Haj, there should 
be no objection on the part of the Government to giving them that privilege of-
reaching Goo, even if the,v lose their lives in the sea. With these words, I 
support the Resolution'. _ .'-

Sardar ][anpl Singh (East, Punjab: Sikh): lriae to give my support:.tothe 
RSlBOlution which hal been mav,ed. IDlupporting this BesolutiQu., I a ~iate 
mYllelf with the remarka which have been made by the Honourable the Mover-
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qf this Resolution. The position is Il very simple one. Every' Muslim, if he it 
able-bodied and if he can afford the expense to. the Haj is required by his religiOil 
to pay a visit io the Holy place once in his life time. I can v,ery well u de~ 

stand the sentiments of my Muslim brethren be.callse in my religion. also I am 
required at least once in my life to pay R visit to the Holy place of my 'Guru. 
(An Honourable Member: "Which is that place?" It is in Hydere.bad. 
That being the' position, I think it should not be diffi~ult for Government te 
accept this Resolution. ~ 

What is the case of the Government, 1 have ree.d the communique whicll 
has been issued by th", Overseas Depart.ment. Their case is that owing to war 
difficulties they cannot arrange Il passage for a few thousands of pilgrims to the 
Hedjaz. I understand that that is their CRSe. Pilgrimages to Haj were per-
fonned in 1939, 1940, 1941 if you please 

An HODOurable •• ~ber  Not 1942. 

. Sardar ~&l Singh: .  .  . not 1942. The war situation haR definitely , 
unproved smce 1941. In 1941 the Germans were nearly in Egypt, in Iran. 
and the other Middle East countrieH, and the war situation was much m.ore 
dangerous 'in 1941 than it is to-day. That being the> position it should not, be 
difficult for the Government to arrange the passage of a few thousands of 
pilgrims. •  . . 
There is another consideration. The Mussalmans all over India, as I linde1"-

stand, are agitated over this issue. I want to assure thc House that the non-
Muslim opinion will be behind the Muslims in this matter. There are .100 
million Muslims in this country. They are my countrymen and if their religion 
is attacked, my religion will also be attacked. If they are prevented from pel'-
forming this pilgrimage, I may be prevented to-morrow from perfonning my 
reiigious duties. I therefore in my own interest will support the position takeD 
up by my Muslim friends. Moreover, my community have not forgotten the ser-
vices rendered by the great leaders of the great Muslim community during the 
Gurdwara reform movement. Their leaders came to our help. My Honoure.ble 
friend, Maulana Zafar Ali KhaIl, with his great pen, gave his valuable suppol't 
to our movement. Dr.· Kichlew and other Punjab Muslim leaders came to our 
help. Above alI,-the Leader of the Muslim League is not here, and very fe .. 
people know it., but. 1 know it persollslly-the Honourable the Leader of «he 
Muslim League at great personal inconvenience' Rnd sacrifice stayed ' ~ . tot 
several daYR in Delhi in order to help IHl during those days, and we are grateful 
for the services of the Muslim community at that time. Of course, if the Gov-
ernm.ent in t,heir folly persist in the position which they have wrongly taken v,p. 
theI: it. iii up to the M u~lim community, t,he leaders of the Muslim eommunity 
to decide the next step. But I can Ilssure t.hem in this Hous'e that whatever 
step they may take in their own interest thtl Sikh community will be behind 
them. in this matter. With these few words I support the Resolution. 

Mr ••••• Joabi: Let the question be now put. 
Dr. P .•. BanerJea (Calcutta" Suburbs: Non.Muhammadan Urban): I rise 

to give my support to this Resolution. Sir, it .is a question of the perfofmanoe 
of religious rites of a particular communit:v .. ··sod 8s such it should receive the 
fullest consideration from the Government. Sir, it is known or ought to be 
known to Government Benches how keenlv IndiRnH feel over the observance 
of their religious rites. If any difficulty is 'placed in the way of their perform-
ing their religious rites, .tho) whole community feels wounded, and in order that 
such wound may not be inflicted on the Muslim community I. hope a.nd truSt 
that the Government will a~cept  this ~ olutio . Bir, some of the previous 
speakers have spoken 8bou~ the rights of other ('.ommunities. If the rights M 
one community a.re infringed, there is the fear that. thO! rights of other com-
munities nllty :also he i fri ~ed infnture. From that point of view also it 
shOltld be considered by the Government whether it is not ·the r~ t cours€' on 
their part to a~cep\ th'e Resolution. . The whole of the Opposition i~ united ill 
demanding ·that this RellOlution Rhould be ,accepted hy the Government. 
A,l,l' ~ Member: Let thf! question be now put. 
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Mr. Deputy President. (Mr. Akhil Chandra Datta): Honourable DJ.!. Khare. 
~e Hcinour.able D!. Jr. B. Dare (Member for India-lll:1 Ov~r ea )  Sir, 

(There was thumping of tables in the Opposition Benches,,), 
Some Kembers on t.he Opposition Benches: No. ~it dr8W. 

The Honourable Dr. Jr. B. lDI.are: (After a pause) Sir .... 
(There was thumping of tables ugain in the Opposit.ion er e~ ,u,d, there 

were cries ot "No" from the Opposition Benehes.) , 
Some Members on the Opposition Benches: Withdraw. Sit down., 
,Dr. P. Jr. Banerjea: Let the Leader of the Rouse withdraw. 
t'tlellonourable Dr .•• B. Khan: (After n pnu8c ugain): Sir ..... 
(There was ugain thumping of tables in the Opposition Benches Rnd there 

~'ere cries of "No" and "Withdraw" from the Oppositioll Benches.) 
Kr. Lalcband lfavalrli (Sind: Non-Muhammadan Rural): Let the Leader of 

the House withdraw. 
The Honourable Dr. X. B. lthare: (After s·pause uguin)\Sir, on a·point of 

order, is this thumping in order? . 
Dr. P. X. Banerje.: ~ o order. Evtlrytbing is in disorqer. 

. (There was thumping of tables in t.he OppositioR Benches again and thttre 
were cries of "No" und "Withdraw".) _ 
If&r. Deputy 'Pl'es1Unt (Mr. Akhil Chandra Datta): Msy I know, what the 

Members of the Opposition want? What is this demonstration nbout? 
Dr. P. X. Banerjea! Whut we on t.his sine of the House 'rant is I1n uncondi-

tional withnrnwal on the part of the Leader of the House of remarks which 
~ tituted a rtd'ection on the Deputy President. 
Slr Kuhammad Yamin B a ~ On the Chair. 
Dr. P. X. Banerjea: Yes, on the Chair. 
Mr. Deputy Presldent.(Mr.. Akhil Chl1ndra. Datta): I am sorry I am put in a 

~t er awkward position. 
. Dr. P. X. Banel1ea: You may vacate the Chair if you feel like that. 
:. Mr. B. A. Satha.r H. lCssi.k Sait: It is not a. matter personal to the Deputy 
President, It is a reflection on the Chair, whoever may be the occupa.nt. 
The Honourable Slr Sultan ~ (Leader of the Rouse): I do not withdraw. 

~ e word from the statement that I made, but I as'sure the House that no 
rfilflection was meant on the Chllir. 

~. H. A. a~ . BIII.k S&lt: What. does it, mean:-' 
, n., ~l1Dbl •. 'SIr. SUI&an .AluDed: Recauae· I had· said nothing.. All th!,t 
1, want to explain is that no reftection was meant on the Chair,jn the statement 
tlJllit, I made e.nd therefor-e ther.e· is. tJ,otbjng to withdraw. 
, . '1"IIat 1I~.,8UI. AJdnl,'BIHpIe'{Member for 'Commerce; Food and 
Industries snd Oivil SupplieR}: That should ,be accepted. That is theparlia-
lD6ntary ('omrention. . 
:  . .,... Boao1arabIa. ~Dr •. If. B~ JCIue:: Sir,' in .the COU1'8e of the debate on this 
~ olutioll. I lUll afraid the, debate ·hss tended ',to· 8ssumea persooai tone. I 
hope T am under's misapprehension. Af!.yway, it is my duty, to, clear" my 
P9"it"on. 1 SI1l a Hindu nod my religion enjoins equal respeot f8l' all. reli-
gions. , Nothing would have given me greater ,PleBsureand greater satisfaction 
for having performed my duty than to have  heen able to Rrrange for. the Raj 
sailing this year. There was no JlleSiUre at all either to me or to the Govern.' 
ment to havtl arrived at this. deCIsion after dee-p, deliberate aDd mature 
eonsideration.. Honourable Members have referred to the pre'sscommuniqQe 
but not, the whole of it,. They have referred to.a sentence here and ,a sentence 
there and have tried to make fun out of it. Thst is not fair; I a.m· bound .to 
loRy. Therefore, it is necessa.ry for me to: ,read .' the whole· comuwnique . dated 
,the 11th AUg10111t, 1943. It reads:, 
The Govenuneat of· r nd. ti;'ve again· decided, thi.)'8&Jl t.bat. ; they C&lUloh. pel'ft1it Raj 

!!&iling. This cil'cirion hall been reachpd only after .. the .,moa, anxil)uI .coRsideratiUjl, and hy 
ea l~d them the ?eeveat concern. Tbey ,are well awar.e of tbl! grlla'" iJ ~taDll I .s"aclled ,by 
milhonl of Mn&hms to the perf_anee of thil sacred obUgation. n w... tht'ir .clunt>.t 
,Jaope _ t.bat the dangere wbblh' influenced' 'itheir deci.um, lu~ ,.ear would by this ~ime have 
been removed.. tini!appily that ia, not, !!D., The· enem, ,', to,. wlloee action, tbia -dllniaioll ia 
directly attl·ibut.able, i •. 1 bru~l aq,d .I~e.,a~. o. Ua.\,t "'ld~ ,,"fr. 't~ d. 
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of. pilgrim. bent IOlel), upon a tuk' of deep relig.ioWl significalll1e would c.ount for nothing, 
but thtl rcspolUlibility resting upon the Government of India ill this matter is mast, [.trave. 
They have inforrn!:iI Muslim leaders and members of the Standing Haj Committe!) COil· 
fhientially .of the circumstances ami c.onsiderations whi('h ha va weighed with them. It· i. 
with profounJ ler.tret that they are forced to the conclpsion that their responsibility can 
only he properly discharged by the decision they have reached." 

Sir. we have been charged with flouting the public opinion. I repudillte that 
charge. We called this Huj Committee and also certllin other Muslim 
leadt;rs of repnt,e and reno\\;n and placed all factR ~efore them. We took them 
into our filII corificlerwe lind told them llertain things which cannot be dis-
closed to thiR House. After doing that, we arrived at 11 decision. Now, Sir, 
as the rleei~io  hUR been puhlised. may T aRk if it is flouting the public opinion 
or taking it, into our oonfidence or showing regard to the public ? We have 
also been cbarged t,hat we came prepared with the deeiRion and were simply 
m~ i  a tam(£8ha of the memberI';. This is not R fact. If we had not placed 
all t~p, factf~ before them, they could have chBrged us like that. Rut when we 
plaoed all the facts before them, which Itre unpleasant, unfortunate and to ' 
nohody's liking, then they say: Why did you call us? This thing J cannot 
understand and r ('annot oomplime'lt them Irl, al\ on their mentality. The 
eommunique is clear enough. Tf we puh1i1'lh the communique, we are charged 
with slighting them. Had we not done RO. they woula hllve said that the 
Government ha.s hurked the issue. This is very unfortunate. 

Mr. If .•. J08b1: T do not wish to i t.erru~t the Honourable er~bpr. hut 
the charge was that the Government. of :- ldiR sent, their decision to the press 
before the meeting· took place. ' 

The Honour&b1e Dr. N. B. Xhare: "rhat, is wrong. The communique waR 
sent to the press long a.{ter the meeting had taken place. 

Sir Sy8d :au .. All (Cities of the United Provinces: Muhammadan Urban): 
What about this? If those reasons are really gooli rel\ o ~, wus there any 
difficulty in the way of the Government of India for waiting for a debate on 
this Resolution, which is the Bubjeet of disl)uRsioll h)da:y and listen to all ~ 
the arguments that were to be brought forwBrd by the Members here, if the 
Gwernment of India really had. an open mind on the subject? On the other 
hand, if they had come to a deciRion a week or 10 days ago, no nIDount of 
argument will prevail with the Government of India. Whut iR tbe answer toO 
this: Why did you not wait for the arglllllents, thAt had been brought forwara 
before you today? 

The Honourable Dr. N .•. )[hare: It is the Rame argument and' there is 
no use repeating it, 

Sir·Syed· BUaA11: Sir, may .I ask what. does' the word "same" mean 
seoording to the Honourable M$mbel'?' 

Mr. :o.putyPruldent (Mr. Akhil' Chandrai Datta): The HODDurable M-em-
bel' does not give way. Order, order. . 

'ftle ODOUr&bI~ Dr. If.. B; .lIlI.In: Sir, a reference has been" made . to the 
victories of the Allies in the war of which we are proud, satisfied and. joyful. 
but those viotorips have not yet eased the situation in tbat portion' of the se" 
through which the ships have to pass, namely, between Bombay Ilnd Jeddah. 
More than that, I cannot say. We are told' that we pennitted the Haj. in 
1939 Ilnd 1940 and what bas happened ·now.? 

Nawabsada J(ia1J-.mmld ·Ltaquat An lDI.aD (Rcihilkund Bnd KUIDB.OD Divi-
sions: Muhammadan Rural): May I request you, Sic, to: ask the HonolUa}lJe 
Member to come to the front bench" so that we may, be ll\Jle,.to- hear, him 
better? 
. )[1'. I)epQty Prelldent (M;t. Akhil Chandr.a Datta): Will the Honourable 

Member Rpeak up?' . 
ThellOl101U' .. bli Dr. If'. B. ][hare: I Bm speaking ql.!ite ,lou~I v'-
~ir ]lub,.,mmad Y1Lll1il1 Kltan: May I I\sk you. to inform the Honourable 

Member that, while addressing the Chair. it is not neCeFlRal'Y that his face 
sQ..ould be towards the Chair. He is really addressing, the House. 
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1Ir. Deputy President (Mr. Akhil Chandra Datta): Theile are such funda-
mental matters on which it 'is rather difficult to give a ruling. The speaker 
should no doubt address the chair but in such an audible manner thatth. 
whole House may b~ able to Qear him. . 
The HODOUr&b1e Dr. If. B. Kha.re: But they forget, Sir, tha.t Japan 

entered the war in 1941 and since then the lIituation has worsened; it has now 
become dangerous. We were infomled hy the Departments concerned that 
t,he situation there is more dangerous than it WIlS lallt year when the Haj .. was 
prohibited. We cannot help it. 1t is not. 11 matter of argument or a ma.tter 
of conjecture'. It is Il matter of fact. Facts are there. 
lfawabuda Kuhl.l!lmad Liaquat All lDL&u: What are the facts? 

'1"he Honourable Dr. If. B. Dare: I have told you that the sea .is more 
dangerous thiR year than it was last yeBl'. . .... . 

lfawabu4a Kubammad Liaquat .AU JDLan: This is your conclusion. 
The B.oa.ourable Dr. If. B. Dare: From those facts we have arrived n' 

our conclusion. These are. facts. 

Sir Syed 211a, All: Which is u-fl.wt and which is a conclusion? 

'!"he Honourable Dr. If. B. Dare: The fact is that the sea is do.ngerouR 
and the conclusion ill that it is not possible to allow Raj this year. 
Then. -Sir, they said that the ent.ire M m;iim world will rise against J span. 

I echo those sentiments. Let them do so. The responsibility for preventing 
the Haj this year ill not ours but it i!! that of Japan. J quite echo those senti-
ments. Let them rise against Japan. 

Then. Sir. they Raid, 'why not provide convoys. Quite right. But ex-
a perience shows that it is difficult for pilgriius to follow the rules 
Po... and the discipline necessary for safety of paf1sengers proceeding 

under the escort of convoys. From experience guined in the past, the Govern-
• ment think that convoy system is not possible. r quite reRpect the Rentiments 
of my Muslim friends that they would rather die in the attempt than give lip 
the pilgrimage. I share their respect for the sentiment,s. All honour to them. 
But r hope my Honourable friends will appreciate that in 'ships, t.here Ilre not 
pilgrims alone. There is the crew also. If the pilgrims are prepared to die, 
what about the crew? They say, you are earrying goods even when war goes 
on, why not carry pilgrims. But my Honourable friends seem to forget the 
fact that the case of pilgrims and that of goods are quite different. they are 
two different things. 
Then, Sir, referjlnce was. made to the step-motherly {,reatment. r ma~ 

assure my Honourable friends that the Government's policy is to see that 
the rules regarding Raj sailing are observed, that all comforts are provided for 
the pilgrims and that the Indian mercantile marine is encouraged. The 
Government do not make any .difference between community and community 
or between company and company in t.hese matters. I think, Sir, r have 
answered all the material points. . 
There is one point which is not releva.nt to the issue, but since it has been 

raised, I will answer that. It is that the recommendations of the Rahim 
Committee have not been carried out. Sir, I may tell the House here that 
out of 82 recommendations made by the Rahim Committee, 24 have been 
accepted and orders have issued; 14 more have been accepted, but orders 
have not yet been issued for various reasons. 4,'l are still heing considered, 
and one has heen rejected. .' 
Sir Syed :aau .All: What is ·the date of the Rahim Committee report? 
'!'he Honoarable Dr .•• B. Khan: r think about two years ago. 
Then, Sir, a pointed question haR been raised 'about a whole-time ~  

Pilgrim Officer. Before arriviRg at a decision, the Indian Overseas Department 
has e~ taking all the necessary preliminary StePR to arrange for Haj" sailing. 
The Go'Vemment aIRo regret that. all their In.hol1r has, been lost and it 18 of no 
avail. They regret t,his along with the House. About the appoi t" ,~ t . of. a 
Pilgrim Officer, that matter also is under consideration and a declslCln will 
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soon. be to.ken. I am BOrry Sir, that in spite of our bcst efforts, we have this 
pa.~ful necessity of cancelling and countermanding this year also the HaT 
s&lhng. yve have not countermB:nded tbe Haj pilgrimage at all. It is for 
the Mushms themselves to decide on this que tio~. Government do not want 
any interference in religious matters. The Government still think that it; is 
their incumbent duty to arrange these sailings. But they are helpless and 
they cannot do so on account of the exigencie!' of the war situation.' That is 
all I CM say. 
1 am' forced to oppose this Resolution moved by my Honourable friend 

who comes from the same City as myself. He knows me well, and I know 
him very well. I am quite sllre lle will not misunderstand me. 1 hope I have 
answered all the points raised in the debate. 
Kaul&na Z&far Ali nan: There is one vit~ point, which the Honourabl& . 

Member has not to\lCbed. May I know whether the Government of India 
have made up their minds to stop Haj till the cessation of the war? 
The Honour&ble Dr. N. B. Dare: Not at all. It is only for this year~ 

that the Government have decided that they cannot arrange for Ha.j sailing!'. 
The  Government review the positIOn -every year and reconsider the whole 

situation. 
Sardar Sa.nt Slngh (West Punja.b: Sikh): May I know if the. Government, 

are willing to permit Haj if the Honourable Members of the !Ia] Committpe, 
elected by this House, are willing to pilot thut ship? 
The ~e Dr. N. B. Khale: Bir, lnm sorry I am put ~o the painful 

necessity of opposing this Resolution moved by my Honourable fnend. 
Sir Syed Rasa Ali: Sir, I am afraid I ca!lnot co ratu~ate my Hon?urnbl& 

friend Dr. Khare on the speech which he has U~t made. S.:, luck plays a ~ery 
great part in UII~a  affairs. While I firmly be~Ieve that my Honourab!e fri.end 
does not yield in patriotism to anyone of hiB colleagu.es on. the freat'.ury 
Benches, it is indeed unfortunate that he should be ~upp ~d WIth weak bru!f ... 
by the Government of India in the performance of ~I  d';lties. We know that 
in spit.e of his good wishes, he 'did not come. out ,,:,ell In thIS House on the qu~ 
tion of ecipr~ .y Rill or on the general diSOUsslon that we had on the liffall's 
of South Africa. -

The Honourable Dr. N. B. 'Khare: What has that got to do with this deblite?". 

Sir Syed :aaza Ali: I am saying that consistently ill luck is dogging the 
course of my Honourable friend in this  House. I want to help him. ] am • 
blaming bud luck. I am not blaming my Honourable friend. Of coureoe, j aIll. 
sure he appreciates the difference. After all this question raises two "ery im-
portant i-s!lues, the one issue is. t ~t in which the Muslim community II, vitally 
interested, namely, that the pIIgnmage to Mecca should be perfonned by the 
M uslimy unhampered by any action either of the Government of India or of any 
Government which the Muslims can possibly prevent. The second issue in-
volvt>d relHtes to the attitude of the Government of India towards this House 
and the constitution set up by the Acts of 1919 and of 1935. These are t.wo 
vital issues, so far as I can see that arises out of this question. 

As a Muslim, I need hardly say that I resent the. action of the Government 
in putting a ban on the Haj pilgrim to Mecca because we are convinced that the, 
reasons adduced by my Honourable friend and t.he Government are all poor 
reasons and lame excuses. There is one thing that is inherent in a bureaucratic 
Government and it is this. Once action has been taken by way of a short cut, 
then the Government has a tendency to persist in that action and not to care 
for public sentiments and public feelings on that question. Rightly or wrongly, 
according to. me wrongly rather. than rightly, action was taken by the Govern-
ment of India last year of puttmg a ban on Raj pilgrimage. Here is this pre-
oedent and why should not the Government of India take the convenient course 
of f:oIlowing that precedent and make no fresh efforts this year than they did 
last year. As far as I remember, and I am speaking from memory, most of th& 
facts that have been read out by my _Honourable friend from the communique 
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[StrSyed Raza.AIi.] . 
inood by the Government of· India yesterday are facts to which pointed. refer-
ence was mnd(> in last year's communique. .1 do not think there is Bny addi-
tional fact. What does that IIhow? That clearly betrays the bureaucratic mind 
of the Government of , India which moves along a particular groove and refus61:1 
to swerve right. or left even by an inch from the prescribed course. It is really 
unfortunat.e that my Honour.able friend has not been able to raise even a ray 
of hope about the intention of the Government of India to reconsider this ques-
tion at any future time this year. Let me tell my Honourable friend,-'-I 'do not 
know if he bas been told this fact,-that today is the 9th Shaban 1362 Hijri 
and the HIWj will take place on the 9th of Zilhaj. Therefore there are still four 
clelu months hetwE'len now and the dnte of the Haj. How does my Honourable 
'friend claim to be a prophet? How does he know that the situation in thE" 
Arabian Sea will· not improve to thiR extent that with proper precautions the 
Government of India may be able to send a ship properly convoyed? I ~ d 
my'. Honourable friend·makes faces; I did not· know that WBS an argument. 

The ]IeDOurable Dr .... B. DIre: I was not making faces; my face wa. 
made by God. 
Bu Byed :aua.All: I thpught faces were made by two ngencies. one being 

thp. higher agency and the other the agency of doctors. . 
The point is this. I do not want·to read a homily, but if all the Members 

·of this House were elE"cted Members including my Honourable friend Dr. Khtlre. 
and Members 'ofthe Ca'binet represented this House, would he have ginn the 
am~\ kind'of reply as he has chosen to give ~ i  afternoon? I say, no. I find 
my Honourable friend· Dr. Ambedkar says all emphatic "yeR". I am not 
surprised at this emphatic affirmative. Sir. Muslims will not be satisfied by 
Dr. Khare's reply; It is the old stereotyped reply that iEl brought out from thtl 
-pigeon-holes of the Government ?f India on such occasions from time to time. 

Then I will come to the next question, i.e", the constitutional question in 
'which the whole Rouse is interested. What are the fncts? Does my l:Ionour-
able friend rerrJember thp. date on which the decision to ban the pilgrimage to 
Yem", was ta.ken? It was not the 11th August 1948 but my impression is,-
I am subject to correction,-that the decision was taken some t.ime before· he 
·called the unfortunate conference to assist him. The point is that certain forms 
nave to be complied with: Let the complexion of Govemment be what it is 
but formalities -have to be observed. Mv Honourable friend knew that tltis 
• Rholution' was cOrning up today', and· where was the hurry in issuing this 
cOmmunique post-haste without waiting for the -result of the debate on this 
BIlIoI8~o ' today? Aher· aH it is a constitutional point. It is so importnnt 
t~',if any democratic ministry' defied the opinion of the COUDtry and of th'e 
lep a r~ "w ;;hiserlent in ,any democratie counilry that Government would' not' 
bit ()O(jup!Jing. t ~ Treasury -Benches· one hour longer, after the' decision W6s tak(lu" 
I· do -not say, they are a democaatic G'&verwnent but at times they pretend' to 
'be-; &G' and" take' COTer behind the, rule. which are a.pplicable to 8 d~mocratio 

'Gtwernmen... If that is so, they ought at least· to 'Observe the formalities. 
'!'he HOJlO1Uabl., 'Di; .. ~ 'B; Dare: DOll't make' faces? 

SIr' Syecl' BUa·' All: My Honourable friend only repeats my job like' a 
pllftot: Rthere is to be a joke let there' be some novelty in it,. 

JIr .•• Gldaaudliil (Punjab: Landholders): It may be true in the case'ot 
'both'. -

Sir Byld ..... a: MY'friend is an int.ervener but generally all interven8l'lJ' 
ba .. some ulterior~motive. , 

... ; Dep1ItyPnlhlen,r{Mr; Akhil ,Chandra 'Datta): The HonourablA Hem.' 
,.Ii&uld'lcome baek to 'the' subject under discussion. . 

, ,Btr1l'Jtd"Bua'A l~ Sir, I must say that it has been e. very ~ro  '~ i ,to 
odo·on,·the part of'm'y Honourable fnend; it is wrong on the part of'~ e ~eoutive . 
cCOUilCil if it· was at 'all their d~ciliioB. .  . 
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Mr. Depu~ PrtI1deD.t. (M.r. Akhil Chandra Datta): The Honourable ;Member 

has one minute more . 

. Sir Syed.B&I& Ali: I am finishing, Sir. Sir, I suggest that when important 
religious and political questions are raised, the best thing is to av~ f3uggestions 
from the non-Official Benches and from this Houae, consider them in t.he 
Executi\"e Council or have them considered individually by o ourable em~ 

• bers and then come to a decision. Already the Government's reputation \8 not 
too high, why deal another blow at it? Sir, I conclude by requesting my 
Honourable friend not to close the door but to say that if the situation in the 
Arabian Sea improves Government would be prepared to reconsider the question 
011 its own merits.' It is their duty to say that. 

The HOD01l1'&ble Kalik Sir J'erol lOlan Boon (Defence Member): Sir I had' 
. no intention of speaking on this Resolution, but the inoident of yesterday-our 
ahsen(le after lunch-is perhaps one of the main reasons why J risc to speak. 
Sir, I, for one, as a Member offer the House my unreserved apology for that. 
I shall not go int.o reasons-they are per ~p  known to you-but in spUe of 
those reasoos, I know that it was my duty to be here and therefore I am sorry 
that I 'was absent. I am sure the feelings of my colleagues in this matter are 
also the same. . . 

Dr. ·P. B.BUlerJea: The Leader of the House also is included in that. Do 
you include yourself? 

The HOIlO111'able Stl: Sultan Ahmed: No, I don't. 
The Honourablellalik Sir J'UOI Daa 11;0011: The other point on which I 

wish to speak is this question of Raj. One ~' que t I .wish to make to the 
House is: please consider this . question on merits and do not allow the sins ·of 
omission or commission of the Govern!"ent in other respects to influence you 
one way or the other. The only guiding idea in this case should be the religious 
sentiments of the Muslim community and the persoDal safety of the Hajis. 

Sir J[uhammad Yamm Khan: Oannot it be arranged? 
The HOnourable Kalik Sir J'erol lO1an '.09Il: I wish to say this to the 

House that in this matter the Member for Indians Overseas is not the orily 
person responsible for coming to that decision. I, for one, fully share that 
decil;ion with him aud share the responsibility. We, as a Government, con-
sidered this matter at great length and I hope I am not transgressing any laws 
about secrecy of Govemment decision but I feel at this stage thnt I must take-
the House into confidence and say that, the Government came t.o n unammC)Us 
decision that' it was in the interest of the Hajis themselves not to be taken to 
Raj. this year in "iew of the dnnger to their life. And in that decision I, for 
one, your humble servant, ,agreed completely. We did not come to that 
decision light heartedly. We went int.o all the pros and col,ls of that question 
and we called upon the Commander-in-Chief to give us the latest situation with 
regard to this. I am afraid I cannot go beyortd this because these things are 
secret on which depend the lives of many hundreds of thousands of soldiers f1.nd 
other passengers on sea. Therefore, please do not ask me the reasons that wero 
advanced, but I. can assure yOll, particularly my Muslim brothers, that every 
. one of you if you had been there, would have acted in exactly the Ranle way 8M 
I did, namely, that it was not right to risk the lives of the Haji!!. 
This decision is only for this Haj and I can give you this 8 ur~ ce that I 

shall not be worthy of the sent that I occupy on the Government if, should I 
know that the route is sllfe, I do not raise this question anew and demand that 
Haj should be opened to the Hajis.. . 
Sir Syed.Bala All: Do you mean this year? 
I'h8 Eonourabll II&Uk .SIr l'erOli 1Daazl BOOI1: Yes, ihis year if ·the route 

becomes safe and the lives of Hajis.are not in danger. I give m~ promise that 
I shall .be the first person to raise this question in' the Executive Council and 
with the Member for Indians Ov_as. And there is ·no question of future; 
I assure you that .every one in the Executive Council, particularly the 'non-

Muslim Members, was .very careful about the sentiments of the l\(uS!lalmllntl, 
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l Malik Sir Feroz Khan Noon. l 't.' ":,: . 
.and nobody knows more than I do. what the sentiments of my communit! in 
this rospedt. are. It was the e~.treme neoessity, and in view of ourdnt!. for the 
safety of the lives of these Ha]1s that we could not but accept the POSltlOO put 
forward to us by those who' were competent to speak regarding this matter. 

There is only'one other point on which I wis? .to say one wo:d. It was sug- , 
get-lted when did the Government come to a deCi lO~ and .why; did they come to 
.a decision before this CBse had come up before thiS, Legislative Assembly. Of 
oourse that. is one wily of criticising. If you had passed this Resolution and 
then we had not heen ahle to carry out your mandate . . . . . . 

Sir Syed :aua All: That you d~ everyda~  rather twice a dlly .. 
'!'he 1l0D0Ul'&ble JI&Uk Sir J'elOl Kha.n Bool1: Now I am speaking as a cons-

tit.utional servant cSt you people and, therefore, I Jeel that then you would have 
-argued that Government have disobeyed the Assembly or'd,ers; my M;uslim 
brothers would have come heavy on me as to why I had not done my duty. 
Therefore, a clever lawyer like my Honourable friend Sir Raz& Ali can argue 
both ways: In one way we are guilty. and in the other way we also are guilty. 
But if you consider we are guilty it is because we acted with the best intention 
in the world and only with a view to making the lives of Hajis safe. Therefore, 
while requesting you not to press the Resolution I give you an assurance that the 

_moment the sea route is safe I will raise this question in the Executive Council. 
Sir S1ed :aua Ali: When was the practical decision taken on this question? 
The llcmourable Kalik Sir Peros KhaD Boon: Don't try to trip me. 1 8m 

trying to win over your goodwill, and not to creating difficulties for myself. , 
lfawa.bzada Muhammad Liaquat Ali Xh&n: Sir, my Honourable friend, the 

Horlourable Member for Defence, is responsible for my taking a little time of 
this Honourable House. Had it not heen for his speech 1 would not have. 
considered it neressary to take part- in this debate. 'He has appealed to liS 
from all considerations: as a Muslim brother, ns a Member of the Government, 
.as a man in charge of army, as one who was not able to be here in time yest.er-
day. But, the point is this: He has not really been able to justify the action 
of the Government in ignoring this Housfil completely. ~i  confession that if 
we h,ad passed the Resolution and the Government had t,aken this decision which 
they had already- taken it would have been very bad for them constitutionally 
cou~tituted as they are, I think, will nat hold water. I am afraid that this 
kind ~f argumpnt may be all right for little children, but ..... . 

The 1l0D0Rlable JIalik Sir Peros Bhan Noon: May I withdraw that argu-
ment to save further speaking? 

lfawa.bzada Kubammad Liaquat All Kha.n: .... but not for Members of 
this Honourable House. The Government really have no legitimate excuse in 
.not having wnited till they had heard the views of the Honourable Members of 
this House on t.his very important question. There is a feeling, a feeling which 

.1 think is perfectly justified, that the -X>D'Vening of the Conference on the 10th 
and all that was a sham, it was a put-up show, it was to deceive people. What 
was the use of the Honourable Member for Overseas inviting Muslims from all 
,over the country. to come to Delhi and undergo all that trouble when th£" 
_{ over me ~ had alread, taken this decision. I make b,old to ~y that it can-
not be dellled that the Government had already arrived at this deoision and 
this Conference, that was convened, was a mere eye-wash. 

Sir, m.ay I ~bm t to this Government, to use the language of my Hon-
, urabl~ fnend, Sir Flroze Khan ~oo . humbly and respectfully, not to behave 
1ll thIS manner, not to treat thiS House as if the Honourable Members were 
really little, children ~o did not understand things. We understand things 
¥6ry well, It was. a deliberate Bnd premeditated move on the part ~ .tne Gov-
ernment to have ISSUed that communique without waiting for the deoision of 
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this HOIDOurable House. Sir, not one single argument has been advanced by 
the Honourable Member for Indians Oversells which has really refuted the case 
that was put forward by this side. My Honourable friend stated: "Yes, the-
Hajis ·maybe ·willing to die; but what about those crews who will be onthes6 
boats?" W-ell, those crews are prepared to die ~. carry material, but they are 
not prepared to ·take the risk to carry human -livt's r There is danger, but the 
ships are going through thesb seBs evt:ry day. . Tha.t everybod)\ knows. It is 
not 11 secret. Are not the lives of those crews in danger? No. But we have 
such wonderful crews on these ships that they will lay down their lives for 
brick and mortar and stont: and steel: but they will not be prepared to risk 
their livtl!> to tske people who want to .go toper~orm this sacred duty. This is 
another argument which is really very feeble. 

My Honourable friend, Sir }'iroz. Khan Noon, has assured us that htl and I-
take it that the other Honourable Muslim Members in the Cabinet, with the 
help of their colleagues, will tlee to it that whenever the situation is safe arrange-
ments for pilgrims will be made. As far as we are concerned, Sir, we believe 
that arrangements can be made, and if the Govemment were really anxious 
end went a ljttle out of their a~' to make arrangements, they could do so. 

The Honourable Member, Sir Firoze Khan Noon, has appealed to the Mover of 
this Uesoliltion to withdraw it and not to press it. May I make a counter-
appeal: do not oppose it; let it be passed. What is the harm? It will :got 
only be a moral pressure on you, but if you uttach allY importance to the 
decisions of this HOUSEl then it might act as' a material pre5lsure also. So, I do 
not see any reason why this motion should be opposed by the Government. We 
have ~rd their case. Their case is that arrangements cannot be TOade. 
They think that it will not be safe in the interests of th 3 lives of those poor 
Hajis who may want to go on this pilgrimage. They think that they are unable 
to make arrangements this time. We know what their decision is. If this 
resolution is passed it is not going to change their ~ d and take Hajis on 
this pilgrima.ge at great risk to the lives· of these people.· But as I have said, 
w.e on this side of the House, and not only in this House but also in the 
country, do believe that the Government if they wished could make arrange-
ments for the pilgrims to go to Mecca t,his year, and I hope, Sir, that the 
Government, and the. Muslim Members of the Executive Council particularly, 
will see to it that the true feelings of the Muslims on this question are rellected 
in the deliberations of the Government. 

lfawab SiddiqUI .Ali lDlan: Sir, I am !lorry to SIlY that the reply by my Hon-
ourable friend in charge' of Indians Overseas is not at all satisfactory, because 
we on this side of the House could not hear a word of . what 'be said. 

!'be lIonourabll Dr. 5 •. B. Dare: Nor can I hear you. 
lI'awab Siddique .Ali Khan: Sir, only one Member in this Honourable Houae 

seemed to be satisfied, and that was the Honourable Member himself, because 
be was speaking in a. low voice and be seemed to be enjoying what he was 
sayiug. Sir, the honourable gentleman has said thal he comes from the same 
city where I live. I wish the honourable gentleman had been the same Dr. 
Khare who used to live about two month!! back in Nagpur. If he' had been 
the same Dr. Khare, I am quite sure, Sir, that be would have given sympa-
thetic and favourable consideration to the unanimous demand on this side of 
the House, which includes my Hindu and Sikh friends also. I am grateful to 
all the elected non·official M.embers who have supported this .Resolution and I 
commend my Resolution for tbe acceptance of the House. 

Mr. Deputy Pnaident (Mr. Akhil Chandra Datta): ThH question is: 
"That. this A.embly recOmmend. to the Govemor General in Council that. arrangements 

for pilgnmap to t.he Redjaz may be made for t.he year 1943, in the ume manner u it waa 
cloD_ in previolll YeaJ,'I, and t.hat. .hipping .hould no\ be t.he monopoly of on. ClOmpalll." 
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The Assembly divided: 

A ~ 8. 

Abdul Ghani, Ma.u1vi Mahamawi. 
Abdullah, Mr. H. M. 
Azhar Ali, Mr. Muhuunad. 
Banerjea, Dr. P. N. 
Choudhury, Mr. Muhammad Hunain. 
Chunder, r.~. C. 
Desbu..ukh, 'ilr. Govind V. 
Easak Sait, Mr. H. A. Sathat H. 

. Fazl-i-Haq Piracha, Khan. Sahadur 
Shaikh. 

Ghiaauddin, Mr. M. 
Kailaah Bihari LaIl, Mr. 
Kazmi, Qazi Muhammaa Ahmad. 
Krishnamachari, Mr. T. T. 
Lalchand Nanlrai, Mr. 

Lalljee, Mr. Hooaeinbhoy A. 
Liaqllat Ali Khu, Nawabzada Muhammad. 
Maitra, Pandit Lakahmi Kant.. ' 
Mangal Singh, Bardar. 
Mehr Shah, Nawab Sahibzada BirBayad 

Muhammad. 
MurtllZa Sahib Bahadur, Maulvi Syed. 
Nairang, Syed GhuJam Bbik. 
Raza Ali, Sir Syed . 
Siddique Ali Khan, Nawab. 
Umar Aly Shah, Mr. 
Yamin Khan, Sir MuharnmMl. 
YU8uf Abdoola Haroon, Seth. 

-Zafar Ali Khan, Maulana. 
Zia Uddin Ahmad, J?r.8ir. 

O~. 

Abu..ad Nawaz Khan, Major Nawab Sir. 
Aiyar, Mr. T. S. Banura. 
Ambedkar, The Honourable Dr. B. R. 
Bewoor, ,Sir Guronath. 
Bhagchand Boni, Rai Bahadur 8et.h. 
Chapmu.Mortimer,Mr. T. 
Chat.terji, Mr., S. C. 
Dap, Seth Sander LaU. 
Dalal, Dr. Sir Ratanji Dinabaw. 
Dalpat' Singh, Bardar Bahadar Captain. 
Haidar, Khan Bahadar Shamsuddin. 
Jawahar'Siogh, Serdar Bat.achr 'SaPdar 

Sir. 
Joshi, Mr. D. 8. 
Joahi, 'Mr. N. 11. 
Khare, The Honourable Dr. N. B. 
lIackeown, Mr. J. :A. 
Mazwell, The HODoarable Sir Begi:Dald. 

The motion was negatived. 

Mudaliar, The Honoarable'Dewan .... 
dur Sir A. Ramaawami. 

Noon, The Honourable 'Malik Sir Fem. 
Khan. 

Pai, Mr. A. V. 
Piare Lan Kureel, Mr. " 
&i.mu, The· Honourable Sir Jerem,. 
Richardson, Sir Henry. 
Roy, The Honourable Sir AIobKumar. 
Sargent, Mr. J. P. 
Siva R..j, Rao Bahadur If. 
Spear, Dr. T. G. P. 
Spence, Sir George. 
Sultan Ahmed, The B 1lOII~ble Sir. 
Thakur Singh, Major. 
Trivedi, Mr. C.M. 
Tyaon, Mr. J, D. 

RESOLUTION HE STABILIZATION OF PRICES. 
Dr.. Sir zta :UddIn Abmad (United Provinces Southem Division: Muham-

mad&n Rural): Sir, I am authorised by Mr. Ahsan to move the n9tResolution 
on his :bebalf. -In fact I sent 'this Resolution to him and asked him to send 
it on to the Secretary and at the same time !!lend me t·he authority if he was 
not coming. I have got the authority from him alO well as his letter to the 
Secretary, to move his mot~o . 

Mr. u.,uty Prtatdent (Mr. :Akhil Chandra Datta): You have got the autho-
rity with you? 

Dr. Sir Zia Uddin .Ahmad: Yes, I beg to move: 
"That this l.t5f,mbly recommend. to the ov~r General in Coamril io 'lIlOdify their 

currency IJolicy, and to concentrate their attention more on the Jt,ability of prices tJ-l1W on 
tbeatabilitl of the hank rate of iDten.t." 

Sir, after moving 'this Resolution, I have got another amendment in 'my 
name. I wonder whether, when I am moving the Resolution, I can move 
my amendment as, well . 

Some BCIIlOUrableJlemben: No, no. 
Mr. E. A. Sathu E. J:88&k Salt (West Coast and Nilgiris: .Muhammadan): 

On a point of order, Sir; it was ruled by the President when Mr. Abd"ul Ghani was 
moving his Bill that the Mover of a Bm eRn move an ampndment also to his 
own Bill. It has been ruled and therefore on that analogy I SUggest that the 
Doctor Sahib may be allowed to move his amendment as well. " 

J[r. Deputy President (Mr. Akhil Chandra Datta): The Standing Order is this: 
. "After a Resolution ha,1! heen moved, anv' Member may, 8Ub ec~ to tIae Bul. ,and St.and-
wg Orden, moye an amendment to tile 'Beeolution." 

According to my reading of ihis Standing Order, ',any member' meaD. a 
member other than the Member who has moved the Resolutiou. '!'Bt,.i& how 1 
read ~,~ .di  ~. 
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Dr. Sir ~ Uddin Ahmad: Sir I move: 
"That thil Allsembly recommend. to the Governor .General in Council to modify tht'ir 

currllucy policy, and to concentrate their attention morC' on the atability of priC811 t.ban OD 
the ata.bility of the bank rate of interMt." • 

On thE' 16th February 1932 I moved a Resolution recommending to the Gov-
ernor General in Council to concentrate their eBorts on stabilising the pricea 
and not on exchange and bank rate of interest. Eleven yearli have passed away 
and I think the urgency of this Resolution is mu~  greater today ,than it was 
about ele'Ven years ago. Prices on, that occasion were too low and we had to 
raise them. Prices at the present movement are too high and we have to 
lower them. I quoted on that occasion McMillan's report which is really the 
last word on this particular subject even up to the present moment. At one 
time the economists gave us to understand that the prosperity of every country 
depends upon the favourable balance of trade. If our trade is favourable, the 
country is prosperou,! but the condition of Middle Europe soon after the Great 
War clearly showed that this theory was wrong. They had favourable balance 
of trade. Yet they had misery in the country. Then the economists came for-
ward with a. second Lheory and tba~ theory was that WE- ought not really to 
consideJ: the balance of trade bul. we ahould stabilise the exchange and they 
said that the prosperity of the country depell~  upon the stability of 
E:xchange. We lost 113 crores in attempt to stabilise our exchange. Now, this 
theory was also exploded and was given up. On that occasion, when the cou tr~ 
was in a chaotic condition, the r~ti  Government appointed a' 
special committee called the McMillan 's Commiteee and their report is really 
the last word on the subject up to this moment. I '!Ihall quote some passages 
from the-report of MI·Millan. They said: ' 

" u~, our (objective .bould be, 60 far as liel within the power of thia count.ry, to 
influence the intel'nlltional prioe level, fi,rat of all, to raiae prioe. a long way above the 
pre.ent level and then to maintain them at the level thua reached wit.h Buch stability II 
can be managed. ' 

We recommend th .. t this objective be accepted a8 the guiding aim of the monetary policy 
of thia country. The acceptance of .uch an objective will reprelltlnt in it.ae1f II gieat. Iild 
1l0table c a ~. For before the war _rcely anyone coDsidered t.hat t.he frice' !evel could 
or ought to be the carl' and pre-occupation, far leu a main objective 0, policy, OD the 
part of the Dank of England or any other Central Bank." . 

This. W88 the recommendation of the McMillan Committee. In India' at 
that time, the Government was tp,e currency authority. The Reserve Balik 
was not established at that timtl. While discussing this particular subject, 
1 referred to Mr. Keynes' second volume of his book ,on Money, page 251, to 
whic4 reference was also made in the course of the debate. Looking into 
the recommendations of Mr. Keynes, who is one of the greatest living 
authorities on econ'omic 'problems and considering the report of 
McMillan which is really the last word on this particular subject, I hope 
that the Honourable the Finance Member will accept that the guiding principle of 
the monetary policy of the Government of India ought to be the stabilization of 
prices. We are not very much affected by t ~ b~ rate of i tere~t. A man. in 
the street is not much affected by the credit which we have III the foreign 
countries but the thing which affectE. the common people of India I is what is 
the purchasing power of the paper rupee in his pocket, which 'is really 9. token 
coin. This is the one thing on which comforts of every body depend and that 
really ought to be the ui~iD  principle of the mo eta~ ~lic  of the ov~r 
meut of India. I emphaSize that paper rupee has no IlltrIllslc'value. It IS R 
token currene-y. Its value cannot be regulated by market or by Government. 
There is no currency reserve behind it. The prestige of the Government and 
the Ordinances are the chief support Qf the paper rupee. Now, where is the 
credit of the Government behind paper rupee, when I find that I can purchase 
5, seers of wheat, for a .rupee pai~ in silver. I CRn get. 5 seers if I buy in small 
coins and only 8 seers of wheat If I pay the money III tenus of paper rupee. 
This being the fact, where is the credit of the Government. It may be due to 
mi ~a o. eme t, it may :be due to other circumstances but. if the credit of the 
Government is the only r.eserve behind the rupee, then the crl~dit is c,.rtaiD11 . 
not there. These are the facts. 
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, [Dr. Sir: Zia Uddin Ahmad.] 
Un this occasion 1 would like to mention about the address of Sir T. Gavin 

Jones. 
[At t i~ stage, Mr'. Prebident (The Honourable Sir Abdur Rahim) res,umed 

tbe Chair.] • 
In that address he gave tertain quotations from Sir Digby Drake-Brockman., 

He BIIoid: 
"The daappearance of the silver rupee from currency. Thi. reaaon iB & moat important 

one. The vil1il.ler ia commodity minded, not. money, 01' .hall 1 lay currency minded. In 
• good timel, he' put. his lurplus or profit. into goods (Gold and il~er) not curre cy~ 'roday 
DO gold or llilver ill available and tho rupee is worth i tr~oally two antl... So, tbe 
vU.laCft, haviDI no confidence in the security edge rupee, and lteinll mabie to buy gold and 
Iil ~ with it, p~ferl to hold and store a certain portion of hill grain, l~pecil\lIy wheat, 
commoditiel which he knows will always have a market value' and in whioh he h .. 
OODficleJice ... 
Later on, Sir T. a~i  Jones BIIoid: \ 
".All at-tempt. at. pril'tl cont.rol and the rel ... e of hoal'ded gl'ain will be huatrated if pric .. 

are ptrlllit.t.ed to CODtin\18 to rise and iDfIation to develop .. it ia doing now." 

This remark and other remarks of Sir T. Gavin Jones bring m& to the ques-
tion of in1iation,. I have often heard people saying that the root cause of the 
riee of prices. is i~flatio  ~ that OIlceintlation is dOlle away 'with, priGe& 1riU 
come down. I do not agree with this argument. . This theory is advllJlced 
by persons who themselves want to rai~e the prices with the object of profiteer-
inK. I think it is the reverse. There is inflat·ion because there is rise in priceo, so' 
that the indation is the e~ect and not the cause of the rise in prioes. Fortunately 
or unfortunately, I did not study Political Economy in my col:ege days and my 
friend the Finance Member ~  also in the same boat. \\'e leam all our things 
practically from our experience and reports of Eeonomic Committees ·and we 
studied book. later on. I have read the books by Keynes, Marshall and other 

standard authol'll . on Economics but I did not read them in the 
,4 •• M. college but I did when I came to this Atisembly. 
Sir, when you talk that Ii thillIJ iR greater or less, there must be some posit.ion 

from which greater begins. If it is more, you call it greater; if it is less, you 
e~l1 it smaller. When you use the word inflation, wbut is your stundard? 
What is t ~ standard of the curreney notes which you circulate ? If they are 
a.bo'Ve it, it is inflation; if tliey are below it, it is dedation. I think no such 
standard, or origin, to use the mathemutical word, or the starting point was ever 
given by any economist. Will a sum of 300 I!rores of rupees be 8n inflation 
or' defiatioll't Tell me the'liniit where the inflation begins. This is a thing 
which is a.bsolutely difficult to definf'. We require ss much pllper currency 
a8 we need to meet the daily ttiJl1sactions. We remember that at one time 
there was a shortage of rupees. My friend, the ~iria ce Member, against all 
theories of the then' Political Economy went out of the way and invented his 
token rupee and printed it on paper Rnd he culled it"u rupee. These noteR very 
much relieved ~ e economic troubles which existed, then and everybody nppre-
ciated his eftorts. So, the number of currency notes depends upon what we 
particularly require. In my opinion the notes in circulation are not much more 
than what we require under the present conditions. In this conneetion I would 
like to quote from another practical economist. He is not an ucademic economist 
but a practical man, I mean Mr. Birla. I will read a passuge from his book 
called 'India's War Finunce'. This is u very remarkable passage. He says: 
"Auuming that the velocity of bank deposits IS a fair irulex of the velocity of currency 

cil'c,!lation, the f'glire. Ihow that in 19a9/!10, (whpn the velocity was 16'7) 1'711 CrOl1'8 in 
ciJ'culat.ion functiond u 179 x 16''[.=2989'3 crores, but that recently l ~  the velo<:ity 
had come to be about 5) r.oo crore8 functioned as only 590 x 5 = 2950 crore.J." 
Therefore, we find that the momentum, which is the real test and the 

measurement of currency, was the same 'Xhen Birla wrote about five months 
ago as it was in 1989. Therefore, the amount of .currency which we require 
depends not only upon the quantum of bank notes but it depends upon how 
matV times it oirculates ina year. Nowadays, we find that .the circulation 
!las gone down from 12' 5 to only 5. That is an important point which people who 
,bilk of ~ ftatio  and dedation entirely overlook. My point is that the ,~ircula  
til)r1 has become 80 slow that the bank notes are frozen Bnd they are not, being 

I 
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circulated as quickly as they usca to be before the war. There are ever~l 

rea~o  for this and we must explore them. . 

The first thing is that t,he villagers have got plenty of the currency notes 
because they sell their grains at enormous lft'ofits. They are not bank-minded 
and they always keep their money ill tl~eir qwn homes, and there is no 3iay 
of hoarding' the money except in terms of bank notes or grains themselves. 
Therefore, whenever they sell wheat, the.v get bllnk notes' and they hoard them. 
That is one channel leading to the hoarding of bank notes and stopping them 
from circulation. The second channel is the black market. We have now 
got black markets all over the country for almost all articles. Those people who 
sell these articles at enormous profit!! in. bank notes do not show them in their 
books. They CRllnot deposit their income in the hanks, otherwise they will be 
caught hy the income-tax officer. So, they keep their bank notes in safety Bnd 
they are thUF; frozen with these persons, who really get their money in blaok 
nll\rkets .• 

Now, the third potential factor fol' freezing these notes is the enormous 
corruption which is now going on in the country. People who have got. what 
you call un taxable income from corrupt" practices cannot deposit their money 
in the banks and they cannot take it wherever they want. 'They rea.lly keep 
this money frozen ip terms of bank notes and they conhibute 
another important factor which really stops' the ciroulation of these. 
notes ani! lower the "peed. In view of the!!6 :md various other causes the cir-
culation has become very slow and people do require more eurrency notell on 
account of the fact that they are being h06rdCd. 

We have oti(~ed the same thing in the cast" of smnll (,oins. 'l'here ue pl~.. t v 

of small eoiml in the ~oll trv but,  as thev are all fr.ozen, p·oplearp. Buffering 
so much so Mlnt privRte individuals are issuing four annas notes to supply the Deed 
of the people. 

Bir. there is one other point to which T would like to draw emphatically t:he 
attention of the HOnournl:ile thp FiYlnnce Member. UnforlunRtf'ly, in t,be C'ou ~ 
we bave ~ot two r cA ~ e I cR,ll the exnort price and the otner is the internal 
r~e for the civil Tlopulation of India. These two prices' are reaI1yexceettinglv 
incomienient and they Ilre the' root caUNe . .,r enormoml trouhles and of btILC'k 
niRrketl'. The exnort. Tlrice is fixAd by thA, Bupnly Deltftrlment of the G<'Ivem-
ment of Inrlilt and. the internal ri~el  Bre fixed by the black lnarketR which are 
reallv found in every town and village il,,(1 fo\" everv' conceivable At'til!le. I can 
undp.rstand if w-e ~ve got n ('ertain stock in t,he COl1'Tltrv then the requirementR 
of the firmy shOoutd hf'met fl~t Bnd ifnothinn ill left. ~., then the peon1e 'sholtld 
go wit,hout' it. But thil' I ~fI" ot undf'rstand t ~t VOl1 nurchAsc t'Art!\in Ri'+ich!1'I 
lind II,Ilov: t,he peoplf' to· !'If'1I t,hem Itt flnv price thp.v like in the black mM'ketll. 
Thill iF! 1\ thillg" on which the Fhll\T\('e Memh"r ml1''1t nut bisfoot -:lown fllln Bilk 
t.he co-operA.tion of the RUDnlv Mp.mhp.r "~ his ()thpl' ~ol1C11lllle l t.Aflt t,hev mud 
have the saml'! pri('e fo1' t.hp neonl,. of Tnrtin AS Ii whole. You t;hould not haVE! 
two prices. Tbe GoverFlmeBt of India purchase Brticle" at a. cheap rate &fld 
send them to forpign countries and ask the people of t,his country to pay higher 
.prioes to the producers through the bla.ck markets. This is very unfair to the 
peoplA of this countrv. Let one price be fixed and it flhould be the Bame for 
all. If the Supoly Department asks for it.· it must get it at the same price 
as the public. If I warit it as a private individual, I must be able to get it at the 
same price. This disparity. in prices mURt disappear becauBe it is t ~ root 
cauae of. enonnous troubles in thi", country. 
Sir, I am laying very grel\t ,stress on this Resolution that the stabilisation' of 

prices should be the first and foremost aim in the monetary policy of the ~v
emIll!lnt of Indilt. The public are not .interested in the bank ra.te. They are not 
bank-mipded. They are not interested in the high value of the secu,rities. They 
have none. It, is so unfair to me th.at if I deposit money in. the. bank, I· get 
only 3 per cent. on it, but if I, deposit my money with s,ny of these iniiustrjal 
co~cer  who are supplying. their artlcles to ~laclc markets, ~ e~ I.can ge,t .any' 
thing from 15 pOl cent. to 150 per cent. ' 
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The Honourable Sir Jeremy Bal8maD (Finance Member): What about the 
minus 100 per cent. in some cases where they lose even their' principn.l 'I 

Dr. Sir Zia 11dd1D Ahmad: My Honourable friend reminds me about 
minus 100 per cent.' I quoted recently the case of some businessmen here who 
really cheat the shareholdellS and they really pawn their companies to other 
companies at the expense of the shareholders. I am not ta.lking of this class of 
people. I am talking about persons who are really carrying on business in a 
moderately honest manner. . 

It is very desirable that we ,shoul!! huve stabilisation of price. When 
McMillan Committee wrote the report. the price level had gone down. They 
recommended that it should be raised to a certain extent and afterwards stnbilis. 
ed. Here the price level today is very high and I suggest it should be brought 
to a oertain level and then it should be stabilised at that level. If we take 100 
as the index price level. just before the war. then the pri~ level today should 
be fixed at between 125 and 150. but in no cnse there should be a. rise beyond 
150. I will just ~ve you some commodities in which the ,price has gone up very 
rapidly in the first few months of this year. In JanuRry this ;veRr. the price 
of silver was Rs. 96 per 100 tolas. in February, it went up to 105 Rs., in March 
it went up to'RB. 112. When you ~omc to the oriC'e level. there Bre threp 
oommodities about whioh the Honourable the Finance Member ~ ould con· 
centrate hiB mind ann these three articles are (1) silver. (2) cotton piece !ZoodR 
and cotton. (8) wheat and rice. These are the three key commodities on whioh 
he should conoentrate his attention and I am sure t.he oriee of other D,rt.icles 
will move ~  sympathy with these three articles. Take silver first. The "alllo 
of silver will fix the value of ;vour token rupee. One thing by which ev8lY 
one would judge the valup. of the rupee is the amount· of silver which iti· can 
purchase. You should take the nrice of silver in 1m:m os the index and 
~ou increase the then price hy 110 per cent fln(l fh.. thp. p,.ice of silver now. 
There may be some difficultv in fixing the priM of silver. If, mav hp. that the 
Govemment mav have to control the mltrket, Rnil go to this e-,rt.ent thnt, t,hev will 
have to be the' sole purchaser of silver nnn ~ole selle,.. Silver mnv he' "oM 
either through Bank" or throllQ'h licensed npa!pr". 'T'hp prire of silvp.r shoulcl 
be fixed and it, should not he Rllowed to P.o bpvond thRt·level. so thnt there "mnv 

'hE>' no snecula.tion in the nrice of Rilver. T know th"t t,he Honoumhlp. t ~ 
Finrmee Memhe,. hR'" re ~" tAken ROme StP.PR t.o At,on thiQ enormous ,:rRmhling 
"nd sp6cll1ation in silver. By ~ p'(li l RteTlS t,nlre1'l two 0,. thl'!'p. monthll ~o. 
he ha::; ('hecked .further a.hnoTTl'lRI rise in )ri~p o'l' "ilvp,.. WI' vprv m1lch RnTll"(\· 
r.;R.te those steps, but. t·hev no not "'0 fn,. pnnugh. T think th... Government 
should have a mono'Poly in t.he o1lrchRse Rnd snle nf silver. Rnfl t.he price "h(mlfl 
he fixed at 50 per cent. i~ p" t,hRn whnt, WRS rulinp. in lAAO. 

The next article to which he· should concentrate his attention is cotton and 
cotton pieoegoods. In January t,]le price of cotton was 400 Re. 'fler candy, in 
February, Ra. 450. and in March it went up to Rs. 640, a VP.t"V heavy rise in 
price. About cloth, it was RR. 2-12-0 per lb. in Janultrv; in Febrllary it WitS 
RII.·8.4-0 and it rose to Rs.S-I0·0in March, so thltt in the p.arly mpnths of the 
present veal', thp. prices were movinP.' very fRRt. The same Wl18 the case with 
wheat. 'It was Rs. 5 per maund in .January. ijn Fehr1lary it WRi'I Rs. 10-8-0 an(l 
in March it was Rs. lR fmd in some plMes it wp.nt up to RR. 19 or R,s. 20 as 
was revealed dturinl!' the food. debate. These priceR nre moving very fast, Rnd 
it really means thRt the Mlpee is bei ~ depreciated rapidl;v in va.luA. 

The point which the Government ought. to t,Rke into oonsidel:Rtion when we 
lire dealinp' with thepe Rnic1es is thRt w!' llhol1lil not consider the ri('~ level of 
these artioles'llurelv 8S An economic nroblem. We no not. comlider it. merely AS It 
nroblem foT' the ('~mforf  of the nf'opl .... wP. mllst 1\1":0 COTlRid!',. it, l\S A, problem 
for th!' "' i t~ lA""  lI,nd stahilitv of the monetRrv nolirv of the country. I 
QtlClted t ~ McMillan report A.II saVing thA.t the stsbilitv of pric" Rhould he the 
flnt A,im of t.he mon!'t,n,l'V ooJir.v of t.be tlovAmment ,.,f rnrlin A~rl thiA hein .. IIf'). 
+.l,e.HOTiourRble the Finanf'A Mpmbp.,. IIhOll'd in il\ver" C9,QP' "t,pn in Rnd I'M t.hat. 
~be purchasing flOwer of the rupee should not risa a.bnormally 8S it bas been 
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doing in the first four o~ pve months of the present ye!l'r. A certain rise il!l 
indispensable. He can allow a rise of from 25 per cent. to 50 per cent. as 
normal on account of war conditions. but anything above 50 per cent. in any 
case whatsoever is not excusable and should be stopped, by the Finance 
Member. 

I beseech the Government of India that they should always take the 
monetary view point in the value of the rupee when they consider the ~ue tio  
of price level. If the purchasing power of the rupee is very much lowered. 'then I 
I ask the Honoura.ble the Finnnce Memher to take the budget of an employee 
who gets only Rs. 20. I put this specific point to him and asked him to prel)fl.re 
the budget for him. The hudget at present is Re. 59. This figure was supplied 
by the ASRociation of Daftries. Peons, etc. With such an abnoml81 rise in 
prices, it is impossible for these poor people to make both ends meet. The 
salaries were very much reduced when there. waR a . boom. Now the tide iFl 
going the other way round. Is it not high time that the <klvemment should 
agnin revlise the Bcale of salar!es of its employees in view of the purchfuling 
power of tqe token rupee? Why not double the salary of every person in tho 
(lovemment of India because you are now paying him 8· token rupee, whoRe 
value is not morel than two annBs aB just quoted. We are now in a whirlwind. 
Prieml rise up, more currency notes are reauired; there will be more inflntion. 
Wf' ou~ t to pnt down this and fix the purchasing powpr of the rupep at such If 
level RS t.he silver content would represent Rnd would pllrchA!O.e. Never mind 
whpther there is naper currencv reRerve -:r not, npver mind whethpr there It"" 
st.erlmg halBnceEl or not, never mind about' 8T1ythimr ell'll' so )on/2' as th/1 pur-
chaRin,r power of thp rllnee remnins ,,·ithin fl. certRin limit of wh"t, it WRR 
reR!lOnablv in 1989 nnn then nennl£" '\II'ill hn.vA some ponfldenl'e in yonr Ilurrency. 

Now. Sir, (1ominl!' to cloth. In this nar1licular case the Commprcp M'emher 
hn.s tn.l{pn ~omp Rctlon . '<Vhil'h hnC! rPRlIv nroilu(,p.d snm p !!ootl resl1)tR. 'Rut. 
ln ;lTrleT' to Mhip.vp permRUfmt rl\s111t.s. wp must. R.tlOTlt It niff'erent policv. Now. 
in t.hp PRRp of whpnt '1"11 hRVP to fix the nri(1p' 1evpJ. . . 

1Ir. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber's time is over. 

Dr. Sir Zla Uddin Ahmad: I will finish within two or three minutes. 
In the case of wheat, you should lower the price level. You should force the 
g'l'Owers to sell their articles within a certai·n time. Then when this has baeH 
done, when you have controlled the entire stock, then the time will come to 
fix the prices. As I have already said the price should be fixed at not 'more 
than 5C per cent. of the 1989 price level. That will be a fair price. There ure 
some persons in the Punjab who favour and preach the raising of the price 
level as much as they like. From my personal talk during my tour in t.he 
Punjab, I found that about 95 per cent. of the cul:tivators' and growers are 
persons who grow their own wheBt and consume them and send very little to 
the ma.rket. It is only about 5 per cent. who grow wheat which is saleable in 
the market. For this I'i per cent. of people we have to sacrifice the interests 
of 95 per cent. And if ;vou take the vote of the common people in the Punjab 
you will find t att~ey are bitter against these people; they do not want tha.t 
the price level should be raised to unlimited extent. .It is lI.ga.inst their interest 
Rnd you will get their support. You should get hold of the stock and then 
fix the price. My Honourable Mend Dewan Bahadur Mudaliat when he 
was Commerce Member fixed it at R.s. 4-10-0 or 5-0-0 and that was the true price 
level of the rupee provided you flrElt control the stock and thAn fix it. If you do 
not control the stock and allow it to' be sold in the black mark&t nothing oan 
he done. Therefore I 8!1k vou to control the stock in the .manner I outlined in 
the food 'debate and then 'yoU should fix the price. Otherwise your pUrpOSA 
will be defeated Rnli you will not !!,ain your obiect. I will not ha.ve the Supply 
Member or the Commerre Member or the Food Memher to ha.ve it thfiir nwn 
WIlV ecatl 'u~ th.eiraction win affect t.he monetarY Dolic:v of the Fina.nce 
Member. That will oome in 'at every stage beoau~e if the purchasing power 
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of the rupee is less he will have no alternative but to raise the salaries of all 
people, not only those getting H •. 60 but those who draw thousands. 

Sir, I move. 

Kr. President' (The o ~urable Sir Abdur Hahim): Resolution moved: 
"That. t. ~ A. ... ~mbly recommend. ~ t.he O,?vernor General in C~~ cil t.o modify t.beir 

Qlln'eucypohcy and t.o concentrate t.hell' at.tentlon more on the .tabihty of pricea than Oil 
the lltability of the bank rate of inter_t..'· 

Kr. T. T. KriahDamacharl (Tanjore cu'm Tric1iinopoly: Non-Muhammadau 
Rural): Sir, with the first part of the Resolution moved by the Honourablo 
a,nd gallant Member I think no one can have any difterence of opinion. I 
dOl,.lbt very much if even the :Finance Member will say 'No' to it, because I 
uaressy he will modify his currency policy if it were poss,\ble. But it is the 
rider to this part of the nesolution which • gives rise to SQme difference of 
opinion. The HQnourable the Mover has asked Government to ooncentrate 
their attention "lUore on the stability of prices than on the iltability of the 
bank rate of interest". It was unfortunate, Sir. that the Honourable and 
gallant Mover 'was not able to move his amendment 'which' would have put the 
~e oluLiOl, in its proper perspective. But as he has stressed on the unimport.-_ 
ance. so far as the lay public are concerned. of the qnestioll of the bank rate of 
interest, I will have to say a few words about it. To begin with, no one in this 
ou ~ will say t,hat prices should not be ~tabili ed  that is another part- of the 

resolution which will command universal support. But it need not be that the 
bank rate of interest should go up' in order that the prices should be stabilised. 
I feel. with the little knowledge of monetary economics that I possess, that 
the two propositions are not mutually exclus.ive. Prices can fie &.tabilised and 
the bank ~ate can be maintained at the same level. and I find the' Mover 
agrees, I therefore ,feel that !luch remnrkR as have fallen from him. namely. 
that the people of India are not interested in depo iti ~' in banks because the 
rate of interest is low. need not be taken very Reriously. I shall not dilate 
very much on this point because it is well known amongRt economists and 
"I1I~m t administr&tors of banks and other institutions' that, cheap money and 
high prices really do not go to(?ether. Even the old theory, ·the quantitative 
Lheoryof money, of an increase in the quantity'of money in an economy where 
the supply of goods remain stationary makinp prices ~o up. no lo ~r holds 
good in the absolute sense in a controlled economy like the one in whicli we 1ive 
and a higher bank rate will not help to miSE} the price levels. And surelv. ~laced 
88 this Govemment is. wanting to borrow more lind more for their needs and 
wanting to extend their loan programme. ndne of us can say that they should 
payout more by way of iilteres,t. And for that matter it seems very unlikely 
that as it is tM.av. with f,he blinks already havin/Z: somewhere between 50 and 
'60 Per cent of t ~ir liquid rellources in Government securitieR, any appreciable 
improve~e ti  the position wiHres'?-lt. b~ a mere. increase in the rate of interest. 
What the Honourable Mover had 10 mmd. which perhaps he wanted not to 
!!tress would Cause real disaster; and I hope that that is not a point 'which will 
be co~ idered at, length by anybody seriously in this country. I am sure Gov-
ernment .wilt not; consider it because they are interested in keeping the bank 
rate of interest at the ptesent level,and such other Members of Government 
who are interested in postwar reconstruction ~ ll also be interellted in seeing 
that the bimk rate of interest remains low. Because, no real prosperity can 
be att8.i e~ iri this country dUl'iI1g 'postwar times uhless the bank rltte of inte-

. rest is' kept low at its present level. It is perh&ps one of the ve~ few t i l~ 
which this Govemment ahd the Reserve Bank have done for which they merIt 
cohgrllltulation. And I should like. the House .. to remember t a~ there is :very 
little relation. 'Practically no .relatlOn. as thml?s stand today, between ~ e 
que~tio  of the bank rate of interest and the stability of prices,_ 

On the larger issue that, Government should. modify their eurrency PQIiey 
I llave something to say. There is ~ot much use at this hour in indulging in 
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a policy of recrimination; there is ~o use my catalogWnS the various ~  of 
omission aud' commission of the Fmance Department. We are today In a 
position which, monetarily and ~o far as prices are concerned, i~ 1'8&11y ~riOUB. 
As I said while speaking on the food debate, the £pod porblem IS not an 180lat-
e~ problem; it has a .close relation to. the financial and mo e~ .problem of 
tJiis country. And much as I would ilke, as an.opp<»;tent. of this ov~me t 
und one who would not like to give them any help ordinarlly merely to mdulge 
in pointing out their difficulties, I feel the position is like this. If the present 
posItion continues and it it does happen that there is a bod>: of our own peo~le 
williJlg to take up the reins of Government later, they WIll be saddled WIth 
0. posItion which will be terrific and much beyond repair. Currency goes 00 
mounting at a rapid rate; and the House well knows that so far as the' .note 
issue on the 23rd July 1943 is concerned, the total note issue was 748 Ol'orel 
und 24 lakhs odd, and the process has necessarily to continue because the 
Finance Member told us during the budget debate that there are C4l'tuin 
obligations which he bas to carry out. His obligations, placed as he is, male 
it necessary for him to fiI1!i tinllollce in this country for the stores and Dilier 

. l)urc a c,~ made on behalf of the Ahies and the uWlied Klllgdom, tor reciprocul 
lease-lend aid and for paying the United Kingdom's armies in this oountl''y, 
and so on. In fact, answermg a question the other day in the other House 
the !<'inance \:)ecretary gave us some colossal figures witb regard to the stores 
tliLat have been purchased by the Indian Government which bave been oharged 
to the British Uovernment. Commeneing with about 8 crores in the ti.J;st 
financial year of the war, it rose to 45 crores r.dxt year, 124 Cl'ores in 1 1- ~ 
and 225 crores in 1942-48. And other obligations are there which make it 
necessary for the ~'i a ce Member to find money; and, a.<I it happens, Binte 
uloney is not forthcoming us liberally us 011e would wish so far as the Gov-
ernment of India loans are concerned, the .Finance Member automatically has 
to turn to the only course that is left to him, namely, to go on increasing the 
note issue. I do not say it is right . and I do not !lay I agree with him, but 
I do feel that since he has stated that this is the position in which be is 
placed and since that position holds good today we had better proceed on tlwt 
basis. And if that is the position, Sir, it does not help anybody merely to 
lie iow and allow the ~'i a ce Member to do what he likes. What he wishes 
to do he does' it. I think it is a matter of national interest. I think it is 
a mutter which rises beyond ordinary levels of party and personal politics 
because the ultimate effect of all this is going to be borne by. this country 
without any doubt. Sir, that is why some of us in the House felt that the 
Honourable the Finance Mem'ber should review the position at this stage, 
since five months have elapsed after he last spoke on this matter. 'l'here is 
0. lot of talk going on in the country; there is a lot of agitation too, and the 
agitation has got toibe soothened somehow and people have got to be told 
that the Government are alive to the situatlon and that they e.re 

. doing· their best. Otherwise the panic will increase,· the loan Jloliey 
of the Government would progressively fail and the note issue will progressively 
increase. And it is not a question of relating those sterling balances to the 
insecurity of our assets in a foreign land, but it is really the' ultimate resu}, 
of all this. If .110t.e issue goes on increasing, surely the result wanted' by the 
HonoUrable the Finance Member is not going to be achieved. Sir it is here 
tlhat the Finance Member could enlighten us as to what he prop~ e  to do. 

Since the House has not had the benefit of knowini his mind I would 
like to ask him: Have the Government explored other possibilities of raising 
money for their war needs 'besides augmenting currency. Surely we know 
that between the last Session of the House and this the Finance' Department 
have brought in many measures intended to have defll.l.tionary effect. as some 

, economil'lts say, at any rate, to arrest inflamon and c.heck it. But 3re ~be e 
enough? It is true, i~, that the Excess Profit Tax Summary Assessment 
Ordinance would bring m some amount of money, the compulsory contribu-
tion, which from the point of view of the' ordin81y layman is merely a ~ 
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to the industrialists, might bring in some more money, but is that enou.:h? 
Hus JOur loan position improved? These are questions which necessarily 
arise. ' 

But I might be asked what are your own constructive suggestions. My 
8uggestioIJs would be to arrest this increase in currency by some means or other. 
Indian economists have put forward this proposition. I am asking the Honour-
able the Finance MemJ:>er to consider it not from a ppIitical point' of view, 
not even as though it has been put forward from a r~ial point of ,view, bat 
merely as one which will help to ease' a situation which we all agree wants 
easing. The' other day in answering a question with regard to capitation of 
sterling pensions, he said that question of buying the British investments in 
this country is being examined. 

The BoDourable Sir .Teremy .&lsmu: What I ai~ was that all methOOil 
of dealing with the sterling balances had come under'review and had been 
under consideration. I did not exactly use the words which the Honourable 
Member has just used. 

JIr. T,' T. Erlalmamachali.: I am sorry, if I have misunderstood the 
Honourable Member; but I had asked him if that found a place in the list that 
he drew. up aud what order of priority was it given. 

Any way that is oue method of solving the problem; that is one method , 
of raising money in this country. As I have already said, do not look at it from 
the racial point of view. We do not want to dispossess those people who nte 
in possession of these interests since they can float Indian companies with a 
Rupee capital. And that will not only ease sterling position in England but 
will also give you a Ja,rge amount of money in this oountry. , 

The other question is no matter what you do, no matter what are the 
number of rules that you add to the Defenoe of India Rules. you must not fli.il 
to realise 'that the mischief is caused not by the increased money that is in 
the country. but ·because there is a lot of money in the hands of peopla who 
dare not bring it out. :Fol' one thing, there is a lot of money with people who 
have no confidence in investments i.n recognizedchaIUlels; there is quite a 
lot of money which would not find it!! way to the Banks. For one thing, this 
is money made by various devious ways: money made by profiteers; :noney' 
made :by contractors; money made by many ways which if it comes to the 
Bank. would be got hold of by the Income-tax Department. There is plenty 
of such money. Let me say that I am not casting any slur on the Income-
tax Department. Ih is this free money that is pla.ying havoc in the b~ac  
market. I feel at this stage that there is one remark I have to make with 
regard to the 'Inoome-tax Department. I am afraid the Honourable the 

·l!""wance Member has not given adequate attention to the enlargement of the 
staff of this department cOll6idering tWi.t .there is chance of making more money 
probably ten times more money than the outlay wiU cost. But the fact is 
that it is this type of money that is playing havoc in this country and 80 long 
8S that money is allowed to play havoc, the prices will !be where they are. 
It is primarily the man who really cu.nnot invest the' money anywhere, cannot 
bring it to the bank, cannot invest it in Government loans who go to the black 
market. And I cannot, see how black markets can be stamped out. No indica-
tions of what steps the Government was going to do in this matter was gi,ven 
in the Food debate and I do not know what contribution the Honourable the 
Finance Member will make so far as this is concerned. 

Ill. Pr8lldlnt. (The Honourable Sir Abdur Rahim): The Honourable Member 
has one mihute more. 

Mr. T. T. J[rIsbDamacha.ri.: 1 am finishing, Sir, but I ~ould like here 0110& 
again to say that the position is serious, and with your permission, Sir, draw 
the attention of the Honourable the Finance Member to dne unha.ppy rllsem-
blance. I am sure the Honourable the l!'inanee Member knows about it. The 
position oJ. intlation in this country to lay 80 far as currency is concemed-I wont 
talk aboutprioe inflati.on-is this: The index of money circulation today compares 
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rather curiously enough with the !index of money, circulation in Germany during 
the last war. After the first ~ years of the war in Germany, the index 
of, money circulation was 245. After the first four years of war' in this country 
it W:.Ll 241, and from April to July 1948 it has gone up to 324. 8tati!ltics, 
baphazardly related, might be deceptive. I agree, l:tut the similarity has got its 
own lessons. I would like to say. that the matter has got to be consinered 
sufficiently. seriously and I would like to add there is a large body of opinion 
in this country which, notwithstanding o~ ditJerences with you, would like 'A> 
help in this matter, because ultimately it is a legacy that you are going to 
hand over to this country. I, therefore, trust that the Finance Member will 
make Ii detalled statement on this question and that when we come back ugajn 
to this discussion steps would have been taken which will indicate that Wit 
have turned the comer. 

'!'he JIonourable Sir .Jeremy Ballman: Sir, I would not have risen to spenk 
at this early stage in the discussion of this Resolution becausEl I would very 
much prefer to have heard the various points which, I have no doubt, will be 
'brought forward by different speakers at later !:Iiages. But I have' deliberately 
got up now, because I feel that certain remarks which fell from the last 
speaker betrayed a considerable-misunderstanding of the polfition in this (,OUll-
try, and that their dissemination in the press would be liable to cause unnecp,s-
sary alarm and despondency. . 

There, is always the difficulty that in discussing matters of this kind, you 
have to take into account both the psychollJgical and the real elements in the 
itu~tio , and it frequently happenEi that the pSJ"chological elements are more 

ir.1portant and are more influential than the real elements. For the Game 
reason it is not always possible for Government to state their policy or ,11"0-
gramme with complete openness. There are so many sections, or rather there 
are so many individuals in the country who, rightly or wrongly, conceive that 
they can exploit the position if they know what .the next move is going to be. 
I quite realise that my Honourable friend, Mr.' Krishnamachllri, regards 
certain tendencies and cmain features of the ,present position as serious from 
the point of view of the country as a whole, and I entirely agree with hiPl 
that this is a matter in which there should be no questiori of ordinary party 
politics or of the ordinary alignments, because it is a matter which in tihe 
fullest sense affects· the national well-being and, as he rightly point'! out, it is 
a maUer which will affect the heritage of any Government which hus to ad-
minister this country. 

Well, bir, one" hal! to speak under many limitations in dealing with a 
subject of this kind, but I want to taka up immediately the last words whjch 
he utbered when he drew the analogy with Germuny in the fourth year of the 
last war; and. I want to mention to him certain very notable differences. At 
the end of the last war, or in the fourth year of the last war, Germany's 
currency was expanded no doubt, but that was a comparatively minor feature' 
of her economic position. It was not the expansion of Germany's currenoy in 
1918 that led to the downfall of the German mark. The position was that at 
that time Germany had no resources of foreign exchange what.soever. 'rhere 
~a  nothing behind the' mark. Secondly, Germany proceeded to 10!:le the war. 
There WBS not only nothing behind the mark then, but certuiu very heavy 
burdens were due to be laid upon Germany thereafter. Germany realized this 
and she' began to pursue deliberately .8 certa~  ~urre cy policy, a policy 
designed to prove, when the ReparatIOns dlsousslons came along, that flIte 
would be quite incapable of making the payments which the allies obviously 
were going to demand. I merely say that by way of entirely distinguishing 
the position in India from the position in Central Europe at the end of the 
last W8l'. -

After all, at this moment, India has enormous resources of foreign ex-
change. A country which is in a dangerous infl.ati«?nary position has to 
prevent its nationals from obtaining foreign exchange. In faot; when it is in 
the position· in which Germany was, (they are all trying) to get out of t,he 
national currency into any other currency they can. If Germany had anythine 
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corresponding to India's sterliug assets in the fourth year of the last war, 
then thOBe assets would have vanished over night, because the mark would 
ha.ve been converted into foreign exchange as rapidly as the banks could IDske 
the neoessary remittance. 'Nobody in Germany wanted to hold marks if they 
could hold anything else. I a.dmit that this means that it is the value' of the 
ate.rling assets which is in question in judging of the difference of the position. 
But I think I may here refer to some of the remarks made by my friel)d, 
Sir Henry Richardson, in the course of the discussions on the)&st budget which 
passed with undue llotice at that time. He then referred to the value of 
slierIoing and many Members in this House no . doubt attributed his confidence 

.to a form of what I may call economic patriotism. But I think the develop-
ment of events since that time has amply proved that if there is any currellcy 
in the world today in which it is justifiable to have co fi~ ce. it is sterling. 
"The country of which sterling is the currency shows at the present moment 
the greatest ca.pacity to maintain the stability of prices, that is 'the value of 
its currency, and also I think, I may say. shows as great a lilrelihood as any 
of being on the victorious side at the end of the war: and thoSe are the two 
things that matter. 

The Prime Minister of ~a d, . the Right Honourable Mr. Winston 
Churchill, made a very important speech some months ago in the course of 
which he' dealt with this question of the value of sterling-and Mr. Winston 
Churchill does not often, and has not often in the coW'se of this wllr touched 
on economic subjects: but in the course of that speech he 
went out of his way to dispel a kind of lighthea.rted conversation that was going 
. around about the inevitability of a certain meabure of depreciation of sterliug 
after the war. Mr. Winston Churchill pointed out that in England today 
~ y millions-I forget the exact number-but a very large section of the 
population which comprised the working classes and the lower middle classes, 
were the creditors of the Government. They had sterling claims upon the 
Government, and he indicated that iu that position he could not conceive how 
the Government of England could embark on a policy which would reduce 
the value of the savings of so many of the working people of England. Now, 
that was a very significant remark. It. was not made without full considera-
tion, and it is, as a. matter of fact, an indication of a prime feature, a most 
important feature, ill the policy of His Majesty's Government. Well, Sir, 
what they have indicated to be their object, they have also shown their ability . 
to achieve. 'because in spite of the extreme strains and stresses of war, they 
have maintained the purchasing power of sterling at a strikingly· constant level. 

Well, I must pass on from that point, but I felt that it was extremely 
~importa t to emphasise it because of the danger that. the questions al>ked by 
Mr. Krishnarnachari, if left lmanswered, might produce undesirable feelings 
of, af; r said before, alarm and despondency in the public. 

With the same object in view I would take up now another point which he 
made, Hp quoted certain .figures about the expansion of our curreney, 81!rl he 
quoted the 'increase that has taken place in the last few months. In reply to 
certain questions in the House tpe other day , I observed that the rate of ex-
pansion of currency had considerably decreaSl'ld of late and r also. . : . . 

Dr. P. If. Banerjaa (Calcutta Suburbs: Non-Muhammadan Urban): But 
the volume has ·increased. 

The HonOurabl. Sir "trem)' B.ailman: Yes, but the point about the decrease 
in the rate of expansion is very important. If you make a study of inflationary 
conditio,os, you will find that the state of affairs which existed in this country 
up to about the beginning of May was capable of being construed as leading to 
un!XIntrolled inflation; and various markets were beginning to act on that 
hypothesi!; and themselves suited their actions to contribute to that very 
result,. The Government, I am free to . admit , has had some very ~ 1 u  
moments over the tendencies which were apparent at that time. But I will 
al~ Ba, thnt we have DOW 8st,isfied ourselves of our ability to deal with t,hllt 
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situation. There is no feeling of defeatism. l'here is a feeling of Lhe neces-
sity lor extreme vigilance, but there is no reason whatever for pelisimisUl. 1 
am afrui~ I shull not have time to go, one l2y one, into -the particular controls 
OIl wbich we embarked, and to explain why the reactions of the situation ill 
the country lead. us to entertain reasonable confidence for the future . . . . 

Dr. Sir Zla Uddin Ahmad: Plesse say a few words about the tabili~tioll 
of pricelO, which is the lllain object of the ResoluLiOn. " 

The Honourable Sir .Jeremy Balsman: I am coming to that; and I quite 
IOylllprlthise with my Hcinouru.ble friend. I agree with him that commodity 
controls are just as important, if not more important, than purely monetary 
factors in this situation. It is my own belief that the problem had to be 
tllckl",Q from both sides at the same time,-that you have to employ both 
llJonetary remedies in order to mop up surplus purchasing power, aud that 
yo'.) 1I1sc have to control the prices of. cOl1lmoditie~. In fucL, the central prob-
lem oi wur time economy is to prevent the inevitable excess vf purchatling 
power from having what would otherwise be its inevitable effect on the llnce 
level. 'rhat is th'e central problem. The probl~m is not, as some critics seem 
to think, merely to prevent the excess of that purchUB'ing power, beclluse no 
Governlllent at war can completely prevent that. I aUI afraid I should require 
cOII!>iderable time to explain that, but there is no question whatever to my 
mind that a 'Uovernrnent 'at wor must get on with the war ond not watch first 
its currency statistics. Its first business is to take the steps which are neces-
sary for t,he efficli.ent prosecution of the war. It then has to see what is hap-
pening ",bout the volume of currency a.nd what is happening about prices in 
the country. If possible, the ideal thing would be to freeze the levels of prices 
ou tbe ',"ery first day of the war, to freeze wages too-if they can 'mcceed in 
doing that, it does not matter how much extra currency flows out, because it 
canJ)ot be used and it must fi'nd its way back to the Government. 'I'hat lin 
Bimple terms is the mechanism which should be employed in a war economy, 
in a highly developed country where all the levers are at your hand, so that 
YOIl call produce the desired effects just as in a highly intricate machine. In 
sunh an economy, then, you can hope to achieve that object to a great extent. 
We are lin this war this much better off than in the lust, that we do understand 
how the thing works and we 0 do know what ought to be °done. The <liffi-
culty is·, particularly in a large country with a large and not very instructCll 
population, a large scattered population, with an administrative machine ,\\ hieh 
is very thin in relation to the size of the country-the difficulty is to carry out 
t.he policies which are known to be necessary. I have not a word to quarrel 
with many of the things which Sir Zia Uddin Ahmad lays down should be the 
object of our policy; but what I would like to know is exactly how he would go 
about to achieve them. 

I waB saying thaj; the important thljng in war time is to ensure that, even 
though currency and bank deposits may expand, they do not have their auto-
matic effect on the level of prices; and this is the extreme value of what has 
happened in the last two or three months. We have satisfied ourselves that 
it !is not necessary to submit to an automatic advance in prices because of an 
advance !in the volume of currency. That is a tremendously important thing. 
I waB not sure of that myself three months ago. I am quite sure of it today. 
I /lm quite sure that the Government of this country can IItop this nonRense 
whereby people who themselves put away large wads of currency notes into 
pafe deposits tell us that because new notes have got to be issued t.o, replace 
those immobilised notes, therefore the price indices must go up, and therefore 
t ~y can demand higher prices for the goods on to wMch they h<;>ld. Thati. 
the process that was happening in this country; t ~t was what was happening 
in Bombay;. ando that. was what I meant when I said that they eret~l i  
themselves mto mflatlon. But that was not merely a theoretical conversatioi1. 
It all worked in wijh a practical scheme. They hlJ,d a very material object in 
view. They took up the words of the economists; they looked at nertoin 
.figures and they ~id "There YQO are: our prices must go up by 2 per cent., 
S per ceDt., 5.per cent. this week. The o~er me t cannot stop that. TI» 
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more wo hold on, to our stuff, the leaa :we invest in Government loans, the 
more necessary we make it for more money to come out; the more money , 
must flow into our coffers." It was perfectly simple, arid it was the j)l·eatest. 
rack,et that ever took place ,i,n'this country. (An H'onouTllb16 Member: "Why 
don t you arrest them?) I. have spent a considerable amount of 
time in the last few. months in studying how to stop it and I believe that it 
can he stopped but it requires drastic action. It requires vigilance not o:".1ly 

IS on the part of· the Uovernnlent but. on the part of the people of this 
P.II. country and it reqUires the fullest measure of support for the action 

t ~t has to be taken. In that connect,ion, Sir, whilst 1 have been greatly en-
couraged by ·the reception that has been received by such measures as we have· 
already put into effect. I must admit that I have been disappointed by fO>l'm& 
of oriticiRm which have sprung up. This is an omelette which cannot be llJa<le 
without breaking eggs. You cannot deal with indation if you al'e going to be . 
tender, if you are going to make sure that you do not tread on t ~ smallest 
corn of any sectional mterest whatsoever. YoucaIll)ot do it. You will fiud 
that you have to hit out fairly vigorously and fairly suddenly and' it is possible 
that a~ time~ you D1ay cause effects which you do not deliberately desire but 
nevertheless ~'ou have to move determinedly in. a certain directli.on. 

Now, to coDftrm what I was saying a few moments ago and the rtmsons 
why I think we may have confidence in the position. I would draw roy 
friend Mr: KrishnaDlachari's attention to the remar.ksble succal's of the Gov· 
ernment'loaDS in the last few weeks. Now, it is not merely that we have 
picked up .that amount of'money which in it~lf is enremely helpful to the 
positio11 but, the volume of money which dowed in to the Government' ooffers 
d~lri  those weeks was a definite indication of a swing back from the previous 
psychology. There was a move back from commodities to money. Now, 
wh'lt was allll'ming in the previous liituation was a definite tendency to move 
from money into commodities and whilst that was 'happening it was natural 
that we could not be very succeasful with our Government· loans, because a 
Government loan after all is only a money claim. If you lend the Government 
Ri. {l7 now and you are going to get ~ . 100 back in'a few. years' time, it 
matters very much to you what that Rs. 100 Will buy at that time. Now, 
during the time of loss of confidence, during the ti~e when the ,influences were 
at work which were undermining confidence in the general situation and which 
were tending to aggravate it, there was quite clear evidence of a fl'ight from 
. money into goods. In the lost few weeks I am very glad to say, thanks to the 
reol~tio1l  which our measures have provoked, that there has been ~ flight in 
the opposite direction. And I would say to Mr. Krishnamachari that in s 
vast country like tMs there is nothing to be alarmed at intrinsically merely in 
a figure of 750 crores of rupees of currency, nor even in a thousand Cl'ores. 
There. is nothing alarming in that fact. On the contrary, the important thing 
is to ensure that the economic situation' is sound. After all, there it! no res son 
why in due course that purchasing power should not ·be utlilised to t.he great 
advantage of this country, none whatever. There is great danger in the exist· 
ence of that purchasing power at large in the hands of uninstructed individuals, 
if it is flung into competition for the small amount of goods which is availabla 
at the present time. But in regard to the figure itself, there is nothing which 
lleed cause alarm; in relation to the popUlation of this country and in relation 
to ot,her countries, .it will be found that that figure is not intrinsically an 
exceosive figure. But it is vitally important to check the tendencies" hich 
tile figure seemed to indicate and that is the point· to which I would direct my 
Honourable friend's a.ttentic;>n. 

. Thel'6 is one other thmg which I would like to say at this moment and 
~ i.c  ee~  to me important. 'We naturally . look . always at the conditions of 
India and if we Cion't look at the conditions of India, we. look at the position in 
Britain or. the p i~o  in Ain:erica; foi .t.hOS6 .are _~ et o CQUDt~~  frQu\ wl1jch 
newspnpl-J'B most constantly give us information. Now, the .p6Bitio:O. -of .tndia 
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ought. really to b~ compa~e~ with countries which are less advanced, less highly 
pr ll.~ t\d .t a~ either ~rltQlI.  or America. I myself have taken pains to study 
the l~uatlOIl  ~. cou tr~e  like ~ ypt, Iraq, Iran, Syria and so on, which are 
oouutrles a~lolO~  .Indla. I will not talk of the positl.ion in ·China because 
them the BltuatlOn IS S? abnormal, owing to thtl complete cutting off of the 
country from the outside world that conditions of extre'me inflation have 
supervened wh'ich cannot be corrected until contact with the outside world is 
r~ to~cd but in these, what are called, the Middle Eastern countries the posi-
tIOn IS that they have been exposed to very much the same factots as India. 
'l'he position there has been worse than it, is in India-considerably worse, lilld 
they have had great difficulty in dea~i  with this problem. The main reasons 
why they have such difficulty is that they have not got as well organised a 
sytsem of public finance, they have not got so elaborate a machinory of taxa-
tion, they have not got a system of public borrowing, a regular market for 
internal loans and generally they were deprived of what I called a momellt I1gr. 
all levers whereby the mechanism has got to be controlled in times sueh as 
this. What ~B interesting is to . see that India occupies II. middle position 
between countries which are less organised, as might be ~ pected, and the 
ide~l position which obtains in this respect in Britain. One of 'our diffirult'ielol. 
for instance, is that our incoIl)e-tax system does not apply to all type!! of 
income. If it app11ed to agricultural incomes as well as to business and o~ er 
incomes, then obviously our income-tax mea'sures would have a mueh greater 
effect on the monetary oonditions in the cou t~y at any time. Agaio, of 
course, we are in the position that the Government of India cannot by itself 
legif;late for the whole of tMs country. We have not got fiscal jurisdiction 
ove::- the Indian States. If we wish to obtain salutary artion in'that part of 
the country, we have to approach them and to 'persuade them to Iall into line 
with us. That is B matter which takes time. though there also I may Rny 
t ~t theIE': have been most encouraging responses to the steps which the Gov-
ernmenL of India has taken. But if you are completely unable t·o de"l ~t  
inflation in so large a section of your currency union as the Indian States, then 
you ('ould not deal. with it effectively in any part of the country at ull, be(,ause 
that chain could not be stronger than its weakest link. There are ot ~r 
facbors which make ~t more difficult to produce in India the effects whi\Jh are 
desirable and which of course have been produced so well in highly developed 
oount.ries. 

Now, the commodity controls, which the Mover of this Resolution is parti-
cularly concerned to bring to our notice, are the ones which are most difficult 
to administer. But there also we have had in the last few months extremely 
encouraging experiences. In the matter of the textile control I have always 
taken the clOflest interest because it is obvious that if you cannot deal with 
food and clothing which are ~ e two main essentials, then YOIl canllot control 
the price level. Now, cloth is a thing which I always felt should be easier to 
deal with because the number of producers is more limited. You can put your 
hands on that commodity at its source and I felt that if the ove.r m~ t ,!ere 
determined enough it could do something to deal with the cloth SituatIOn. At 
the S8me time, it was. equally true that you were dealing with o,?,e of the most 
powerful and most organised industries in this country and that If you wer? to 
proceed to deal with it by methods purely of hostility and f?rce, then you mIght 
defe~t your own object. Therefore, it was of the utmost Importa c~ to secure 
the co-operation of the industry which produces so large a proportIon of the 
requirements of this country. , . 

Now, I lmow that oertain critics and certain Honourable Members have 
thought that Government suffered a defeat when it handed OVdr part of t.he 
control to the Indian textile industry. I oonsider that to be 'a mistake. T 
consider that the situation should be judged in terms of public opinion and thE' 
manifest deBire of Government on the one hand, and the position of the industry 
on 'the other. The soundest thing to do wAs t6 say to the industry: Well, if you 
really . think that yoU "0&11 deal with this, situatiOD &~d if you caD ptoduce the. 
objflCYtsvhiah Government desiree and wpieb the public d~matl.cli., theJ1.'lVork 
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the acheme yoUrself. Weare prepared to see you in the. positlion of workitlg 
tht> scheme provided always that you can produce the reqUIred results. 

Mr. If. II. Joshi (Nominatoo Non-Official): If the experiment fails. 
The Honourable Sir Jeremy Ballman:· If the experiment fails, then in, my 

opinion it will be tho duty of this ove~ me t to attend ~ t ~ r~ ul~ t situa-
tion without further regard for t,he sentuHents of any partioular mt\rest ... But 
I do not believe the experiment will fail. I believe that the leaders of the 
textile industry have realised that the position which existed a few months 
ago could not possibly continue. I believe that they have realised their duty 
to this country and that they are prepared to help the Government to seoure 
cllt~ap cloth for the ( 8 e~ of thitl country, and I shall not believe ot er i~ 
until I see that the experiment has actually fa.iled. Now, Sir, tlhat is the posi-
tion in regard to cloth. . 

In regurd to food, I cannot touch on the matter now because we have had a 
long debate, except to say that I have always reg,.rded that also from thejOint 
of view of the larger picture. It was quite obvious to me that we coul not 
embark on free trade for the whole of this country in the present inftationary 
conditions. You could not allow the pric(~ of food to find its own level in 
circumstances in which there was so much free purchasing power, because food 
would natuMllly tend to go to the longest purse and not to the places where it 
wall most. needed. And thnt is why the Government· had to come to the 
decision that control llIust continue in regard to food. 

Dr. Sir Zla Uddin Ahmad: Can you SBy ~met i  about sugar and silver? 
The Honourable Sir Jeremy Kaiaman: 1n regard to sugar, I would say that 

in the CirClllllElt8Ilce"l of the present time t,hat is an example of a control which, 
in spite of initial difficulties, iRon the whole working satisfactorily. There are 
partl' of the (lOunt,ry, it iF: true. where t,he price is still not what it should be. 
But, spenking generally, the sugar cont,rol haEl worked satisfactorily. In fllct, 
it a~ the final success of the sugar control that encouraged me and encouraged 
the Government to feel that the textile industry could also be successfully 
brought lIllder fI :'lcheme. 

Seth Yau! Abdoola HIII'OOD (Sind: Muhammadan Rural): But the Chair-
man of theSugf,lr Syndicate thought otherwise in his speech at the annual 
general meeting. 
~e Honourable Sir Jeremy Ballman: I know there are members of the 

textile inqustry who t.hink that the control would not work. One must remem-
ber that. in matters of control in the interests of· the community, 
the intereRts of the producer and those of the large body of 
co ~umi  public are not identical and expressions of. opinion from the pro-
ducer must not be tukell as htal t.o the objects of Government. In fact, we 
have been too much deterred in the past. We have in the past been too dis-
posed to' copitulflt,e when an important boctr of produoers said, "This oannot be 
done". We have found that it can be done and we .are determined to proceed 
with various forms of control. In this respect I shall have DO difficulty in 
accepting the Resolution of my Honourable friend, particularly the amended 
Resolutioll, which does not delll with so obsolete a;nd archaic a matter as ~e 
bank rate of interest, because it is the intention of the Government of India in 
the light of its experience to proceed further with commodity control and to 
endeavour to bring all commoditie'l which are necessary for the life of the coun-
try' to 1\ reasonable price l~vel.. . 

Dr. Sir Zla Uddin ,Ahmad: Will you say so;mething about silveril 
The .BoDourable Sir Jeremy ltaiaman: My Honourable friend has asked m@ 

to speak about silver. That is.a subject which I shall find it difficult to be 
precise about. It is a matter which is :sngagiJag the attention of GO\U1lment 
and we hope to be in 8 .. position to d~  with that coIDmodity also befG)1'8 VfJf"! 
lo~  .. lca o~_ say a yt~o  preci ~.~  $e subject beoa~itJ.to lICII!De,ezteDt 
depe,lI<iellt: tl.la~to. 8 which. are. .bsyond theoontrol·of. th •. 9.0.. ' .ent of-111m. . .' \ 
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and whE'n I make statements in regard to the intentio)ls or the pro ram~lle of 
Government; I like to know exactly what I shall' be able to do: . 

I 1Ir. T. T. Kr18hna.macbar1: I hope the Hofmurable Member will not say 
anythiug which' will have a bearish efIec* on the market. 

The Honourable Sir Jeremy Baiamm: On the contrary, it would o~ 'No", 
m~ in the least to have lh bearish effect on the market. .. . 

Mr. T. T.Kria1mamacharl: The bears already consider the Honourable 
Member to be their friend. 

The ODDurabl~ .SIr Jeremy Raismm: When this eIhergency is over if I 
wished to adopt a coat-of-arms for any reason, it would be thd.t of a bear 
Qv~ i .a bull I I should like at the end of this to be considered the patron 

saint of bears simply because my object is to keep down the price lev'el during , 
the present emergency. Becl\use of the monetary factors which are so diffi· 
cult to control, I regard as my ellemy every man who tries to produce a rise 
in thE' prices of any commodity, and so I am a friend of the bears. I hug them 
to my bosom and I only wish that I could give them more satisfaction thaJi I 
have been able to do. It has not been too easy. However, I regret that I 
cannot say more on this subject at the present moment .. 

I would answer one question finally of Mr. Krishnamachari. I entirely agree 
with him that in view of the importance of taxation at the present time, we 

• should expand our taxatIOn staff to be able to deal with the present necessities. 
BUG unfortunately we cannot grow Excess Profits Tax officers and Income·tax 
officers within three months or six months. Our tax law has' bocQme very 
el",borate. This House has from time to time demanded various limitations 
aud safeguards and all that has meant that the duties of the staff have become 
more complicated and difficult, and although it has been oue of my chief. 
endeavours to expand the staff, I have not been able to do· so to more than a 
moderate extent. But I am always on the look Ollt and I may say, I shall be 
bappy to receive competent assistance from any quarter and if my Honourable 
friend knows of any well qualified individuals who would like to join the gallant 
ba~d of tax officials, 1 shall be very glad to consider their claims. . 

I 

:Before I sit down, I would like to utter again a word of encouragement. &s 
against the defeatists. I believe that it is possible to deal effectively with 
inflation in this country. It requires determination on the part of the Govern-
ment, it requires the- fullest support . from the people. I entirely agree with 
my Honourable friend that it is a cause which admits of no distinction, it is a 
cause: which goes deep down to the national well-being and everybody can 
assist in this mJltter without feeling that he is. doing damage to any of his 
political principles. There is nobody in this country except possibly a very 
small body of extremely rich men who can possibly dt;lrive any advb.ntage from 
uncontrolled inflation. 

'l'he JlollOurable Sir Sultan .&hm.ed (Leader of the House) :. Sir, as regards 
the business tomorrow it is the general desire of .the House and of Party 
Leaders"' who have be~  consulted that the War Injuries Compensation Bill 
mlJ.Y be given priority over the Delhi University Bill and I would request that 
you will give directions to the same effect. 
_ Mr. Pr881dent (The Hon'ourable Sir Abdur Rahim): Does t a~ meet with 
the general wishes of the House? 

Honourable Kemben: Yes, yes . 
.. Mr. Prealdent (The Honourable Sir Abdur Rahim):. Then, the War Injurie" 
Compensation Bill will be taken up first ~morro  i The Assembly stands 
adJourned till tomorrow. . 

. ,The. A. ~mbly then adjourned till Eleven of the Clock on Friclay, the 18th 
.ueUst, 1~. . 
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